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LEGISLATIVE "ASSEMBLY 

Wsdn6lday, 28th March, 1945 

The Assembly met in the Assembly Chamber of Council House at Eleven 
of the ~  Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS 
(a) ORAL ANSWERS 

SBOTIONS IN' TUB DmBOTOB GBNBBAL MUNITION PRoDUC'rIONS' OITIOB 
. IN CALOU'TTA 

1'03 .• JIr. JlaDu Subedar: (a) Will the Honourable the Supply Member 
~ state how many sections thate are in the Director General, Munition 

Produotion's offiee in Calcutta? 
(b) How mllny Indians and how many Europeans,' getting more thlUl Rs. 250 

a month, are employed in each of these Sectiona? 
(0) WheIl wus the Director General, Munition Production's Office last; 

reorganized? 
(d) Is thel'e any proposal for a reorganization now? 
(e) If so; what precautions are Government taking in order to see that the 

interests of the Indian staff do not suffer and that there is no discrimination 
in favour of Europeans? 

'!'he Honourable Dewu Bahadur Sir A. Ramuwami lluda1tar: (a) 216 
(including Purchase Sections and Ordnance Factory Division, etc.) 

(b) If the information is ~  section by seelion as desired by the Honout· 
able Member the statement will run into many sheets., 1 am therefore giving 

, only the totals. They are as follows: 
. Indians: 387 (including 34 Anglo-Indians), 

Europeans : 142 . 
(c) The Directorate-General, "Munitions Production, excluding Orinanoe 

Factory Division, was reorganised in January 1944. The Ordnanoe' Faotory 
D1vision was reorganised in August 1944. \ . 

(d) Yes, there was, but it has been decided not to proceed ~  ~. 
( e) Does not arise. 

- lIr. Kalu Subeda.r: In view of ~  fact that the volume of purchases of 
the Supply Department is going down, will the Honourable Member inform,tWs 
House what ,arrangements he is making for reduction in the staff? 

'l"b.e Honourable Dewan Bahadur Sir A. BimasWaml lIudallar: The volume. 
of purohases is, as I gave an answer a few days ago, not going down; but the 
Department has constantly in mind the question of reducing the staff al 
OQcasion arises: . 

OnlROROWDING I'N BOMBAY SlflIUBBAN TBAINS 

1404.. ·Kr. llanu Subadar: (a) Will the Honourable the RRiJrNay Membel 
please state whether the overcrowding in the Bombay IlUburban trains is-due to 
scarcity of carriageb ~  reduction of trains,or it is due 'to an increase of traffic? 

(b) Hsve ~ taken any steps ,to ease th9'situation and, if so, what 
are they? 

(c) Are trains at the rush hour ca.rrying maximum number of carriages? 
(d) Has thE>rtl been any reduction in the 'lUmber of electric locomotives 

through any reason other than their diversion to military traffic? 
(e) Are any electric locomotives on order, or is it t,he shortage 9f carriages? 
(f) Have Government thought of sending unscheduled extra tn.ins during the 

rush hour? • , 
'l"b.e Honourable Sir :ldward Benthall: (a) The overcrowding in the Bombay 

Suburban trains is due to a heavy, increase <?f traffic and the fact that it 'haa 
( 2161l 
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DOt been possible to 4ugment the suburban cO&cllins stock, which cODsists 01 
vehicles of 8 speciul type. . 

(b) The number of trams run daily has been increased. Additional coach-
inS stock is belDg ordered. an altered seating .... arrangement with a view to 
augment the capacity is being tried. and vigorous eftorts to prevent ticketless 
travellers taking up accommodation in trains are' being made. 

(o) Yes. ' 
. {d) and (e). The refel'1lnce is apparently' to Multiple-Umt-Motor Coaches. 

which are used on Suburban services. There has been no reduction or diver-
Sion of these coaches. 

(f) The proposal has been considered but not found feasible. 
1Ir. JIaIlu Subedar: May we know what steps are being taken to increase-

the number of Alp-ctric locomotives, which has ,diminished on account of the 
war? , 

ft, JlonOarable Sir Bdward BenUlall: l'be number has not diminished. 
111'. Jllau 8ubedar: Witb regard to part (d) of the question the Honourable 

Member saia something. . . . 
fte BoDo1l1'&ble Sir Bdward B8IlU1al1: I said it is not a question of locomo-

tives but of Multiple-Unit Motor Coaches, and there has 'been no reduction of 
these coaches in the suburban services. A small number have been on order 
since before the war , but we have not been able to get any at all. For the 
1945-46 programme, there are 80 . ~ . 20 motor coaches and 40 trailers and 

• 20 driving trailers; and for the 1946-47, programme there are a total of 8(} 
electric suburban coaches on order. . . 

1Ir. K&D.u Sub8da.r: In view of the very serious difficulties which the civil 
population is experiencing, will the Honourable Member consider the use of 
Ol'dinary carriages instead of these special carriages whiCh: are used on the-

. suburban lines, and thus increase the ,.accommodation? ' 
The Honourable Sir .dwlrd BenUaIU: Unfortunately we have none to spare. 

apart from other considerations. -
FBEB QUAB'1'DB !'OR I:NI'lIlBIOR AND LABOUR BlmVlOBS ON NORTH WBSTDN 

RAILWAY-
1406. *:r.:ta Sham Lal: (a) Will the Honourable Member for Railways be 
~  t.c stat-c whether it is a foct- that the employees in the ~  811(1 -

Jabour services on the North Western Railway are entitled to rent-free quarters '! 
Are they entitled !o house allowl!o'lce ill lieu of such free, quarters? If.not, why 
llOt?, ' 

(b) Is it s' fact that for t,he purpose' of allotment of quarters the staff Hrtl ~ 
divided m two categories, i. Bi •. , essential and non-essential, and that the eSienti&! 
staff bore to get quarters first.? Is it ~  II facti that at several station!! ~ 
essential staff get QUarters first, 'even though eSl8lltial staff are awaiting 
~  , 

(c) Is it a fact .hat the discriminati® ~  to in (b) above has contri-
buted to corruption amongst subordinates dealing with . ~ of Railway 
quarters 7. • 

(d) Do Government propose to allow house-rent. to the staff referred to in 
(a) above i'l li.u of free quarters? If not .. how is the discrimination in the- allot-
ment oi quarters sought to pe remedied? . 

'Dle JIoDourable 8ir Bdward B8Il1ihal1: (a) The reply to the first two por--
t.ions of the question is ~ the negative. As regards the last portion, the 
Honourable, Member is referred to the rules contained in· Chapter XIX of the 
State Railway Engineermg Code, a COpy of which is available in the Librar,y 
of the House. No employee has the right to be provided with qultorters. Em-
ployees (other than Workshops employees) .who are classified as inferior and 
whose emoluments do not exceed Rs. SO p.m. may be anowed to occupy 
railway quarters free of rent, if these are available. , • 

(b) The reply to the first portion is in the aftinnatlve. As regards the latter 
portiou, this may occur when the vacant quarters are not of the type for 

- which the essential stat! are eligible. 
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(c}No complaints regarding corruption by officials ~~ ~  the 
allot.ment of quarters have baen, ~ ~ by the . ~  AdmlDlBtratlon. 

(d) The reply to the first portIOn IS ID the negative. As ~  the ~  
portion, GovcmDnlnt have no reason to believe ~  there, u:' liny abuse .10 
the practice of allotment of quarters of the respective types lD order elf pno-
rity and do not consider that action is called for. 

. OOCUPATION OF UPPER CLABS WAITING ROOMS BJllFOBB PuBOJIABJII OF 
TIOlUllTS ON NORTH WB8TJIIBN RAILWAY 

1606. *LaIa Sham 'La!: (a) Will the Honourable Member for Railways be 
pleased to StR1le ~  it iSB foot that at small stations on . ~  North Western 
'Railwn.y t.ickets are lssued one or half an hour before the . ~ of the 
tram? Is it a fact that upper class passengers can occupy W Illtmg RooDll!!_ two 
bours before the departure of the train ? How Bre these passengers allOWed the. 
use of Waiting Rooms without obtailtiilg ~~~  .' -

Q:» Is it a fact that the Railway staff InSiSt 01. the ?ossesslon of a Ucket. 
as a pre-requisite to the ocl."lIpation of ~ Rooms? ., . 

(c) Is it a fact that the North WeEltem Radway A. ~  ~  these-
mo.ttelS to tho,) discretion of the subordinate sta! at stations? What steps. do 
Government propDse' to take to alter rules to allow tne occupatiOI,l ~ ~  
Rooms as n matter of right without looking for 0. Railway employee s discretIon? 

The Honourable . Sir Bdward Benthall: (a) At small stations, booking officea 
open not less than one hour before a passenger train is due.. Upper cIa ... 
passengers can, however, purchase' th:eir tickets up to 15 days in advance. 
With regard to the second part of the question, Station Mastl;lrs ha. standing: 
instructions to open waiting rooms two houl'S before a passenger train ie due 
ADd hence upper class passengers in possession of tickets pan OCCUpy waiting 
rooms two hours. -before the departure of B train. In view of what is stated, 
the third part of the queMIon does not arise. 

(b) The rules require that watiting .rooms at stations may be occupied by 
bona fide passengers only and in accordance with the class of ticket held. 

(c) No. The second part of the ~  dqes not arise. 
1Ir. Sri PraJrau.: In view of the fact that pa-ssengers are allowed to occupy 

waiting rooms for two hours and further in view of the fact that sometimes 
. connecting trains at junction stations are not available for a period of more 

than two hours, are passengers at such stations permitted to occupy the wait-
ing 1'OOms formor.e than two hours? . 

The B'.oIlourable Sir I:dward BilnthaU:Yes, Sir, in certain circumstances 
_ ~ . are. For ~  passenge.z:s arriving at night are .allowed to occupy the 

~  rooms tIll the next mommg, but we do not deSIre that waiting rooms 
should -be used RS dak bungalOWS. 

PER HBAD SUGAR QUOTA IN BALUOHISTA.N 

1407. *JIr ~ Abdul QalJ1UD: Will the Foreign Secretary pleasE\ state: 
(a) how much sugar is allowed per .head in Ba.luChista.n· 
(b) whether the rural and urban population'receive the ~  amount· if ~ 

why not; and ' • 
(c) whether he proposes to SE\e that this discrimination is put an end to? 
Sir Olaf oaroe: (a) The total allotment of sugar to Baluchistan for- thft 
~  year was 4,100 to?is. It is impossib!e to work this out on a per capita 

basiS, for a large proportIon of the. populatIon of Baluchistan are not in ~. 
habit of using sugar. ,.-, . 

(b) Baluchistan is understood .to be one of the few parts of India in which 
rationing in the rural areas is being attempted at all, but even here urban 
rationing is of course ahead or rural rationing, and there are believed to have 
been some inequalities in consequence. - -

(c) Arrangements are now in hand for levelling· up rationiDg as ~  the 
&wo areas aml t.he Local Administration now aim& to provide 8 general 'Pet 
capita issue of about 2 Ibs. of suBar per bead pel' month to all Elections of the 
population accustomed to its use. '.-
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Mr. Abcl1ll QaiJam: May I know if the present pmctice is to alloW' to 

l'tlrsons residing in rural areas half the quantity of sugar allowed to urban 
. resident? 

SIr .Olaf Oaroe: I de:' n<?t think it has got as fineaa that-there have beeD 
~ ~  somewhat JustIfiably, that they are getting les8; but every effort 
lS gomg to be made to see that these ineqllalities are ruled out.. 
. JIr. Abdul Qalyum: Am I to understand that the Government have fixed 
an equal amount of sugar as quota for residents in rural as well as in urban ' 
:'areas? 

Sir 01&1 Oaroe: Yes; they will do .their best for those tJ1at eat sugar. A 
'farge numbt;lr Of the rural population, as the Honourable Member knows, are 
:nomadic and live, in very very distant areas ~ the mterior; but in so far al 
\he rural populatIon goes, every endeavoU!' will be made to see that they get 
the same amount of sugar a8 the people in the towns. 

ELBOTIONS ,TO QUlITTA MUNICIPA.U:TY • 
1608. ·1Ir. Abdul Q.ai1um: Will the Foreign Secretary please state: 
(a) : ha progress made for holding eleotiona to the Quetta: ,Munioipality; 
(b) how many members will be elected, 8Illd whether any will be nominated; 

.and . .' 
(e) whether he proposes t.o place the/Election Rules for the said Municipality 

on· ·the table pf the House:' . 

SIr Olal oaroe: (a) The draft of a new Quetta Municipal Regulation has 
rioently teen received and is under examination .. Elections will be held &8 
soon as possible after promulgation of the Regulation. '. 

(11) These questions are still under consideration. . 
(0) E!ectoral Rules cannot be framed until the Regulation •. haa been pro-. 

mulgated. When that time comes, I shall be ready to consider the Honour-
able Member's suggestion. It is not proposed to introduce Communal 
electorates. 
lIl. Abdul QIiJum: May I know if the proposal is to have more nominaMel 

thall elected members? 
Sir Olaf Oaroe: No; the proposal is the reverse .. 

RUIfS U SUSPDSIO:R 01' RA.Ii.wAY EMPLOYBBS lmDBaoomo PBoSJIOUTIOIr 

1 .. , ·Lala Sham Lal: (a) Will the Honourable Member for Railways be 
. pleased to state whether a Railway employee undergoing.proaecution in a criminal 
oourt is to be placed under suspension? If so, under what cirGumstances, and 
where ~ such rules been publishE>d? 
(b) Are ~  aware that on acquittal sueD an employee is entitled 

to full pay for the period of slIl.lpension? 
. (c) Are Government aware that the employees on the North Western Railway 
are d6prived of full wages on acquittalt if a casual ~  is found against ~ 

_ suspended employee in the judgment or lacK of evi'aence to warrallt a. conviotion 
or unproved suspiaio.n is aUeged? If so, wliy? .  . 
. (d) Is it proposed to amend. the rules to allow full I wages on aaquittal 
irrespeotive .of any remarks? If not, why not? 
!'he BOILOurable Sir .dward Benthall: (a) The reply to the first portion 

itt. in the affirmative. As regards the l$tter portion, the Honourable Member 
is .referred to rule No. 1711 of State Railway Establishment Code VoL I, a 
copy of which is available i.n the Library of the House. 
(b) The attention of the Hono.urable Member is ~  to rule No. 2044 

m State Railw_ay Establishment Code, Volume II, from which it will be 
observed . that full pay ~  be granted if the railway employee "bas been 
hono';1rably acquitted. _ , 

• (c) and (d). Full pay'is not generally allowed on the N. W. Ra.ilway for 
the period of· suspension of railway servants who have not ·been honourably 
aoquitted by a Court of Law. If an acquittal is qualified, it cannot be regarded 
as honour,able. This practice· Jos in conformity with the pl'O'Yisions of cla.use 
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(b) of the rule referred to in the reply to 
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part (b). No change ill the ezisting 

rules is considered neceBBary. , 
8&rd&r Sa.nt SlnIh: May I remind the Honourable l'4ember if he is 

aware that generally- the_ courts when acquitting the acoused give him. ~ 
benefit of the doubt and they very 'rarely use ,the words 'honourably acquItted 
in such cases' and in view of this fact will he not revise the rule? 

The Honourable Sir Edwa.rd Benthall: I 'am inquiring what the actual prac-
tice is; but I do fJut think there is any necessity to change the rule. I under-
stand that the praetice is- humane and sympathetic. , 

Mr. I'raDk R. Anthony: In this connection, will the Honourable Member 
please consider not suspending employees while under prosecution, because 
there have beeu many cases in which they were disqu"lified from getting 
adequate I'lefence' but have subsequently been acquitted? 

'l'hi Honourable Sir Bdward Benthall: That would mean the variation of 
rule 1711, which says "A .Railway servant shall be placed under ~  
when he, is arrested or committed to. prison pending trial by a G.,ourt of law." 

Mr. I'rank R. Anthony: Is the Honourable Member aware of the terrible 
hardship-many of these cases are faIse-and while placing a man under sus"-
pension you deprive him of the resources to engage adequate defenc_e. 

The Honourable Sir Edward Jlent.h&1l: I do not think that is the case. 
• SUPERINTENDENTS IN DrUCTORATE GENERAL OF SUPPLY, ETC.-

1'10. ·Sardar Ka.neal Singh: (a) Will the Honourable the Supply Member 
kindly state the t,ota.l number of Superintendents (gazetted as well as nOl\-
gazetted) in the following offices: 

(1) ~  Gel1eral of Supply, (2) Chief Controller of Purchase .('Supply). 
and (3) Chief Controller of Purchase (Munitions)?, , 

(b) How many of the above posts are held by Mus1ims, Hindus and Sikhs, 
separniety? _ 

(c) Have Gc,vernment made an attempt to make up the deficiency of S ~. 
If not, why not'! , , 

The Honourable Dewan Bahadur Sir A. :aamuwaml Kudali&r: ~  and 
(b). A statement is laid on the table. . 

(c) There is no deficiency of Sikhs in the grade of non-gazetted Superin-
tendents. Against n reservation of 8 1/3 per cent. for "other minority com· 
munities" which innludes Sikhs and which would on the posts in the state-
ment represent seven, Sikhs occupy four out of seven. I think the Honourable 
~  will agree that particularly in regard to a post which is ordinarily fiUed 
by' promotion of qualified men, Sikhs have a quite good representation in the 
poets referred to in his question. ' 

As I have explained on previous occasions. the ~ of 8ecurinl 
proper representation for all cOmD,lunities, including Sikhs, is, fully appreoiat.-
ed by my Department. 

(a) SfGUme'" .Mwing _""- oj POI" oj Supmnl6facle", in 1M DirecIoraIe fkfwaZ oj Svpplll 
OJlic .. oj ,,.. OAWJ OonlroUer oj Purc1ttJ.. (Supply) cmcf .,.. OA"J Oonlf'oUer oj ~ .  • 

(Mtmm-) 
Gasetted Non- Totlil 

~  

Direotorate General of Supply. ,- Nil. 33 31' 
Chief Controller of Porohaae (Supply) 28 28 
Chief Controller of Purchase (Murutiona) 30 33. 

(b) The po,ts 01. non.gazstted SuplWil')Jtntknt MS 1aeltl by ,A; member. oJ fhe tlGrIou, 
communities a. ,hewn below:- , 

Directorate Gene1'81 of Supply . 
Cheif Oontroller of Purohase (Supply) 
Chief Oontroller of Purohase (Munitions) 

Hindus Muslims Sikh. <>then 

26' 
23 
26 

. 6 
3 
2 

1 
2 
1 1 

JIr. Brl Pr&kaa&: Will Government very kindly consider the ~  of 
publishing a tabular statement' at the beginning of each Session of the servants 
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the communal pl:QPortions of their various ~  in accordance with 

to obviate such eternal questions? 
'1'b.e ~ DeW&Il Babadur Sir A. .ltamuwamt llud&Uar: I would 

. auggtlst that the Honourable Member should address that question to. the Home 
Department. • 

Kr. Sri PRkua: I will do So. 

PBBPoNDBBANCB OF HINDUS IN PRODUCTION DEPABTlIIE.. .... T OF MilOlIANIOAL 
. WOBKSHOl'S . 

lUI. -Mr. B ..... Abd1l1lah: (a) Will the Honourable the Railw.y· Member 
. pleas\:! state ii the facts stated in the Railway Section of the Daily . Ea,t"" 

Times, Lahore, dated 24th August, IM4, ~ the heading "Hindu Domina-
tion in Production Department of Mechanical W orkllhops" are correct? 

(lr) If the reply to (s) is in the affirmatIve, does the Honourable Member 
propOlie to take necessary action in Ol'der to reduce the preponderance of Hindus, 
inProdllctioD' Department and increase Muslim Strength in all grades? 

fte JIoaDarabie Sir .4war4 ~  (a) and (b). The correct figures of 
~  following categories of supervising staff in the ProductIon Depa.rtment! of 
the Mec:hanical Workshops are: -

Chief Rate Fixer, Gr. I-I Hindu; 1 other commm1ities. 
Foreman, Gr. 1--4 Hindus. ,. 
Senior Chargemen-l0 Hindus; 7 Muslims; 2 Sikhs; 18 othe1'8. 

. Junior Chargemen-2 Hindus; 2 Muslims; 1 Sikh. 
• _Assistant ~ Hindus: H Muslims: 4 Sikhs. 

The lflorrt>ct total!1 are: 26 Hindus; 13 Muslims; 8 Sikhs and,21 others. 
The Railway Administration is examining the allegations made in the 

art.icle of the Eusferll Times referred to. I mny, however, remind the_Honour-
tlble Member that neither promotions .nor p08tingS" nre made on a communal 
basis aud the reservation of fixed ~  for different communit'es in 
vacanc\p open to direct recruitment on railwllYs will !11 'due course remove the 
preponderance of particular comm\mities in milw8Y service. 

PRoMOTION OF OBTAIN NON-MuSLIJlS AS JUNIOR CJu.BoBDN ~ A  
BRANCH) ON NOBTH WESTON RAILWAY 

UlS. -Mr •. B ••. Ab41111a1l: (a) Will the Honourable the Railway _Member 
pleuse state whether it is a fact that three posts of J unjor Chargemen in the 

~ .  Branch Power Side have been filled by three non-Mualims promoted 
by the Divisional Electrical Engineer? 

(b) Is it a fact that one of these three no.n-muslim ~  promoted al 
Ju.nior chl1rgeinen were considered not fit by the selectloh board held on 22nd 
Februa.ry,.I944, at North Western Railway Headquarters . Office , Lahore? 

(e) Is it a fact that the post reserved fo.r Muslims would have . gone to 
Muslims if twenty Muslim workmen called to appear before the selection board 
would ~ been allowed to show their fitness to the Selection board? 

• (d) Will the Honourable Member please ask the North Western Railway 
A.dministrat:on to hold a Selection Board and ask all those Muslim workmen 
to appear before it? 
, fte JIGaoaDble Sir IIdward. BeDt.ball: (a) and (b). The Honourable Mem-

ber is presumably referriqg to the promotion of three Mistry Wiremen in on 
-about March, 1944. Two of these were considered fit ItS ,Tunior Churgemeu by 
the Selection Board 'held in February. 1944. As regards the t.hird Mistry Wire- I 

man, he WRS declared unsuitable by the Selection Board referred to, but in· the 
absence of any other. selected hand. he was promoted temporarily, pending the 
next selection, in v:ew o( the fact. that he had been in charge of the construc-
:i;ion work of the electrical installation at Hyderllbad (Slnd) 8S well as its main-
tenance from the very commencement. 

(c) In sccordance with a recent decision taken hy the Administration. 
'Workmen are not at present eligible for-c0D8ideration for promotion ~ Junior 
Chargemen and as such the question of allowing them to appear be-fore the 
~ .  Board.doe. not arise. 
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(d) This is a matter entirely w:thin the competence of the General Manager 

,and Government do not propose to intei'fere. The Administration will, however, 
be asked to Hee that any deficiency in percentage ~  for ;J ullior 
Cbargemen, Electrical, is adjusted as soon as possible. 

PRoMOTION 01' OBTAIN NON-MUSLIMS 'AS ·MISTBIJ:S BY DIVISIONAL ELECTRICAL 
ENGINEEa,LAHOBE, ETC, 

1'13, .J[r. E ••. Abdull&h: (a) Will the Honourable ~  Ra]wo.y Member 
please state whetlaer the post of Mistry in Electrical Branch of the North 
Western Railway is a selection post? If the reply -iH in the negative, will 
Government please state under' what uuthor:ty the Divisional, Electrical 
Engineer, Lahore. Bnd Divisional E!ectr:cal :&ngineer. Mechanical Workshops. 
have held select:ons Bnd have promoted' non-Muslims over the head of 
competent senior Muslim workmen? 

~  Did the Divisional Electr;cal EngineerH muke the selection in their 
indh-iduul .apacity or by Ii duly constituted Selection Board? 

The BOUOUfable Sir BAward ilentha1ll: (a) and (b). '.rhe reply to the first 
portion ~ in the negative. As regards the latter portion, a trade test and an 
exam:nation were held by the officers me'ntioned in accordance with the instruc-
.tions issued by the Administration. In this connection, ~ attention of the 
,Honourable Member is inv:ted to the latter portion of the .reply to parts (a) and 
(c) of his Starre<lQuestion No. 1298 asked on 23rd March, 1945. The trade test 
WHS conducted by the Div:sional Electrical Engineer, Lahore. ItS there is no 
Assistant Officer in the Electrical Department, Lahore Divis:on. The Divi-
aional Electrical Engineer, Workshops, interviewed the senior skilled workmen 
'to enable him· to record his remarks on their recommendation roll. 

CHANGE OF NAMB 01' N ~  Herald POST OFF10., LUCKNOW 
141'. *Kr. Sri Prakua: Will the Secretary forPost.s and Air please sta.te:· 
(a) if it is R fact that there wus 8 post office in Lucknow called NatiofUll 

Baald in the premises of the National 'Herald newspaper; _ 
(b) If t,he Food Controller whose offices also are now in the same premises 

objected to the name and made represent.ation in this b¢half to the Depart-
mE:'ut; and . 

(co) if -the nume has now been changed to Klliserbngh Post Office? 
Sir (J1Il'1IIiatb. B.woor: (a) Yes.' -
(b) The ~  Food Controller, whose office occup:es about three-fourths 

of the building in which the office of the newspaper in question is located. 
made a suggestion that the nume of ~  Post Office might· be changed on 
account of t,he fact that the newspaper National Herald was no longer in publi-
cation. '. - • 

(c) The name of the post offiee hM hE:'en changed to 'Qoisllrhngh, which is 
the name of the locality in which it is situated, . 

- 1Ir. SrI Prak&Ia: Did the Food ~ express his great irritation at- the 
very name' of the N ~. Herald existing. on the premises and was the 
Honourable. Member's Department thoroughly frightened of that? 

Sir (J1IftIJL&t1L Bewoor: No, - Sir. Certainly not frightened. As I said, he 
wrote to us saying that it was somewhat -incongruous. that a post office should 
be named after a newspaper which no longer exi'Sted. The office was first 
started for the definite convenience of that newspaper and . the ,HonOlirable 
Member'must be aware that j't is the practice in a very large number of towns 
to open post offices on the premises of newspapenl to give them facility of post-
ing as late as possible. When the newspaper ceasl'd to ex!st, it becn,me in-
congruous to have that name and we reverted to the pract:ce of' n8mlOg the 
post, office after the locality concerned .. 

111'. 8d Prak&Ia: In view of ·the fact that the National Herald office is stm 
In existence and a, large amount of correspondence is atill carrit>d on in the 
Dame of the National' H erti.la. will the 'Honourable ¥emDer not aeek' to oblige 
the Food Controller and continue the old pame? , . 
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Sir GurunaUl Bewoor: No. Sir. When the National Hefidd stllrts publica-

tion again and wants the post office to be opened for its convenience, we mav 
consider the rna Her. .. 

lIr. Sri Pralraaa: Is it not a fact that the Food Controller's office are sub-
lessees of the National Herald ~ . ~  the whqle building is ill the possession 
of the National Herald and that under t,be Defence of India Act and the rules 

~  this portion of the ~  "ere forcibly given to the Food Con. 
troller? . 

Sir GanIIlaUl Bewoor: I have no information. • 
111'. President "(The Honourable Sir Abdul'- Rubim): Next question. 
111'. Sri PrakuI: They changed the naUle of the pOst office, which is noli 8 

rroper thing to do. Our old pa}18r ~ still in existence and tJle paper is not being 
allowt!cl to . . . . . . '. .... 

111'. PrMtdent (The Honotlrable Sit Abdur Rahim): The Honourable Mem-
ber has given full reasons. You may not acoept the .reasons given. That i, 
another matter but you cannot go on debating a' question like this. 

SELBCTlON OF OnTAIN NON-INDIAN OffioERS ON Ooo!&: AND TIRBUT 
RAILWAY FOB TRAINING AS CIPJDlR OffiOULS 

: rim. ·Jlaulv1 Kuhamm'Ni Abdul GhaDi: Will the Honotlrable Member lor 
hailways be pleased to state: I . 

(a) whether posts of cypher officials connected with wire\ess' arrllngemente 
on Railways 'are not meunt for Indians; if so, wh, Mr. Hurdlers, Workshop 
store ~  and Mr. Medworth, 'l'rnffic Inspector OIl the Oudh and Tirhut Rail-
wny were selectlld for training as cypber, officials connected with wireleu 
nrrlwgsments on Railways and why men of Telegraph Department. were ignored;, 

(b) whether t.he selection was made by one official or by a Board; and 
(c) whether the posts were previously advertised; if so, when and in what 

wai and the number of petitions received? 
. The Honourable- Sir B4ward B_Ulall: (a) and (b). it. is presumed t.hat 

the Honourable Member has in mind the posts of Cipher Instructors I1BquiJ'ed 
for the purpose ,of training Railway Cipher Operators. 1£ this is t.he case" no 
restrictions have ever been plaC'ed on the employment of Indians in theae P98t1. 
The Telegraph.Depart.ment of the O. and T. Railway had only one senior upper 
subordinate the Assista.nt Superintendent, Telegraphs, who complied with the 
Railway ,Board's specification for this post., and other ~ . . were accord-
ingly requested, to nominate additional lfuitable candidates. Messrs. Hardle81i 
and Medworth were at difterent stages selected toget.her with· the Assistant 
Superintendent,. Telegraphs, by the General Manager. It has not been neces-
sary, however, to employ either Mr. Hardless or Mr. Medworlh as Cipher 
Instructors and the work of the cipher branch is exclusively manned and con-
trolled by personnel of the O. Rnd T. Railway Wireless and Telegraph Depart-

_ ment.. 
(c) No; t.his was not considered expedient. at the time for reason. of l18eurity. 

The reply to the second part ~  #lot arise. 
DanOULTY RB JUJU. PBA YBRS BY MU8LIJI EMPLOYEBS OF OtTDU AND TmBU'l' ' 

~A A  Loco WORKSHOPS • 
t lUI. ·Jlaulv1 Kuhammad Abdul CHwIl: Will the Honodl'able the Railway 

Member please state:' - ' 
(a) whether it is a fact that Muslim Railway employees of the Oudh and 

Tirhut .Railwny Loco' WorbhopR are not allowed to offer their weekly .Tuma 
prayers except. at the cost of·their wages and deamess allowances for the period 
taken for the purpose; and . 

(b) the number of holidays with periods allowed to Hindu., ChrifltiAfll and 
Muslims on which their wages nre not deducted? 

"l"b.e Honourable Sir .dw*d BlIlthaU: '(a) TbeMuslim Workshop 
labourers on the Oudh and Tirhut Railw:ay are' allowed an extra. hour at the 

• t An.wer to thill queation laid on the table. the queetioner being ~  
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mid-day interval"on Fridays to offer Juma prayers, wages and dearne8S allow- • 
Once being deducted for this period. -

(b) All Workshop staff on the Oudh and Tirhut Railway are granted 14 
public holidays with pay per annum irrespective of their religion. 

WITHDRAWING 4UTBORITY OF GUARDS, ETO., FORORANTDfG OERTIFIOA'DS TO 
PASSENGERS WITHOUT TloxETS ON EAST INDIAN RAILWAY 

1417. *1Ir. Sri Prakua: Will the Honourable Member for Railways be 
pleased to state; .. 

(:-I) it it is a fact that the East Indian Railway have recently made .rulea. 
withdrRwingthe right from railway guards and other ~  authorities 01 
grant.ing certificates to pas€engers who are unable, in special circumstances 1;0. 
purchase tickets before beginning thei!;, journey; 

~ (hI if the 'fravelling Ticket Examiners can no more change the tickets from 
lower to higher classes in calle a passenger boards a higher class" than the one 
for which he holds 8 ticket for want of room; and 

(.:) if he proposed to ask the Railway to cons:c1er its decision in this behalf 
ond permit the old iystem to continue? -

The HOnourable Sir J:dward BenthaU: (a) Yes. 
(b) No. There has been no change in the existing rules governing the con-

version· of tickets by Travelling Ticket Examiners from lower to higher class in 
cllse a passenger travels in a higher class than the one to which his ticket 
entitles him. .. 

(c) All a result of the abnormal cOQditions created by the war the privilege 
hall been withdrawn, with a view to discouraging passengers travelling without. 
ticket ~ when trains are running overcrowded. The matter will be reviewed after 
the war. ? . ' 

Mr. Sri Prakala: With reference to the Honourable Member's reply to· 
part (b) of the question, may I ask if be is aware that guards_no more'give the 
required certificate in case a passenger has to board a higher class in-the ~ ~ 
stances mentioned in the question? . 

The HOIlourable Sir J:dward BentbaU: As I said. there has been ·no· change 
in the rules in that respect. '. 

1Ir. SrtPrakua: Will the Honourable Member kindly inform the Adminia-
trations that the guards should carry out instructions in accordance with· th. 
old rules in this behalf? 

The HOIlO11r&ble Sir J:dward Benthall: Will the Honourable Member teU 
me which Administration and which section he has in mind? 

JIr. Sri Prakaa: I am referring to the Hapur station on the E. I. R. 
INSANITARY CONDITION'S ON NORTH WlIISTBBN RAILWAY TR.uNs 

wa. *Sardar Sant S1Dgh: (a) Will the Honourable Member for RailwR.18 
be pleased to state if it is a fact that there were many complaints on the North 
Westerll Railway ~  the ipsanitary conditions in the running traina? 
WhBt steps were taken to remove the complnints? . 

(b) Did the steps taken result in any improvement and convenience' to 
~  If so, was it due to the work of platform inspectors? 

. (0) If the reply to (b) is in the affirmative does he propose to extiend \h. 
system to the whole of the NoMih Western Railway? .. 

The HG1lOUI'&ble Sir J:dwild. BlILtIIaIl: (a) I am infonned that complaints 
were received as the result of the cOQditions under which railways are "operating 
in wartime. ~  intensive drive to raise the standard of carriage cleanlinesR by 
the appointment of additional staff, improvement of existing washing" facilities. 
and the provision of special equipment was instituted. 

(b) I believe there has been an improvement 8S the cumulative rEmult of the 
various steps taken. In: reply to the second part of t.hequestion, this cannot 
be nttnbllted to anyone part:culRJ' (1/1.t.egory "f. staff or anyone particular 
measure. 

(c) The various measures alrendv opemte generally over the whole of the 
system with perhaps minor lbodificat!ons in different areas to suit local condi .. 
tions. 
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Sudir. Saat Singh: Is t.he Honourable Member aware 
drop this kind of work after the war? . 

fte Honourable Sir ~  Bea.tbal1: No, Sir. 

[28Ts MAR. 1945 
of any proposal to 

TRAVBLl.ING AtLowANcE PAlD TO CERTAIN TWUT N ~  STAJ'J' 
ON EASTlNDU,N RAILWAY , 

t 1619 ..... j .. OhoWdhury Kuhammad lImaD lthaa: Will the Honourable 
Member for Railways please refer.to the iluormntion given on the 8th February, 
1945 (page 32 of the Deba.tes) in reply to ullstarred question No'. 85 asked on 
the 6th November, 1944, regarding travelling allowance paid to certain ticket 
QDspectiDg staft on the East Indian Railway, viz.: "Those employed on the 
AS&Dsol, Lucknow and Moradllbad Divisions have not been paid the correct rate 
·of consolidated travelling allowance to wh'ch they are eligible in aocordance with 
Government's orders", and state: (a) the nature of action taken against the" 
'Officers who acted in contravention of Gov6l"Ilment ordAra; if no Rction has been 
taken, the reasons therefor; and .. 

(h) if it is a fact -that the ticket inspectins staft, who ~ thus suffered have 
Tepresented their case from time te time; if so, with what re.ult; 

ft. JIGaoar&1Il. Sir Uward ilathaIl: I have called for the information and 
• reply will be laid on the table of the House -in due course. 

SmuQ1iITY OJ' onTAIN NON.GAZBTTBD STAn' ON RAILWAYi 
t lao. ..j_ Ohow4hwy'Xuhamm ad Iamal1 Khan: Will the Honourable 

MelDber for ~  please state the rqle governing the senioriby of Non· 
Gazetted staff selected and placed on panelF: of posts in higher grades or cadres 

-··-on difterent s.tate-managed Railways. 
The Honorable Sir J:dwUd Beatbal1: In accordance with rule {} (f) of the 

Rules governing the promotioli' of subordinate staff, contained in Appendix II·A 
-of the. State Railway Establishment Code, a copy of which is in the Library 
of the Bouae, the General Manager of a railway is competent to issue order.; 
zegarding the method of determining the order in which the names of candidate • 
. should be placed on a waiting list by a Selection Board. The actual practice 
.on railways may vary on the different railways aDd for difterent classes of post.; 
ift some instances names being placed in order of merit and in others acc!)rding 
to seniority in substantive rank. Differences in the channels of advancement to 
'higher posts. lDay call fordifterent treatment in regard to the order in which 
the names of candidates should ·beplaced on a panel. It is therefore not 
'JK'8sible to give in detail the practice followed by individual ranways. 

PlmHI'l'TING ONLY IIIPBBIAL CBmuCAL INDUSTILIIIS 1'0 KOVE SODA 
• AeHBS AND FULLn's EARTH BY RAILWA.Y . 

.. t1611. ·"ill Olaowdh1llJ .uhammad Iam&U JDwL: Will the Honourable 
.Member for Railways pleaae state: 

'. (Ii) the reasons for permitting only the ImperilS) Chemical Industries (India), 
Limited, to,move soda ashes and fuller's earth by rail; 

(b) whether Government are aware that this preference is against section 
42(2) of the Indian Railways Act; and 

(0) whether Government propose to remove the discrimination now; if not, 
why not? • 
. . ..~ Sir 1:''''' ~  (a) It is not a fact that only ~  
Imperial Chemical Industries andia) Ltd. 'are permitted to mo-te soda ash and 
fuller's earth by rail. • 

(b) and (c). These questiQns do not arile. 
. Ft1B'OTJoJts 0 .. RAILW.6.'Y BOARD 

um. ·BaJII CIlow4haly KgbNDmad IIm&I1,ltbaa: 'Will the Honourable 
Member for Railways please state the executive and the advisory functions of . 
~  Railway Board? . 

ft, BoDon.nble Sir J:dward B_th&1l: As regards the· JJ.lDctions of the 
Railway Board. the attention of the Honourable Member is ~  to Rule. 201 

t Aewer to thil qUIt-ion laid on the table, the qU8Itioner beiDg abient. 
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i)f State Railway (leneral Code, Volume I, 8 copy of which is already available 
in the .Library of the Boust!. Iri regard to advisory functions, the Chief Com. 
missioner of Railways is solely responsible ~  adviling ~  of 
India jn mattel'tl of railway policy. He has direct . access to the Governor 
General and is ex officio Secretary to the qovermnent of India· 

AI4-0WANOES, ETC.; OF NON-IkRBOTORATE POSTAL AND R.M.S. EMPLOYEIIS 

, 1423. *,Sardar JI&Dgal SiDrgh: Will the Secretary for Posts and Air ~ S  
.tate whether the Postal and R.M.S. employees, other than the Directorate are 
governed by the rules applicable to the Central or Provincial G,overnment 
~  for the purposes of grant of allowances, etc.? If the Central Govern-
ment employees rules are applicable, wfly the privileges admissible to the 
Central Government officials are denied to them? 

Sir Gurunath B,woor: Postal and R. M. S. stuff are emplo.vees of the 
.central Govenunent. and 'are not governed h:v rules applicable to employees of 
Prov!uciai Governments· Rules regarding allowanceR, ek., Ilre not., hmYl"ver, 
necessaril.Y the same for all cla81<es of Central Uo"erllm't!llt emplo,vee!! in all 
Qlaees, in v!ew of the differences in the conditions of servICe of varioils, classes 
of staff. There is, therefore, no q\lestion of Postal and R. M. S. staff heing. 
den!tld an: p,rivi!ege" admissible to other Central Government 'employees. 

NON-GRANT 01' EQUlPMD'T ALLOWANClD TO POSTAL AND R.M.S. EMPLOYJlES 
AT SIMLA. 

1614. *S.rd.r ..... 1 IIDgh: (a) Will the-Beet:etary for Posts and Air plene 
.tate if it is a tact that a 'fixed amount of Rs. 50 and Rs. 30 has been paid as 61" 
equipment allowance. to the CAntral Government ministerial and inferior staff, 
relpectively, irrespective of their being migratory or non-migratory, for buyini 
"'arnt clothtngs at Simla as the prevailing priceR in the market were very high? 

(b) Will he please state whether the Postal and R.M.S. employees at Simla 
were ignored in this rfl8pect? 

(c) If the reply is in the affirmative, whether any representation in this 
conneotion was lIubmitted by the staff to the Government through then- uruon 
aDd was rejected? 

\d) Will he plesse st9.te the reaRone for its rejection? 
(e) Do Government propose to' gratt the same allowance to S ~  postal 

.taft also as has been paid to other Ce,ntml 9-overnment employees stationed at 
Simla? If DQt, why not? -

S1r. Gunmatb Bewoor: (a) The ~  allowance of the amount<; men-
tioned by the Honourable Member was sanctioned only for ~ migratory staff 
of the Government of India Departments and al\, offices attached- or subordinate 
thereto, who were prevented Ironi moving down to Delhi during the winter 
.8&&IOn 1942-43 and had therefore to incur extraordinsl1' expenditure- on winter 
elothing. 

(b) Such of the postal and H. M. S. employees who' were cOluudcl'ed 
migratory were allowed to draw the alfowance. 

(c) Yes. 
" f·..., 

Cd) and (e).' Government do not propose to extend the conee!lfjion to the 
non-migratory staff because, unlike the migmtory staff, such staff did not have 
to incur much additional expenditure on· warm clothing, and also hecause the 
migratory staff were prevented from moving down to Delhi nfter the 1st Apnl 
1942. 

, -
NON-GRANT OJ' COlllPIINSATOBY HOUSE RBNT ALLoWANCE TO POSTAL . 

AND R.M.S. EMPLOYEES AT SDILA. 
lUi. *SU4ar JlaDJa1 SlDgh: (a) Wilt the Secretary for Posts and Air plene 

.. tate if it ia a fact that Government of India ip the Finance Department Memo-
~  No. F. 6(S5)RI/42, dated 12th September, ~  And F. ~. 
elated 80th June, 1943, sanctioned Compenllatol'J houae rent-allowance to their 
1'.11 loo9.ted. at SimI.? If so will he .~ state the reasona why the neW 
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.uOWa.nce8 laftctioned by the Government of Ibdia were not made applicable'to 
the Postal and . ~S. staff at Simla? • ~ 

(b) Is he aware that both winter and compensatory allowances' are paid to-
.. ~  Central Governmen\ employees during the winter season at Simla? If so, 
-why a departure bas been made in the case of the Postal and R.M.S. stain 
Does he propose to slUlction for them the. ~  concessions which are enjoyed 
by the other Central Government servant.s at STmle? If not, why not? 

Sir CJ1l1'1lIlith BewOOl: (a) nnd (h). _ The house rent, ~ S ~  and 
, winter allowauces referred to by the Honourable Member hll'Ve heen grunted 
to the st.aff located ill-S:mla under the Simla Allowunc£'s Code, 8 eopy 01 which. 
is available in the Library of the House ond which is applicable only to the 
staff of the Secretariat and nttaeherl nnd certain ~  offices. The· 
Postal and R. M. S. staff of offil't's tOC:'llted in Rimla. ore not governed bov the 
Simla Allowanr.es Code 88 their ('onditioIlR' of service are different from thef;(> of 
the former. - - ... 

RAILWA.YS TAKEN OVER BY GOVIIIBNJlBNT 

18. -Mr. JIaIlu SUbedlr: (a) Will the H ~  the ~  Member 
give -a statement of the number of railways taken over by the State in India 
from Companies in the United Kingdom and the payment "made in respect of 
~  acquisitions in lump as well ae per £100 of stock? 

.. (b) What ~ the original capital of each of thaBl. companies and what wa. 
" the capital amount paid. to theJIl? . 
, Tho Honourable Sir Bdward Benthall: (0) anrl (b). The Railwnys acquired 
since the outbreak of the War are:-
. (1) BeIJ1l81 DOO8rs. (2) Assam Bengal, (8) Bombay, Barod,a and-Central 
Indill. (4). Bengal and North Western, (5) Rohilkund Rnd Kum.aon, (6) South 
In<iian, (7) Madras and Southept Mahratta, and (8) Bengal Nagpur.· 

The Bengal Dooars, Bengal and North We!';tenl and :Uohilkund and KumROD 
~  were the property 1)f the Compnmes. Their ~ price was fixed 

under their respectivE'! contracts independently of the share capital of the 
.-Companies. Tbr. purchase prir.(> Rnd the CapitRI-at-charge of each uf tho,a 

. ~  compare as follows: ' 
Bengal Dooars Railway-The capital-at"charge-£l,l20,110. 

Purchase price in lump-£1.265,SOO. 

Bengal &: North Westem Railway-The capital-at-charge-£8,929.6Ofs. 
- Purchase Price in lump-£U,509,666. 

Rohilkund &; Xumaon Railway-:"The capital-at-charge-£1.476.716. 

, Purchase price in lump-£2,050.047. 

If the Honourable Member still feels intereRted in knowing how the pur-
chase price works out in terms of £100 of ordinary stock, after excludine 
. amounts requir&d for the dischargE> of preference shareI'! Rnd debenture!!!, the 
figures are:: 

Be'ngal Doo8.I'B Railwey.-£226. 

Bengal & North Western Itailway.-.£251. 
Rohilkuad &; Kumaon Railway.-£880. 

The majority of the Capital of the remaining Railways was already. owned 
by Government and the Companies only owntld certain limited capital which 
had to be repaid at par on the timninafoll of the working contrnc·ts. Assam 
B.;II1((o.l and Bombav, Baroda and Central India Railways wtlre purchRsed on . 
-theee terms and ~ ~ were-only pRidtheir-a'tlllre cllpital of ~. and 
£2 millions ~ . As the contracts for South ~  Madras and 
Bouthem Mahratta and Bengal Nllgpur Ra.HwavA were termmated ~  
21 months before the due date in the caBe of South Indinn and Madrn" and 
Southem Mllhratta. and six years ana t.brp.e lJumthil before the due ~ in the, 
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ease of Bengal Nagpur Railway, the Companiell had to be oompensated for tb. 
~  of profits and the total payments made were: 

. South Indian Uailway.-£l,112,500 representing. 
£111l per ~  of stock. 

Madras & Southern Ma.hratta. Railway . ~  representmg 
. . ~  per £100 of stock. 

, It 
~  Nagpur ;Railway.-£3,600,OOO representmg 

£120 per ~  of ~. 

Kr. Pr88ldent (The Honourable Sir Abdur Rahim): 'l:his is an answer whioh 
-ought to have been laid on the table. 

Kr. Manu Subedar: Ma;,,- I put a supplementary ~  
'/lb. Preadent "{The Honourable Sir Abdur Rahim): No; Next question. 

INTBBDIVISIONALLY' WOBltBD PASSBNOD TRAINS ON NOBTH WBSTBBN 
• RAILWAY 

. 1m. -Syed Ghulam BhIk HairaDC: (a) Will the Honourable the RailwR.)' 
Kember be pleased to state whether passenger trains OQ North Western Railway 
are worked inter-divisionally? 

(b) Is it a fact that senior guarde grade II are put to work on such Eassenger 
trains al luggage guarda on North-Western Railway? 

(c) Is it a fact that passenger trains 33 Up/34 Down, 57 ~  Down, 
67 Up/68 Down Rnd 75 Up/76 Down, are - worked on Lahore and Delhi 
Divisions (inter-divisionallJ) by junior most guards of Lahore Division? 

(d) Is it a fact that seniormost guards grade II on Delhi Division are work: 
ing on Van and shunting goods trains for sixteen hours daily?" 

(e) Is it 0. fact that guards in a.11y way protesting against working for more 
"than twelve hours or olaiming rest after twelve hours' work are charge-sheeted 

~  and threatened with diamiseal? 
(f) Is it a fact that senior guards grade II of Delhi Division sent a telegram 

.to Genero! M&.nager. Lahore. on December 20th, 1944. and subsequent reminder 
claiming seniority for the above mentioned passenger trains in preference to 
junior guard. of Lahore Diyision? If so, what action was taken or is- proposed 
flo be taken to- safe-guard the rights of senior guards? 
. '.l"he Honourable Sir Edward Benthall: I have called lor the infOt'mation und 
a reply will be iaid on the 'table of the House in due course. 

RBVISBD SOALBS OF PAY 01'1' OunH AND TJBHUT RAILWAY 

1428. -llr. I'raDk It. Anthony': (a) Will the Honourable Member for War 
Transport be. pleased to state whether revised Bcales of pay have been introduced 
for the Oudh and Tirhut Railway? 

(b) Is it not a fact .that these revised scales are lower than' the scales paid. 
to employees doing· the same work on neighbouring State Railways ,ucb &I the 
East Indian Railway and B., B. &; e. I. Railway? . 

(c) What is the reason, if any, for this differential trea.tment of employee!l 
on the O. & T. ~  I .' 

(d) Does he propose to go into this matter and, equalise the scales on this 
Railway with those ?braining on the East Indian and B., B. & O. I. Railways? 

The Honourable Sir Edward ""Benthall: (a) Yes, for certain ~  
staff of the Oudh and Tirhut Railway. ' 

(b)' and (c). The revised scales for the Oudh and Tirhut Railway staff have 
~ fixed at a slightly lower level than the Ea.st Indian Railway f:lcales in 

view of the cheapness' of the area Virough which the Oudh and'Tirhut Ra.ilway 
traverses. . , 

(d) The ~  scales have been fixed ~  careful consideration"'of the 
~  aspects of tlie case and Government do nllit consider any justification 

for equalising the scales on the Oudb a.nd Tirhut Railway with th08e"obtaining 
pn the East Indian and B., B. & O. Y. Railways. 
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JiIr. Badll DuU' ~.  Will the Honourable' Member place a .copy .oc:m. 
raining the reVised scales of pay in lee Library of the H ~  SO 6S to make it 
available to Members l' . 
'!'he BOIlO1U'abie Sir Bward ~  The new scale refers-oonly to certain 

grades of subordinate stat! and inferior staff and I have already quoted some 
examples in tht; House. '. 

GRATUITY OB SPEOIAL CoNTBlBUTION TOWABDS PBoVIDJI:NT FmtDs FOB 
. 'RUN:NlNG STAn 

,1'19. ·Sardar Sa' Siqh: Will the :Honourable Member for Railwa.ys be 
pleased to state. . 
-(a) whether it is a fact that the Gratuity or Special Contribution toward. 
Provident Fund for tihe running stat! on the Railways is oalculated at the 
actual allowance drawn during 865 working days, subject toO the ~ of 
75 per cent. of pay; . 
(b) whether it is s fact. that in a large number of cases, old records of th& 

service of the employee on the running duty are not readily available anc! 
considerable dEnay occurs in payment of Gratuit.y <)r Special. Contribution; 
(0) ·if Government propose to amend rules 80 as to make th& paY!Dent 

admissible at 75 per cent. of pay only; and '.' . 
Cd) whether Governmel'ltJ have received any representation to this effect from 

any Railway administrataons; if so, from which Railways? . 
'!'he BOIlOurabie Sir .dward .'D.UlaU: -(a) The attention of the Honourable 

. Member is ~  to, rules 1302(8) and 1502(2) of the State Railway Estaillish. 
ment Code a copy of which is available in the ~  of the House. The 
calculation of the special contribution to the Provident Fund or Gratuity of 
running staff takes into account pay and the monthly average of running 
'allowances dra,...-n during the 00.') daJs Of running duty immediately preCledinll' 
the date of quitting service limited to seventy-five per cent. of average pRy for 
the same period. . 
(b) No report 01 general difficulty in refert'ing to the records or of dell\ys due 

to this has reached the Railway Board. 
(c) No. 
(d) No. 

PENALTY 0)1' Rm:..oATION TO JmaoB SDVIOB lI'OB GUA.BDS O:N NOBTH 
WBeTBBlt R.uLWAY . 

ldO. ·saidar S ~ Sap: With reference to the Honourable the ~  
Member's reply to part (b) of Un starred question No.:S asked on t.he l,st 
November 1944, wJll the Honourable Member he ~ to state: 
{8.) whether the answer also rt;fers to. transfers ordered from the higher to 

the lower link of train service as a measure of penalty; if 80, has it been 
included in the Rule Books as one of the recognized penalties to be infii'cted 
on'the employees;' and 
, (b) if the Ranway B08l'd has under consideration the revision of ~  

Bailway Establishment Code, Vol. I? 
ft. HCmoarable SIr .dwa:rcl BIIlUlah: (a)' PenaltieS' are only impoSed for 

ot!ences or failures. If a 'transfer of a person from a higher to a .lower Jink is 
ordered on account; of " fault, the case faJIs under Rule 1702(5) of the State 
Railway Esta.blishment Code, Volume I, a copy ,of which is in the Library of 
the House. 
(b) The question of the_ suitability of such a penalty is being considered. 

SDDINO RA.lLw.AY OnroDs TO AJIJIBIOA POB Tlunmro IN LABoUR 
- WJII3.AB11 . 

14.81. *Sardar San\ SIqIL: Will the IWPourab,le .Member for Railways be 
pleased to state: . ~ 

, (a) '"whether the Railway Department is sending any otncer to V.S.A. for 
training in Labour WeJ.farer: if 80, who those of1icers are, ,..hen the, are lOin, 
"and what. the period of ~ Cour8e.; anel-
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(b) how much grant, has been .. nctioned for training of these officera. and. 

what their jobs' will be on return after receiVing training? 
'!'lit JIoaourable Sir Zdward Benthall: (a) Pre6'UlD.ably the Honourable 

Member \a referring to a scheme dra.wn up by the . ~  of Labour for 
sending to the ~  Kingdom (not U.S. A.l selected officers of the Labour 
Departments of Central and Provincial Governments for t.,ainin" .in ~ 
aspects of labour administrations. Two Railway Departmentnommees, 'VIz., 
Meaars. S. M. Khurshid and Hasnain Ahmed of the North Western and East 
Indian Uailways respectively have been included in the first batch ~  is 
being sent. to thp. U. K. ~ . The course in the U. K. will take frOID BlX to. 
eight months. . 

(b) The average estimated cost per officer of ·the Central . ~ . 
including the cost of enterta.ining substitutes is Rs. 8,600. As regardil the 
latter portion these officers will be employed in a capacity for which they are 
considered most suitable after 'the requisite tra.ining. 

SDDING RAILWAY OFll'IOEB TO ENGLAND FQB TRAINING AS PAINT" 
TBOBNOLOGIST 

1432.' -Mr. Amanndra .ath Ohat.t.opadhyaya: (a) Is the Honourable Me1.llber 
for War Transport aware of the report of .tlhe" Paint Technologist published in 
.June, ~  by the Government of India, 'RaHway Deparbmp,nt, known as the 
Fancutt Heport? - • 

(b) Are Government aware that in' paragraph 8 of page 8 of the Report 
under the heading .. Summary", there was e. suggestion for seDding 0. cheD).ist 
to England for twelve moilths ~  learn the principles and methods adopted in 
the L,M.S. ~  Laboratory and Works? Will the Honourable Member be 
pleased to state if anyone had ~  sent according to the recommendation 
'lbove referred to? If not, has any officer for C;:::o-ordination" and Control been 
r.ppointed 'by the Railway Board yet, who is a trained Paint Technologist? 

(0) Does the Uonourable Member propose ·to enquire or advertise for such 
experts available in India? . 

(d) Is it not 0. fact that tthe Supply Department has saved a considerable 
amount by gIving special specification for pamts through the Departmental 
expert? If so,. does the Honourable Member propose to enquire from the 
Supply Department, if t<hey could spare the services of their experj; to help 
the Railway Board, or if the Railway Board would appoint any such available, 
Indian? . 

The llonourable'Sir Edward Benthall: (a) Yes. 
(b) GoverilmE'nt are aware of this suggestion. 
Np chemist has been sent to England for this purpose not baa an'y such • 

,appointment been made. 
(C) ~  do not consider it necessary to a.ppoint such, an Office'!." at 

Ule present ~ . . _ _ 
(d) In consulta.tion with the Supply Departmem" the Government 'rest 

House', Alipore, drew up in 1944 a range of Composition Specifications for Rail-
ways' requirements in enamels and varniAhes, 'fheee specifications' were drawn 
up having regard to the present availability of raw l1laterials in this country nnd 
also with the ·object of widening the field of supply. ~ 

It is not possible to say definitely. if there has been any saving.as 'lItho ugh 
purchase prices mas have b£'len lower: sufficient time must elapse ~  it C&D 
be stated whether or not -the paints accepted against the new specifications are 
cheaper in the long run. .. 

J:he question of. app1'08ching the Supply Department for an expert does not 
vise as the sel'vices of the Suppl.v ~ .  as well as' those of the Govel'll-
ment Test House ~ Alipore are at the disposal of the Railway Department. 

SOALBS OF PAY 01' GUABDS ON Ol!IBTAIN RAn-WAYS 
lUS. *JIr. •• X. JOIhi: Will the Honourable ' Member _ for Railways be· 

pleased 1;(- state: -
(a) the scales of pay, revised and ~ . ~  all classes of guards, on ";North 

Western, Great Indian Penin.ula an! East IndiaQ ;Railways; and" 
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(b) whether'it is a fact that in 1934 while revising ~  of pay for iiI! 
aubordinate staff,' the Railway Board accepted the principle of • Uniform seales' 
for all Railways for same class of staff; and, if so,· whether this principle hal 
heen adopted in case of guards; if not, why not '? 
'!'he Boa.ODrable Sir .dw&rd BIII.t.ba11: (a)' I ~  on the' table, of the House 

a statement ~  the required information .. 
(b) I woula refer the Honourable .Member to the reply given to part. (c) of 

Lala Sham Lars Starred, Question No." 1081 asked on 15th March, 1945 . 

• • 
8ttJIefMm Mototftg CAe ~ 01 f141/. oW aticJ reNd, 01 guMtIa emplogetl on 

~ . G. I. P.,aM North W68I6rn RailWGtI' . 

Railway Category Se.le of pay 

OLD (CO.ORDINATED) REVISED 
c --

B.1. • Guardl.' Grade I. 90·10·180 ]00·10/2.120 
Guarda Relieving, 100.10/2.120 
Guarde Grade II 30.0·70 30+46/6.60 
Guard. Pilot ~  lOO·l0/2·120 
Guard. Conduotor 100·10·180 66·6/1.86 
Guard. Gunner ".10·116 30.8·46/6.60 .... 

(I.I.P. Panenger Guard A 

CGuud A lJhde 
~  160 
116.16.10·16.166 120 

. Goods Guard B grade 70·10·16·10·16·10·130 70·6·90 
Guard C grade 60'0·7.0 60·6·60 
Guards D grade 36·3.60 30·"'60 

N. W. Guanla Grade IV ~ 186·200·210 (100·10/2-120 Grade II) 
Guards Grade III 76·6·106·10·115 (65.6/2.86 Grade I) 
Quarda Gftde II . 40·3·52-4·60·88 30:6.60-6/f.60 
iDcl Guarda 30·1·36 80·1·80 

U8TBUOTIONS AlJTBOBISlKO RA.u.WAY ADJlDfISTBA.'l'IONS TO &IIDUOB AN 

EMPLOYD TO LOWe POST .' 

lW. ·1Ir ••••• 10lb.l: Will the Honourable )1ember for Railways be plebl5ed 
to state: 
(a) whetBer it is a fact that the Railway Board have recently tasued 

matructions to the Railway administrations authorising. them to reduce an 
~ to the lower post; ·if 80. will the H9nourable Member please ~  8 

copy thereof on the table of the House; 

(b) whether it is a fact that in April. 1941, th" Railway Board, had issued 
instructions that no employee be reduced from the higher to the lower grade 
or post; if so, why these orders were superseded; 
(c) how many petitions have been filed au  the Indian Railways during the 

last two calendar years before the authoritle. appointed under the Payment of 
Wages Act. and in how many cases have these authorities held such reductions 
. illegal; and . ,. • 

(d) the steps Government, propose to ,taKe to issue instructions to stil.k to 
the accepted interpretation of the Payment of Wages Act, on the point of 
reduction, till the Act is amended? 

fte HOILOU1'&bie Sir .dwud Benthall: (a) anf (b). 1 would invite the 
Honourable Member's' ~  to the' reply given to part "(a) of f,ardar Santi 
Singh's Starred Question No.-53 Rsked in this House on the SOth October, 1941. 

.. regarding certain instructions which'" were issued at that time. It was subse-
quently found that the procedure laid down in these instructions could be 
f1implified. Orders pet:mitting the reduction, pen;nanently or temporarily, to • 

~  ~  were .. therefore issued. .  -
(c) I have called for the mfonnation and a reply will be laid on the table 

• of. the House in due course.' 
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(II) As the first instructions referred to in the reply to part (a) above were 
~ based on· an accepted interpretation of the Pa.yment of ~  Aot, Gov-
ernmentr tee no reason to revert to them. 

• 

SUPPLY OF MBAIJ8 TO RAILWAY STAFF AT RBFBB8B!llmNT ROQM:8 AT A 
• DISCOUNT ON NORTH WB8TBRN RAILWAY 

•. 1635. *lIr. B. K • .T0Ihl: Will 'the Honourable Member for ~ be 
pleased to state:. . 
(ay whethllr there are any instruct:ons on tae North Western -aailw8Y pro-

viding for supply of ~  to Railway staff fit refreshment rooms at a discount; 
if so, what-the percentage of such disc?ount is; and 
.(b) whether these instructions are published anywhere;. if so where? 

... 'rile BoJlOUrable SIr :ldward .eDtb&ll:· (a) Yes; at a discount rate of 121' 
~  cent. on Tariff Rates (excep\ on drinks, smokes ana .biscuits) in Indfan 
Relreshment Rooms. and -at· a Special Tariff Rate in the case of European Style 
Refreahment Rooms. . -

_ (b) The instruction bas been included in ~ Tariff for Indian Refreshment 
~  and Dining Cars.- A copy of the Special 'j'ariff for European Style 

Refreshment Rooms is exhibited in ·each -.such Refreshment Room. 

·LoOAL :ALLoWANQBoF.;RAILWAY N ~  STAFF AT DBLBI 

14:38. ~ . ~ •. K • .T.oahi: Will the Honourable the ~  Member. be 
plellsed to state: ..' , 
{a) whether it is i faa.t that LOcal Allowance of ~ . 2/8/-is paid to inferior 

"taff at Delhi·since July last; if so, for what this .allowanee is paid;. • 

(b) whether it is a fact that an e".lployes, referred to in (a) ~  
does not recei ve Delhi Local Allowance if he has a free quarter; if so, why; 

. (c) whether· the conditiori referred to in part (b) above also applies in the 
case 6f members of ,the subo¢inate Railway staff employed at Delhi; if nc.t, 
~  '. . , -
(d) whether· Government propose to remove the discrimination in the matter 

of conveyance and local allowal!fces of the inferior and subordinate staff; and 

(e) whether it. is a fact that subordinate staff at Shakurbas'ti-Shahdara on 
North Western Railway in Delhi Area and ,Delhi Berai Robila and Delhi Can-
tOn1[£lIt on B., B. & C. 1. Railway are not given any local allowance or house 
allowance; if so, why? . 
The lloDourable Sir Bdwud BeDth&1l: (a) and (b). This local allowance. 

which is classed as a compensatory allowance, RaS been sanctioned lit> afford 
relief to . sych inferior and labour staff a'S. are finding it hard to live on aCdOunt 
of ha:ving to pay a ~  percentage of their pay in rent for private accommoda-
tioQ. It is, therefore, only admissitlle to those not. occup,Ying railway quarters 
free of rent. . '. 
(c) No,. because the local allowance in .the ease of subordinate staff was 

not granted in consideration of rents paid. . -:-
(d) Government consider that· the ~.  are com!De'nsurate with the 

needs of eacn case. 
(e) T}lis question is under ~ . . 

TRAINING FOR SlI:CTIONCONTROLLBRS' JOBS ON NORTH WESTERN RAILWAY 

1487. *Sard&}' SaDt SiDgb.: Will the Honourable ;Member for' Railways be 
pleosed to state: . . . 
(a) how employees are trained for Section Controllers'. jobs on the North 

Western Railway, and  whether they ,have to pass any qualifying eXllminitbn 
after trail\ing;' . .-

(b) whether any further written or oral examination is require.d of trained 
persons ~  to in .(a) above for promotion as S~  Controllers; if SQ. 
how; . .. 

n 
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(C) if the reply to (b) above be in the negative, .whether the Honourahle 

M;ember is aware that a number of such further examinations were beld •• , 
Divisions on the North Western Railway; if so, why; • 

\i) if the Honourable A~  ,is also uware that further examinations were' 
~  onlW to certain divisions, of the North ~  Railwa)'; if so. ~ 
Rlason for this 'discrimination; 

\.e) whether it is a fll.ct that several' eandidates had protested to the authori-
ties and that they have been penalized witp. forfeit"re of their ~  ,if 
80. why; and- , 

(f) whether it is a fact that after training the employees are generally put 
to officiate as Section Controllers to see how they fit themselves in ac1;ual 
~~  ' 

'. The BOIlourable Sir .dward Benthall: ~  your ~ Sir, 1 . wiU 
'"'fwer questions NOli. 1487 and 1488 togethpr., 

I 'have called for toe information and a reply will be laid on-the tab!e of 
'the House' in due c.0urse. _'", 

, PRoMOTIONS AS SEanON CONTROLLERS ON NORTH WBSTDN RAILWAY' -
, nw. *SIldar Sant Singh: W:ll the ~.  state: ~ 

(a) whether it is a fact that at the recent selection for promotion 8S Sl'CtiOD 
Uontrollers. men, with practical experience wq(e not taken up., but- those' who 
had' no practical experience were ,picked up; if so, why; , 

'(bl whether he proposes to 1ay on tile table of the .House a rst of candidate. 
selected as Section Controllers on the North WeslelD Railway;n 1945, with 
particulars of their officiating service as Section COB trollel:s; , and. " 
.. (c) the steps Railway Board propose to take to carry out Inglis-AppletoD 
COJpission's recommendations on the subject of 'rrain Control and ensure 
that tried and experienced Sectiqn 'Controllers Ilre taken up as recommended 
by the above Commission? 0' 

NEW ~ N  U TiCKET CHECKING ONcrUDB AND .TIBHUT RAILW..,Y 

:1489. *Dr. 'Sir 'Zia UdcliJa ~  (a) ~  Honourable the Railway 
Member, aware of the fact. that Oudh and Tirhut Railway attempted to devise 
a -new scheme for checking tickets and appointed fresh staft of inexperienced 

. men under the name of Train Supervisors Bnd discorded the experienced· tick .. ~ 
examiners? 

(b) Did the.. Railway Board give permission for such an experimEint? 
(c) Is it not a fact that this new experiment failed? What was the los8 

iBcurred by the Oudh and Tirhut Railway on this experiment? ' 
(d) Is it not a fact that the North Western and Eas.t Indian ~  have 

DOW' evolved a scheme for checking tickets after many experiments? Why was 
that scheme not followed by the Oudh and Tirhut Railway? " , 

!'he Honourable llr :ldward Benthall: (a) On and from 1st March 1944. 
tne '0. & T. Railway as an experimental measure appointed a; number of Train 
Supervisors ~ special duty at junction stations. '. ' 

(b) The ~ was within'the competence of the Railway Administration 
and the question' of t.he Rail'cvay Board giving permission did not arise. 

(c) I have called for information, aDd a reply will be laid on the table of the 
Hou. '. due course. . ' , , 

(<<1) ',;Je arrangements .on the N. W: and. E. I. Raihvays,have .been ~  
force for, many years. :WIth regard to the second part of the ~  Rall-

. way Administrations are competent to make arrangemen"ts that swt them best. 
Low SALAJims'AND OTHEB'GRIEVANCE 011' STAJI'JI' ON OUDK AND TomUT 

• RAILWAY . 

:1440. tDr. Sir Zla Uddta Abmad: (a) Is the 'Honourable the ~  
, Member' aware that the existing grade of the Travelling Ticket Exatniners and 
~  frequent transfer-of the tow paid staff has created great ~  . 

tFor aUlwer to this que.tiou, lee answer to question No. 1437. 
lAnswer to this question laid 'on the table the questioner lleing abient!, , 

-
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(b) A1'8 Government contempla.ting to raise the salaries of the officers on tlld 

Oudh and Tirhut Railway and bring them to the level of other State Rai1ways1 
(crIs it a lact that the l>.T:S.in- charge of Travelling Ti.cket Examiners is 

a local' officer whd hRs got a large number of relatives residing i,n the area undo 
stlrving on p.etty jobs in the Oudh and Tirhut ~ . 
. The Honourable Sir J:dward Benthall: (a) The. H,onourable Member- has not 

specified the railway to which the complaint refE;rs. _... " . 
. (b) No general revision of the scales of pay of offieers on the Oudh & Tirhut 
Railway is under consjderAtion. • , 

(c) J have called !or the information and a reply wi1l be laid. on the table 
of the House in due course. 

INCRBASII iN CLAIMS PAYMENT ON OUIiH AND TlRHUT'R.AILWAY . , . '14'1. *Dr. Sir Zia U'ddlD Ahmad: Will the Honourable the R.a:Iway Member 
please state if it is not a fact that the c1ll1ims pajment on the ~ Rnd .aTirhut 
Railway has substantially increased since the State took, over the charge of 
the Railway? What are the reasons therefor? . 

The· HonoUf,&ble Sir Edward Benthall: Yes. The increase in the amounts 
paid is, however, not, Que to, the change of management bu& to various other 
causes which inteT 4lia are: ' 

(i) Complexjt:es of operation creuted by lhe war;" 
(ii) Heavy increase in traffic; , 
(iii) Congestion in goods and parcels sheds; " 
(iv) General increase in prices making thieving more ~  
(v) Black-out conditionsm.king theft easier; 
(vi) Defective packing of consignr;nents; , 
(vii) Increase in the number of claims settled. 

. POSTS A.ND TELEGRAPHS ACC9UNTAN'fS 

• 

I ., 

. ~. *Qui Jlubammad Ahmad ~  Will the Sl'crp.tary for Posts and 
Air ldndly'state: ":." 

(a) the total number- of Posts and Telegraphs Accountants, both temporary 
and permanent; 

(b) how many of 'them nre Muslims; " 
, (c) the steps so far takeR to ensure that ~  are fully represented in 

every grade of the PostS and Telegraphs Accountant.s cadre; and 
,- (d) whether Government propose to lay down that, recruitment ,to the 

various grades of Posts and Telegrnphs Accountants ~  will ,be ~ ~ 10 
C'omJllunal Orders? . . 

Sir Gurunath Bewoor; (a) 84 departmental "qen Rnd' US temporary officials 
on loan from Audit Ofticea, ' 

(b) Four. 
(c) This is a promotion examination and· is, therefore, outside the scope of 

the communal orders which apply only to posts filled. by direct' recruitment. 
Steps have, however. ·been taken to recruit two Muslim candidates as proba-
tionary Accountants. . 

(d) Does not arise In view of reply at (e) 'above. 
GAZETTED POSTS TO WlITCH RECRUITJrfENT IS MADE FROM POSTS AND 

. ,. TELEGRAPHS AOCOUNTANTS 

tled. *Qul ~ ,Ahmad Kum1: 'Will the Secretary for Posts anti 
Air )tiease state: . , 

(a) the total number of gazetted PO&ts, both ywrmnnent nnd tempornrv. 
recruitment" bo which is made from the Posts aIfd TeJegraphs Accountants; . 

(h) how ~  of them are Muslims; 
(C'), ~  appointment t,o these nosts is n18de h;V selection; a.nd. 

, (d) if the reply to (e) be in the affirmft'th'e, whet,her Government propOlB 'I.C!l 
Appoint:· nBoard for selecting suitable officials for theRe higher posts? 

t Answer to this question laid on the ~ . the qUl'stioner being absent. 
,.--: 1 
'j, - .t 
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'Sil-· 811lupAUL Jlewoor: 
(b) One. 

LEGISLATIVE ABbiMBLY' [!48TB ?\lA'R. 1945 
(a) Pet'manentr-4i Telllporary-:-3 ... 

(c) Yes. 
(d) No. 

" . ~N  TO ,l:'O:,TS AND TBLBgBAPHSACOOUNTANTS CADBE 

.11Ut. ·QUi Muhammad: Ahmad Kum1: Will ~ Secretary for Pasts and 4'1' please state: _ .. , . . - -
(a1 whether 1111 the officials ~  the ~  of the Posts and 'fde-

. gl'ap'bs Accountants cadro during four, years from 1UHt:t to 1942, who delllL \\1t!1 
cas" ·relating to ~  0.£ ~  for conducting the lfost s aud' 'l'elegraphs 
A('.Countants Service ExalUlIlatlOns and aU other· establishment questions con-
nected therewit.h, !fere £1'010 ~ Subordinate Accounts Service passed men who 
\Vel'e bolTowed 'to_man the Posts and 'Telegraphs cadra t(!ulporarily;' 

(b) whether the ~ oxamination for recruitmen.t; to theclldre was l.dd 
three ~  ,ftel: its introduction; whai the cause of such delay was; and . 

(c) if GovemD,lent propose to place on the table of the, H~  a stlHernt'ut 
showing the actllal }lay," with the scale of pay drawn by each of the borrowf!d" 

. men hefore their transfer to the Posts and Telegraphs ~  aild r,he pay, 
with the scale of pay, including special pay, if any, .granted to each of them 
~  their transfer·tO the Posts -and Telegraphs Department 611 a tcmpornry 
basis? -

Sir a1lr1Ul1ih ~  . (a) .No; the rules' were framed by the Director 
- Genel'al in consultation with the Finance ;Department. 

(b) Yes; the delay was due to the followinglilflasons,; -
'l'he final drafting of the recruitment rules, which had to be examined by 

the Finance Officer (Communications) and the Auditor General, was com-
pleted only in October 1989. The ~ .were published in the Director 
General's Circular early in January 1940. The first examination was announc-
ed to I.e held in December ] 940 so as to allow sufficient time for the candi-
dates to prepare' for the 'examit*ti,m. 'As ~  departmental books and 
publications required by the candidates were' not available in sufficient -quantity 
and had, therefore, to be printed up, the ~  was postponed to May 
1941&t .the "request of the candidates and the Posts. & Telegraphs Ul)ions. 

(c) The inforJJ)ation i3 not readily available but will be laid on the table 
of the House: in due cout8e.· ' . --, 

CLERKS IN THB DIBBQTORATB GBNBBAL, MUNITIONS PBODUO'l'ION, CALCUTTA 
PUNISUl) FOB ABSENTING DUBING JAPANESE Am RAIDS 

1645. ·1Ir • .A.bdul QalJ1UD: (a) Will· the Honourable .the Supply Men.bt:r 
pleRse state the number if cleMs and their grades, employed in the Directo-
rate General, MunitionK Production, Car'cutta, who were dismissed and bloclt-
listed from service (thereby rendering them ineligible for further Govemmeni 
Service) fcir thp alleged offence of absenting themselves froth auty OD. medical· 
certificate durmg the Japanese air raids on Calcutta during winter 1942·43? 

, (b) Is it a fact thl1tthese clerks were 'dismissed Rnd hlnr.lk-listed in disregard 
of medical certificates submitted by them' from regislered medical practibioners 
of Calcutta? If so, why? . _-

(c), Are Government aware that there is a proceduro under which 0. ~  
~ . servant, before being dismissed; is given an c5pportllnity in the.shape of 
a "charge sheet" to clear his conduct, but that this procedUl:e wns'ignored 

. _ lJnder the orders of the then Joint Secretary, M. ,P. Se('retano.t, Calcutto.? If 
10, why?' . ' . ' 

,"FAt HODOIU'Ihle Dewan Jlahadur Sir .A.. BamalWaJDi J[udalllr: (a) Three in 
the grade of Re. 45-60-2·-89. One in the grade of ~ 4lS-5/2-95. 

(b) These clerks ~  ~ a .numl)er of ~  absented themselves ~  
or w1thout leave dunng the air raIds. They subsequentl:v p\"oduced m!3dlcal 
certificates. One of them was given -.Ii number of extensions of leave. but 81 
:MI Ilhoweci no signs of retU;.rning to duty he-was dismissed. Another first ~  

+AolweT: to thi8Queiltion l&id on the table th. qneat.ioner being, ablClJlt'. 
. . '.. . 

' .. 
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fot leave'· on' the ground that he was .ill but !Id not submit jUly medical eerti· 
~ . Then he left tae, headquartel's and _went. away to his own town where· 

from he asked for l.$lave for 2 months on medical certificate. Having regard 
. flo the circumstal!ces in which he left the headquarters nO reliance could be 
placed on the medical certificate furilished: The third began by taking .our 
days' leave to move his family out of Calcutta. This was granted. Then he 
asked for, an extension on medical ~ . This was refused as it was 
belie.ved that he was asking for leave under false pretences. ~  the fourth ,&ase, 
the clerk asked for leave for seven days and furnished a medical certificate. 
He did not however resume his auties nor did he apply for extension 'of ~  
leave. Consequently he \Vas dislnU!sed. I Jhay mention that the situation iD 
Calcutta during the air raids warranted strbng deterrent action against air· 
raid absentees in order t-o prevent defection of the stsff . o.nd to tighten up.' 
discipline. '. ~ -

(c} Ordinarily a Government servant before being disinissed is, given, an 
opportunity to clear-his conduct. But this procedure was not followed. in the 
CBse of air-raid absentees for reasons already given. . 

JIr. Abdul Qaiyum: May I know why no charge-sheet was ~ to these 
people and why it was assumed that the o.bsence "'·u.s deliberate? 

'!'he -Honourable DeWaD Babadur SIrA. KImUWUDi .udaliar: 1 under: 
stand they were temporary clerks and ~  is a sub-rule in ~ ~ of. the 
Civil Services (Classi,fication, Control &nd AppllO.l) Rules undor whICh It HI no. 
necessary for the officer to go into various formalities in certain circumstances. 

_ CoST ANU LIlI'E OF RAILWAY WAGQ;N: ~ , . 
1"8 .• JIr.' T. S • .A:ftDM)!tIingUD Ohettlar: Will the Honourable bhe Rail.. 

~  Member please stl\te:' . _ 
'(a) the cost and life of a normal Railway wagon ~ 
, (b) the cQst and life of a' war-time Railway wagon; 

• ,(t;) ~  both, what the proportion of price between them is; Illlll 
(d) the depreciation allowed on these ~  
'!'he Kon01lrable Sir Bdward BenthaD.: 'faking the most common type of 

wagon, i.e., a Broad Gauge Covered General Service Wagon as the nonnal 
-Railway Wagon, the answers' to the question are: . 

(0) Cost in 1938-39 " . . . • 
Jb) Indigehous ('ost in 1942-43 Approximately " 

To be imported in ]945-46. • 

Rs.4,900-
Re.8,OOO 

(i) ~. U. S. A. ~  . _ . RB. 12,700 
(ii) Ez. ~  Rs. 16,708 

(iii) lCz. U. K. ," '" Re. 12,100 
(e) Proportion of oost between a nonnal and a wsr-time 

indigenous wagon , . . • . . 
. Proponion of COlit . bet,,'een a nonnal indigenous 

wagon and .... v-time wagon to be imported. afte. 
taking into ""count the life factor. 

Ayerage lift!. 
, 40 yean. 
40" ' 
20 ,._ 
\0 ,. 
40 " 

1 : 1'6 

(i) Ez, U. 8. A. 1:5'2 
(ii) Ex. Canada • 1 : 3'j! 

, (iii) Ez. LJ. K.'.. " I : 2'5 
(d) The nor111al depreciation of wagonR is 2'5 ~  cent. 'l'he situntioo 

created by the iJnport of a large number of wagons ~  a shortef' life hRS been 
sought 10 he met hy.the changes in the rules of allocation' outlined in my' 

~  Speech. Wp.ethet any further act:on by change in the rilles for enlcu-
lating depreciation is necessary will be considered in due COUl·RC. 

'Mr. '1'. S. AvinaShillDgam Ohett.iar: In view of the fllct thaI: the cost, of 
the '\\' Rgons imported fronl America' is five times the peace-time cost. and 
much more than the cost in this country, will Government conflider the 
advisability.of !"l1courag'il}g this industry very actively in India? ' 

'!'he Honourable Sir Edward ~  Ye!3., Sir. I have already explained 
on numerous occasions that .... we have already filled the, Indian industry to 
~  ~  ~  any wagons from overseas at all. . 

)If. T. S. A'VinaahlUngam Obettiar,: But what:\bout increasing it? 
The Honourable Sir ~ Benthall: It will not be necessary to increase 

the capacity alter the war because the capacity of the wA-gon builcling industry 
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will be ample JP cater for the requirements of railways after 

,8Jr Muhammad Yamin Blwl: 'Are t.he wagons from the U. S. A. coming 
UDder lend-lease? _ . 

~ BollOU1'&bl. Sir Bdwant BentJ1aU: Yes, Sir, IlIost '6f ~~. 

• COST AND LlFE OF RAILWAY ENGINE 

1"1 .• .,. T. S. AviDaq,Wn,am Ohettia.r: Will the Honourable Membl'r 
for Railways please state: 
18.) the normal life of an engine and its cost; 
(b) HIe ni:mual,life of.8 war-time engine audits coal; 
(c) comparillg both, what the proportion in price, between the,Ul is; and 
(d) the depreciation allowed on these engines? ' 
fte Honourable Sir 'ZdWard Benthall: (a), ·(b) r.nd (c). ThQ normal life 

of. an engine is taken B8 35 years but the ~  of certain types' of locomotives 
# ,imported from America in war-time .are taken as 20 years. Comparisons 
'between pre-war and war-time types are not. easI as in some CRses there are 
no ~  types on the Railways corresponding to the, types now being im-
port.ed. ..1 however lay 011 the table infonna1,ion in regard. to the four compar-
able t,ypes.· "  .  . 
, '(d) The normal depreciation of cmgines is 2:86 pet cent. In this connec-
tion the Honourahle Member is refetr.ed to t,he ~  to part (d) of his ~  

question N~. 1446. 

STATEMENT 
BROAD A ~. 

'1e.AWE" Tractive effort' 48,000 lti •• 
Lifs 36 yeartL 
Coet. R.. 420 thousand appro:s:imakly. 
ComparabJe pre·war type-XE. . 

Tract.ive effort The same. 

.. 
"XE" 

Life. 
Coat. R •• IfJl thousllQd. 

Proportion ot'preaent coat to pre·waroost ••••.•.•.. ~  to 1. 

IC CWD"" .. AWD" Tractive effort. 35,000 lbe. .r 

Life. 35 yean. 
Cost. Rs. 329 thou.nd appro:s:imately. 

Comparable pre.war type--XD 
.. XD" .  ' Tract.ive effort. The Bame 

- ~. • The lame. 
CoRt. RH. 134 thouland. 

• Proportion of preaeDt ooat to pre-war coat ............ 2, 48 to. I. 
II AWC" .. Tractive effort. 31,6001bs: 

Life. 20 years. , 
Cost, Rs. 296 thousand appro:s:imately.' 

Comparable ~  type-HGS. 
" ~ .. Tractive effort. 34,000 lb,'. 

Life. - 36 yeal'l. 
Collt. Re. 98 thouallQd, 

Propoz:tion of present. coat to pre-war coat' atter taking ~  effort and life factor iQto • 
account ~ '11 to 1. 

JlETRE GUAGlC. 
~A  

"YD" . 

Traffic effort. 20,000 Ibl. • 
.Life. 20 years. 
Cost. Re. 284 thousand appro:s:imatel7' 

Comparable pre·war type-YD. 
• Tractive'flffort. 22,OOOlbs. 
Life. 36 year •. 
CoRt. R •. 80 thouland. 

PI'oportjon of p,,'lAODt COAt to pre· war cost after taking tractive effort al\d life faCtor into 
acco\1llt ........ .IS' 63 to 1. . t 

.... "1'. ·S. A-rinamWilgAm Ohettiar: With reference .to -parl (8) of the quel-
tion, the H ~  Member has not given the cost. 
The JIonourable Sir Jldwarcl Benthall: I am laying a full' statement on 

the table. It is rather CQQlplicated. . 



UN6TAR}{ED. QUESTIONS AND ANSWERS 
a'IIPLA.OB\lBNTS OF LOWBR SELBCTION GRADB CLlIIRKS BY 'l'ELlIIGBAPH 

, MASTBBS 

) 108. PaDdJt S ~ ~ JIlIra: (a) Will the Secretary for Posts and 
.Ail' please. state if it is ~ fact that Government appointed Telegrl\Ph Establish-
1l1ent Enquiry Committee in. N'ovember 1932 to invelltigate the methods adopt-
ed to detenrune the strength of establishment and to make recommendations 
+.0 secure the most economical Jrganisation compatible with efficiency in tue 
Telegraph Traffic Branch of'the Indian Posts ,and ,Telegraphs Department? 

;J (b) Will Government stop contemplated replacements of Lower Selection 
Grade Clerks by Telegrapli Masters? -,' 

Sir G1lI'1DI&th Bewoar: .(a) The fact is as stated by the HOl),ourable Member, 
(b) The question is under consideration aDd in arriVing at- a decision, 

~  will give due regard to ~ views. of the Committee refs!ed to 
m part (a) of the Honourable Member s question. ' 

SPBClAL PAY OF CLBRKS BNTBUSTED WITH DUTIBS OF NON-TBCHNICAL 
TELEGRAPHISTS , " 

107. PaDdit Shambhudayal' Jlillta: (a) Will the Secretary for Posts and A.ir· , 
please state if it is Ii fact ,that the Telegraph Establishment Enquiry Com-
mittee appointed in November 1932 recommended in paras. 56 to 65, pages 34 . 
to 88 of the report that the non-technical non-operative posts of Telegraphists 
to Borne of which ~  pay was, also- attached;- be replaced .by ordinary time-
-scule clerks ~  any allowance, {lnd the recommendatlOn-,of the Com-
mittee was accepted by the Government and the ordinary time-scale clerJ{s 
appointed to such non-technical non-operatjve post were 'not allowed any special' 

pay formerly attached to such post? ' 
(b) If the reply is ill the affirmative ", .. ill the Honourable Member be pleased 

. to state the reasons for the withdrawal of ~  pay, from the clerks ootrusted 
with same duties which the Telegraphists performed with special-J)sy before 
the'r replacement, and oonsider the payment of the speoial pay formerly allowed 
to the Telegraphist, to't,he ~  who ,replaced them? '. 

. Sir Guranath Bewoor:(a) The mcts are as stated.' 
(b) Telegraphists were granted toe special pay in order to compensate them 

for the loss of chances of earning pie ~  and oVGl'time. This consideration 
does not apply in the case 'of clerks. , 

SUPERINTBNDENTS AND-ASSISTANTS-IN-CHARGE IN OFFICES OF DIRECTOR 
GENBRAL 01' SUPPLY .AND CHIB'F CONTROLLkR OF PUBOJIASlI: (SUPPLY) 

108. 1(1'. D. E. IMiri Ohaudhury: (a) Will the Honourable· the Supply 
Member please state the number and the ratio between the posts of Superin-
tendents and Assistants-in-charge in the offices of Director General of Supply 
~  Chief Controller of Purchase (Supply)? Will- he also pleas!;} define tht', 
-distinction in the duties and responsiOilities of the two'?' " 

(b) Is he aware that A~  are carrying out the same ~ A  
as t.hose of Superintenaents and are controlling Branches a.nd sections consist-
'jng of 8 to 12 persons' Bnd diAposing of ,lJ,bout 1200 receipts per month f?r 
which they are getting a meagre allowance of Rs,. 30 p.m.? 

(c) Does the rate of allowance vary in different Departments of. the Gov-· ... 
ernment of India, vis., Its. 30 p.m. for Civil attached offices and Rs. 40 for, 
13ecretaria,t offices and Rs. 50 for Military offices? , . ~ 

The ,Honourable Dewan Bahadur Sir A. Kamaswami KudaUar: (a) I place 
on thv tahle n statement giving the number and ratio between posts of Super-
intendent nnd ASRistant-iIl-Charge in the offices _ Qf the Director General of 
13upply and the Chief Oohtroller of Purchase (Supply). 

According to ·the Home Department order an Assistant-in-Charge is 8 
13uperintendent in all but name,' status and pay, the difference being based 
not on the nature of duties and responsibilities but on ~ size of the Branch 
controlled and the quantity of work in it. As this is a new !>epartment it. 
has not been possible to follow the Home Department orders tn. ever,r case. ' 

(2..173) 
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In theoftlce of the D. G. 'S. the practice has been to ha,,'e a S ~ 
and one 'or ~ Assistants.in·Charge in each ,Directorate; and, to assign the 
less important work to the Assistant·in.Cha.rge. 'rhe S ~ ~  is ~ 
8S the head of, the non· gazetted staff in the Directorate and remains respoDBI-
ble for the day to day administration of all the sectiolls comprising that 
Directorate. In the office of the C. C. P. (8), owing to the ~  suitable 
Superintendents the less important Sections ~ b¥n generally placed under 
Assistants.in·Charge. '. .' -. 
,(b)Assistants·in.Charge have in some' oases beeu performmg duties &lmdaf 
io those of 8uperintendenw" and handling more or less the same ~  of 
men and receipts, But this is not always a safe criterion for. ~~  ~  
importance of their. work and consequently. the weiltht of . ~ ~ . Havmg 

'regard to this and to the quality 'of wartime temporary mJDlstenal staff, the 
alIowanOe of Re. 8O,given to A ~ . ~  is considered adequate. 

(c) Yes . 

• 
A. ~ N  

Numb8r of Superintendent.s in t.he I)m!lltcrate,GeJ1fIfal of Supply r':'" 
(i) Supeant.endent. • 
(ii) ·A8Iist.nta • in·Charse . . '.' . . . • 
(iii) Ratio between B1iperinUtndehta and post.s of Al8ist&ntll·in·Cha1'g8 
Nnmber ofpt,stll in the oftioe of the Chief Controller of Purr.hall6 ~  ~

'(i) Superintendents' -. 
(ii) A.illtanbl.in.Charge • ..•• • . • , . , 
(in) Ratio between poat.s of Superintendent and poat,l! of A . . ~ , 

'. 

, 
28 
56 
1 : t 

28 
33 
I : 1·18 

RULES BE SENDING ADVANCE COpy OF PETITIOliS TO TIlE OFFICBB ADDRBSSED 
109. Said., Sat SiDch: Will the I!onourable Member for "Railways be-

pleased to 'State: . . •. . , 
(a) whether any rules exist thai an edvance copy 'of petition addrelSf'4 

throu@'h . propel: channel, may be sent to the' officer addressed; if so, will the 
. Honourable Member please refer to them; and· . 

(b) if the reply to "(a)' above be in the negative; whether it is proposed TiO 
issue necessary instructions? . 

The BiIIlOIIrable Sir Zd.wlld BenUulU: (a) There' is no such rule: but in 
accordance with Rule 1720 of the ~  Railways Establiahment Code, Volume-
1, a copy of which is avai@ble in the Library of th!!l House, no action is taken 
on such a representation. 

(b) The policy of the Go"ernment i,s stated in the ~  t4> Dr. Zia Uddin 
Ahmad's Starred QiJestiQn No., 566, and Mr. Muhammad Azhar Ali's Starred 
Question No, 594, asked in this House on Ute 28th March, 1984, and 27th' 
Febt=uary, 1985, and in view of the instruotions already issued, no 'further 
~  is considered necessary, . . • 

NORTH WBSTBRN RAILWA.Y CANDIDA.TES FOR Al'PBNDIX II AOOOUNTS 
EXAMINATION ' 

110. Jrr. If ••• lOIbi: Will the Honourable Member for Railways be 
~~ ~  . 

. (a):.the total. number of candidates from North Western Rai1.way wh" 
nppeared'.for the Appendix (n) Accounts Examination during the five call\lldar 
yf'RrtI, 1941 to 1945, and the number who were declareB to have secured ~ 
marks; 

(b) whether it is a fact that complaints have been received by the N.orth 
WeSltem Railway Administration and the Direcfl>r, Railway ~  abou' 
tllc ~ 01 question paper on 'Precis Wl'iting arid General Rules' at thel\e 
examinations; and . ' 

.. (c) whether Govemment propose to IRy doWb certain 'standard for the 
~  of the Examiners in regard to-the standard to be demanded from the 
~  for this' examination; 'if so, how? 
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neJloD.ourabie Sir ·.dward B_Ulall: (a) The iBformation required is as 

under:" " 
" 

Year 

• • 

NUJDber of candid8tes 
'who appeared iii the 

Appendix II, 
Examination 

19 
22 
2' 
55 

Number of ' 
candidates who 

passed 

19'1 
1942 
19'3 
19" 
19'11 About 150 candidates intend to appear-

in. t,he examination to. be held this. 
year . 

. (b)" Complaints· have been received by the North Westerrt Railway adminis-
tration but not by the Director, Railway Accounts. 

(0) Instructions have been issued to ensure that papers JU'e not too lengthy 
or too stiff.· " 

ABOLITION OF PHOTOGRAPlIIli'G SECTION OF PUBLICITY BRANCH, NOBTH 
_ . WESTERN RAILWAY ..' 
tH. 1Ir. If. M. ;rc:iabl:' Will the H ~  Member for Hailways be pleased 

to state: ' , 
(a) when' the Photographing Section of tOe Publicity ~  on tlfe North 

- Western ~ was abolished; '. # 

(b) how the photographers released from this branch were absorbed on the .' 
Ito.iiway; , 

(c) whether the photographers are included in the class of 'draftsmen'; if 
so, whether any of them have been absorbed as clerks, if BOr why; and 

(d) whether- there -have been any complaints how staff to t4e authorities 
au Ilk/sorption of the photographers in clerical posts;. if so, how 'the same 

·werl.! disposed of? 
'!'he Honourable Sir Bdward Benth&ll: (a) No l>hotographing Section has 

ever been attached to the ~ ~  of the North Western Railway 
Headquarters Office; the question of its abolition does not, therefore, arise. 
The post uf one of the Assistant Publicity· Inspectors who along with _other' 
duties was looking after Photographic work,. has been held. in abeyance since 

. November, 1948, 
(hI . ~ A!<:>iKtnnt Publicity 1 nspector released when the post referred 'in 

part (a) was held in abeyance, was ',transferred temporarily as a clerk in the 
- Central Hegistry Branch of the Headqullrt.el's Office as he possessed the ~ 
, quisite qualifications for that post. I ' ' 

.(c) The reply to the first portion is in the negative;' the laUer portion dqes, 
not arise, . 

(d) I understand that some of the Clerks in the Central.Registry. Branch 
of the. Headquartenl Office protested against the transfer of the Assistant 
Publicity Inspector as a Clerk in that Brfn.!!h and they were informed that 
this transfer was etlected',on considern.tionsof administrative expediency. 

COMMODITIES SUPPLIED TO EMPLOYEES ON NORTH WESTERN RAILWAY 
AT CONCESSIONAL RATES 

112. :Mr ••• ':11 • .Toabl: Will the Honourable Member for Railways be 
pleased to state: • 

(a) the commodities supplied to employees on North Western 'Railway at 
('oncessional rates; and , 

(b) whether it, is a fnct that on several occllsions dal8, oil and ghse have 
not been supplied 'to Railway ~  at Delhi owipg to Don-availability of the 
art,ides: if so, whether the employees concerned were given, in cash, -the 
difference between the market and concessiono.l rates; if not, why not? 

The H . ~ Sir Bdward Benthall: (a) There are 18 commodity group .. 
which may be sold at Grain Shops, whi,ch include food,grains, cooking, media 
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.spices, 'sugar, salt, tea, soap, .matches, siiandard cloth etc. 1t is ~  that 
,some shops on the N. W. H ~  .may not have yet attained this target, 

- (b) A~ regards the first part ~  are informed that there has been 
no ~ ~  ~ dal8 were out of stoek at the Grain Shops at DWhi although 
!"ometunes ali kmds of da/l! were not on stile simultaneously. -Vegetable ghee 
could not .be supplied fur two months due to difficulty of 'procurement· and 
ntUstard 011 could not be supplied to all the staff during certain months. As, 
rega.rds the second part, the Honourable Member's attention is. invited to my , 
reply to part (a) of Mr. Lalchand Navalrai's sturred question No.3, asked on 
the 1st November 1944 in this House. , 

\ 

UPGRADING OF GRADE II POSTS ON NORTH WESTERN RAILWAY 
113. iii. B .. M,. JOIhl: Will the Honourable Member for Railways be pleased 

to state: . 
(a) whet:i}.er it is a fact that the General Manager, North Western Rail-

way has recently upgraded several grade I Posts to grade II j if so, how many 
-posts of station correspondence clerks wet;e so upgraded; - . 

(b) whether. ~. is 8W8re that these clerks do exactly lope B8J?e work .as i;: 
dOlle by the DIVISIonal OfficEi' clerks; ,,," - , ' 

(C.) the steps Government 'propose to take to .bring ~ the ratio of the 
higher grade aP}¥lintments for the two on par; if ·not, what other steps Gov-
ernment propose to bake to ease the chann,l'l of promotion of station cprTes-

~ clerks; and " , 
(d) ; whether any requests have heen recei"ed by the North Western Rail-

way Administration for transfer tI. the station clerks to t1!e jivisional Office; 
if so, was the request aC'ceded to; if not, why not?, 

The Honourable Sir ~  Benthall: (a) The grading of 11 posts of Staron 
Correspondence Clerks, Grade I, on· the North Western Railway has been 
permanently raised to Grade II with effect ,from 1st JanuQry, 1945, as a result 
of which the percentage of Grade II posts of this category to Grade I has 
risen to 47·8 per cent. In addition' tQ this, Divisional. Superinti<rigents , ~  
been alJthorised to sanction, at their discretion, temporary upgrading where 
justified by a temporary increase in work and responsibility. 

(b) The resp;nsibilities of (livisional office and station correspondence clerks 
-are approximately the same.· . 

~  The grading of Clerks 8S Grade 1- or Grade II depends on the nature 
-()f the work to be dohe. It is not, therefore. possible to apply the same ratio 
in hoth cases. The upgrading sanctioned has already' eaRed the position. 

(d) The repiy to the first portion is in the affirmative. The request of the 
Station Clerks was not acr·eded to, as the transfers (lsked for were not consi-
dered to be in the interests of t,he service. 

TRANSFER OF, ~ N CLERKS, TICKET ,COLLEcToRS, ETC., TO ~A  II 
GUARDS' POSTS' ON NORTH WESTERN.ltAILWAY 

114,- Itr. N' •• : losh1: W'll the Honourable Member for Ra]ways be pleased 
to ~ • , 

(a) whether it is a fact that transfer of Train ClerKS: Ticket. ~  etc .. 
to grade II, guards' post>! on the )Torth Western Railway IS consJqered. as 
recruitment; if so, whether' it is done through 'the N. W. R. Sel"V1<.1e 
Commission; 

(b) ·whether it is ,a fact, that tbc seniority ot gua.rds transferred from other 
Branches' referred to in part (a) as compared with the airectly recruited em-

,ployee .. , is based on the date of tran.sfer and confinnation as ,a guard; and 
(c) whether it is B fact that recently guards have sent a memorial to the 

'Geneml Manager, North Western ~  calling, in question the 1?rocedure 
-of ~ seniority; if so. what the Important POlDts of representatIOn were 
~ .  noVT the ssme were disposed ott? , 

''!"he HOD01U'&blt Sir Kdward Benthall: I have called for .the information 
and 1\ reply'will be laid on the table of the HOU8e in due COUrRe. 
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11&. Mr. ADanaa Mohan Dam: Will the Secretary ~  Posts and Air kindly 
titlrle: ' " -' 

~  the total sanctioued strength. both permanent and temporary. of the 
PORts and Telegraphs Accountants cadre as on the 1st March 1945; and 
_ (b) the ~  number of (i) departmental qualified men, holding the posts 

of the Posj;s and Telegraphs Accourts and (ii)"out!liders as on the 1st Marcil 
19·151 - . 

Sir CJ1Ir1IIIath Bewoor: (a) 
Senior Aooountants; 

Perma.aent 
Temporary -

17 
10 

.Junior AooountsDta 
'11 '. - J1 

Tutal 17 22 

(b) Departmental qualiaed men . . • 33 
OIBoiall OD ~  the Audit Department " 16 

48·, 

*N.H.-One .i vacant-held hy an unqualified. depal'tmental Official. 
GAZE'l"l'ED- POSTS (,PEN TO POSTS AliD TELEGRAPHS ACOOUNTANTS 

118. Mr. AUDIa- Kohan Dam: Will the Secreta.ry for Posts and Air ~ 
state: - " 

(a) . ~ present. (otat number of sanctioned gazetted posts opened to P. & T. 
Accountants; . , . " 

(b) the number of, such p.osts held at presE)nt (i) by' members of P. & i'. 
Accountants, that is, men who have actually qualified in the P .• & T. Accoun,tants 

,Service Examinations and (ii) by persons who have not so qualified; , 
(0) the approximate number of additional gazetted posts likely to be created 

in the next _ twelve months. , 
(d) Is it a fact that Subordinate Accounts Service passed men with a few 

yer.rs service, who have bee,n taken- on loan by some other Departnlents "nd 
offices of Government. vis., MilitAry Accounts office, ~  Accounts, ete .• 
have actually been holding posts of Accounts Officers and performing ,their 
dut,ies satisfllctorily;, " ' . 

(e) whether Government propose to try some of the departmental officials" 
who have qualified in the departmental examination in the existing as well Ri 
future vacancies, in the grade of Accounts Officers,. Di1l'isional Accounts Officers, 
A ~  Officers, etc_,; Bnd __ 

(f) the steps taken or proposed to be- taken to ensure that in future all 
such men who do not qualify in the Posts Bnd Telegraphs Accountants Service 
Examination or are not specifically -exempted by the c,ompetent authority. are 
not confirmed either in the P. & T. Accountants aadre or. in any of ,"he 
gazetted posts opel16d to 'tlIe A ~  . 

Sir Gunmath Bewoor:' (a) Seven. 
(b) (i)· Nil. (ii) Seven. - " 
(e) Possibly two .... 
(d) I han no infonnation.· 
(e) The qualified departmental ~  will be, tried when they had sufhClenti 

experience' and become ripe for p,::omotion to gazetted posts. . 
(f) It if! not possible to lay down any hard and fast principle in the early 

stages of the fonnation of the cadre. It is ~  to the DireCltt)r·General to 
fill these posts by borrowing men from the Audit Depart'ment., if the intePests 
of public service and 'effieiency of the ~  so demand.,. ' 

STAn PUNISHED IN RAILWAY CLEARING AOOOUNTS OFFIOE . 
11'1. Mr • .ADanga Kohan Dam: Will the Honourable Member for Railways 

rleRse state: " 
(a) the total. number of. staff, by communities, in the Railway Clearing 

Accounts Office punished by way of reduction itt pay, stoppage of passes and 
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prill.ilege ticket. orders. stoppage of increment.s and also-censures and woman" 

'etc., during 194'; ','. ' 
(b) ~ number of punishments in 1948 and the ~ . for a larger num\)b!' 

of puniahm-ents in ~ as compared with ~ preVloUs year; and . 
(c) whether Government are awa" that the number of Hindu Staff 'punished 

ia proportionately greater? .,.-' 
!he BoIloarabie Sir K4wll'd . ~  During 1944 the t.otal number of 

~ . by communit.ies, in the Railway Clearing Accountd Office ~ ~ 
punished was asfoUows: 

'. ( .' 
Hindu KWllima <>then Total 

Stoppage 0( inoremente aDd reclllCtion ~ -
lower IIta@M of pay 18 1 1 18 

Stoppage of pa8Ie8 aDd ~ T. 0 •. 16 0 1 US 
Waminp recorded in charaeter roll 93 28 8 1!7 

124 2' 10 181 

(b) The number of punishments during 1948 ~  27. Reasons for the 
iucrease were: . ' , 

(i) Expansion of 'the office. S~  at the beginning of 1945.mmbered 1.600 
and 'at the end of 1944 1.960; . ' 

(ii) Employment of ~. staff in large Jmd ~  Ilum bers; 
,(iil) More intensive checks' and ~  supervision. ' 
(c) Yes, but cases of disciplinary ~  - are Ddt regulated 'to cominunal 

considerations. " -' 
LUK.AGB OF CBBTADi' PAPBRS A'I ApPJ!lNDIX II EXA.lKINAT10N(1F 

RAILWAY ACCOUNTS OFFICE 

118. JIr. AnaDp )Io1l.1l Dam: Will the Railway Member please state: 
(8) if it is a fact tha"t the • precis • ~  'drafting' paper set for Appendix 11 

Enmination of (he Railway Accounts Office he!d in April 1944 was leaked our; 
~  if it-is, a fact that the said examination had' to be held .again iq July 

1944; • -
(l') if it is' a foct that the same poper let· for Appendix' II ~  

i:JE'ld in November 1944 was also leaked out; 
(d) the ~  ~ .  holding the Examination asaiu for the paper-leaktMi 

out-in November. 1944; and 
" (e) the action taken against the officers for leaking out the examlna&lOD 

pap(:rs? , 
.. 'the mmouab1e IIr Echrard Bellthall: (a) No. 

(b) Yes. . , 
(c) Xo. " 
(d} There_ ~  no leakage ,Bnd no ,necessity for' any re-examination: 
(e) The, question does no't arise.-' 

-
SHORT NOTICE QUESTION AND ANSWER 

PILOTING OF MR. BEVERLEY NICHOLS BY DR. SPEARS 

;. 

Sir 'W. E." lam8l: Will the Honourable Member for Information and 
Broadcasting be pleased to state: '" 

(8) if bp. hns Reen" the Rtatement in the Hilldustan Times of the 27th 
March. 1945, 9' Mr. K. C. Neogy enquiring if . ~ . Spears. an officer ofhil 
Def>artment. was responsible for piloting ~ .. Beverley Nicho!s during his s.,.' 
in Delhi;, and _' " 

(b) if so, if this is correct? 
The BDnour&ble Sir Sultlll Ahmed: (0.) ~ . 
(0) No, Dr. Spears never met Mr. Reverley Nichols, much less than, he 

ever, pHotedhim during his stay in Delhi or anywhere else. - . 
Govemtnent have also seen the other part of the statement of Mr. Neogy 

,with respect to paper for the book. ' ' 
" 
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Sir .,. 1: • . ~  -WIth 'regard ~ the suggestion . that theG'pvernrue.nt of 
India actually allotted a quota of paper to' the pUblishers f9r _the Indian 
Edition.of Mr. Be ... erley Ni-chols book-'Verdict on India '-W!lllll.J Honourable 
friend, _or perhaps his Honourable colleague, state what exactly is the position? 
Was such 'an a110tnlent of paper made for that purpose? 
The H ~.  Sir •• Aziz1ll Huque: May' I unswer that question, Sir, 

because it relates to my Department? . 
• have seen the staternent 'refen-eu to by the Honourable Member. No 

speCIal allotment ~  paper.was JIlade to any publisher -;for ·the publication of 
the Indian Edition ·(,f Be\\lrley Nichols work . ~  on India'. I may add that 
it is not necessary for (.Luy publisher to ask' f01' permission' to print or publish 
any book so'long as .he can publish or print it within the quota to which he 
. is· entitled, and under the Paper Control Order every printer or publisher IS 
entitled to 40. per cent. of the paper consumed by him in 1940, 
..JIz. G .• W. TyIOll: With reference to the Honourable Sir A~  Huque's 
~  on the subject of paper, may I ask him whether.: he is aware that it 
is commonly reported that ten-thousand copieS" of this Indian Edition of ~ 

dict on India' ha.ve been printed, and whether he has taken steps to establish 
the fact that it w'as "possible to print .an edition of thut size out of the ~  per' 
cent, quota aad if also he is aware that considerable resentment has been 
caused .amongst other publishers. by reason of the fact that such a large quan-
tity of raper has been "used for such a disreputable ~  . 
Thellonourable Sir •• Aaizul Huque: I have. not seen any such statement 

before, but in view of the statement made by my Horourable friend. Mr, 
Tyson, I will.immediately enquire into this matter in' order to (l8certain the 

~  of copies printed, the quantity of ~  which would be requIred to 
,print those, the paper wh:ch was allotted, and how could he ~ . . 
Mr. Jlanu Bubedar: IIi view of the fact that this book has been condemned 

by the public, may r. know whether Gov6rn.p1ent \\i11 take steps to have this 
book withdrawn from all libraries which are either maintained or supported 
by Govenlment?' . . • 
'!'he Honourable Sir Sultan Ahmed: Government are not aware that the book 

is to be found ~  in any puplic library. ' 
Mr .•• A ~ AY1aqar: Will Government consider the desira-

bility of banning this book? 
(No answer wa·s given.). .' -;-

Mr. ]t. O. _ .. : Sir, I was Dot in "the House when ~  questions arose 
with reference to certain  things \ihat I said. As a matter of fact., the press 
report is unfortunately' not quite accurate. The first enquiry that I sought 
to make wss whether Dr. Spears had piloted this Beverley Nichols at. Delhi for 
some time, and the RecoQd point that J raised was as to .how it was possible' 
for an nuthor l.ke hiin to get" the Rupply of puper. which is. controlled, 

MOTION FOR ADJOURNMENT. , 

GOVERNOR GENERAL'S REFUSAL or PBBJll'SSION TO DISCUSS RESOLUTION BB 

DELEGATION TO 'SAN ~N S  CONFBRB!fOB. 

Mr. Pr..ut.8IBt (The Honourable Sil' Abdur Rahim): I have receiv.ed notice 
of u motion for adjournment of the HQuse from Mr. Ylisuf Abdoola Haroon-to 
consider an l1rgent matter of public interest, namely the refusal of Governor 
General to l'ermit the discussion in the Legislative Asembly of Resolution l'fI. 

~ Delegation fo San ~  . ~ . . .. .' 
Did he act 8S Governor General 10 COUllell or as Governor General l' 
. Seth .Yusuf Abdoola ~ (Sind: ~  Rural): The position is 

this: This Resolution was allowed to be discussecl in the Upper HOUSil on the 
21st March. My ~ is why. not give this H~  a ~ to discuss thill' 
mat-ter? 
IIr. Prealdent·'(The Honourable Sir ·Abdur ltahim): . That is another matter. 

I w8nt to know whether he 8cted 8S Governor General in' Council pr .a 
Govemor .. General? 
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Seth Y1II1It Altdoola B:aroon: The Governor Geneial acted on the advice of 
thE\ Governor General in Council. 
Sir lIuhammad Yamm Khan. (Agra Division:' Muhammadan Rural): The· 

Governor General in Council must have advised .  .  .  . 
The Honourable Sir Sultan. .\hmed (Leader of the House): This was dis-

all6wed by the Governor General. Governor General in Council has nothing to 
do' with it. -
Jlr. Satya Narayan Stnha (Dsrhhimga cum S ~  N ~ I 

would like to know whether the Members of Govern* General's Couacil were 
consulted. , 
JIr. Prelide:Dt (The Honourable Sir Abdur Rahim):. That is another matter .. 
AI; there is· broad distinction between .an action of Governor General and of 

the Governor General in Council, and this Resolution has been disallowed by' 
the Governor General, I must hold that the motio!l is not in order. 
, . 

MESSAGE FROM THE -COUNCIL OF STATE. 

S8Cn!\ar)' of the £Jaembly: Sir, the following MesB8ge hili f?een received 
from the Council of t:itJate: , - ... 
':j am dire('tedto irtfotm you that ~ Council of State at ita meeting held on the 2'!tb 

March, 1945, agreed witho\tt any, amendment to the, Bi!1 further to ~  the, IndIan 
Tea Control A~  1938, which was 'passed hy ~ I..eglBlative A ~  at It. meetmg held 
on the 12th February, 19:45." . 

AMENDMENTS TO AJMER-MERWARA MOTOR VEHICLES RULES., 
'l'!le Honourable Sir Bdward Benthall (Member' for Railways and War 

, Transport): Sir, I lay on the table a copy of the Notification No. F/22-18(CC),· 
dated the 11th Janullry, 1945, relating to certain amendment.s of the AJmer. 
Merw8r1} Motor Vehicles Rules, 1tUO, under sub-sE!ction (8) of Section ISS 'Jt 
the Motor Vehicles Act, 198G. 

ORDERS BY THE CHIEF COMMISSIONER, AJMER.MERWARA 

NOTIFICATION 

Ajmer, the 11th January 1945 

No. F /22-18 (CO).-The Chief Commissioner is pleased to make the following amend·' 
menta in the Ajmer.Merwara Motor ~  Rules 1940, (pmPlulgateci with this Ad· 
ministration'. notificati& No. 1141/34-W 138-1 II, ~  the 12th Jane 1940). the amend· 
ments having been prev.iouBly published in this Administration'!! notification of even 
number, dated the 25th Octob9r, 1944. 
"(i) Delete the existing Bub· rule (2) of ~  7.1 and substitute instead the following:-
v (2) Producers approved under lub-rule (1 J llhall nbt be ~  to be approved -else-

where in British India unleu specifically approved by a competent authority of tile juris. 
diction in whOle area it is to be used. ' ' 
(3) No.., Producers appro ... ·ad elsewhere ill British India IIhall be deemed to be aprrove<) 

for the purpOle. of Sub· rule (1) onleBl the gas filtering certificate in respect thereor 
granted either' within the original province or elsewhere, haR bf.en accepted bv the autho.. 
rity specified in IIchMule 1". '. . 
(iiJ . .In S~ ~  1 delete the word. and bracketB "[List of ~  of Role 7.1(2)1". 
(illl EXlBtmg ~ 7.4 Ihoulu be re·numbered 7.4(1) and. the following added 'allsub-

rule (2):':'" 
.. (2) New or unWlual ~  and. new methods of construction: If any perlOn _ wishes' 

to manufacture a prodqcer. the design of which contemplate. departure fl'Olll erdinarv 
, pra(tice; the ~  of any new or unusual m'oltbod. of conBtruction; or the UBe ~  
~  of construction and prOCeBle. not' in confonnity with these rules and speciflca-
hons shall apply to th" ~ .  Au.thodty stating in what rellp('cta the. ollsign 

~  . from ordinary tPractice, and the modifi('.ationl or relaxation of the rulel and 
~ . . which .he desirelto be made, with 'the reaaons therefor". . 
(h'l In _ ~  (1) of Rule 7.i reael B comma after the ;vords "&11' leak." Bnd illBert, 

the followmg ;-"and all exp08'old hot surfaces shall be effectivelv ~  from accidentat 
contract". . 

~  fhe followinR' as a new pub·rule to Rule 7.5 :_ 
:'(3) .Th!' H ~ of B producl'r plant to any motor vehicle shall he reported to the. 

~  :lUthonty a. an alteration as required by IMction 32 of tile Act a,nd· thtl' 
vehIcle shall thereup?n he 'produced for inspection by such aothoritv and at' luch tim .. 
and pIa!', "'as the reglsterinR' aut1lority ~ arecif'y".· .  . 
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'R 1 ·7 6  . after the word "of" ",hieh . ~ iD 

. (v) In-lub:rule ~  of . u e  : .IDII'<!r.t a comma words "of" and "the" :-"and facing 
the last line, and Insert the· foUOWIDg between the 
"' .the rea'\-of," - _ '.. 
(vi) In sub-rule (1) or Rille 7.7 for the 'lLOrds "one-eighth" whi<'h oc(!urs in the 5th 

line, !."dad "one quarter". 
(vii) Ad,d the .following loS new lub-rules to Rule 7.7:-

"(3) The joinil in any inaulating material as aforesaid shall be-either ~ 

ial ovel'lappetlby not leu than 3 inchea, or .  .  . 
, (b) butted with a ~ . ~  ~~ the ~  material and thlC:knlallll. not. leu than 
5 inches wide, alld overlappmg the butt JOIned equally by not lell than Zl Inchea. .0 

(4; The clearance between the ground and the lowest: part of any producer plant shap not. 
b1il les8 than 12 inebes. '. _. .,. 

'(viii) ~ ell;iating rule 7.8 should be ~  7.8(1) and the ·following PlKlvisG and 
neW :lUb-rules added:- ,  . 

"Provided that in the case of a transport vehicle other than a public service vehicle the 
~  may be at a distance of leu than lil feet from any. part ef the .petrol ~  but 
shan be 8S jar removed therefrom a8 pouibl&, and, in .no C8IIe, shall ~  b,e a ~  
of les8 than 8 inches between any part of the generator or .of any pipe connectlng the 
generator or the gus filter 'and any part of the petrol tank. • 

~ further that when any pari. of the geJl'arator or pipe as aforesaid is at a dil' 
tant·(> of less than 2 feet from any part of the petrol tank, that part of the generstor and 
pipe shall be insulated for that part of the petrol tank by the intRirposition of the 
insulating· material and the clearance specified in Rule 7.7. 

(2) The filler cap and  any other openi,nlf in. the main petrol tank shall, wheN the 
generator is mounted on the side of the vehlcle, be located on the opposite aide of the 
, . vehicle to the genel'ator, and ~  be not lesl than 4 11iIet away from. the generator and 
from any -pil)e leading from ~  generator. to 'the gas filters. • • 

(3) Any auxiliarY' petrol ~ with gravity feed 8hall be, located in front, a.a far· from 
the ganerator as practicable". • 
(ix) In sub-rule (dj' of.Rul' 7.11---' 
(i) before the word "clean" in.ert the following :-"at any time when there ·is nre in. 

the generator". 
(ii) Substitute the word "take" which occUrs in tha firsi line -of this 8ab-rule by the 

word . "rake". ,  • 
iiii) after comma which o{)cur. after the word. "vehicle" in the 'second last line of' this 

' .. 8ub-rule insert the following :-"or on any road ~ . ,  -

(x) (a) In . ~  (1) of Clause (2.ji of Schedule II inrart the . word "not" between. 
the ·words "vehicle". and "being". , • 

(b) Insert the following sub-clause' as sub-olaUBe (ii):-
"(ii) In the case of goods vehicle being a heavy tranaport vehicle-15 mil1ilS per .hour", 

(c) ~  exi.sting 8ub·clause (ii) to read {iii) and for 'eo miles per hour" read 
"25 miles per hour". .. . 

(xi) III clanie 6 of Schedule II delete the words and figures "No. 16 B. W. G. (0.065 
inches thick) ... : .......... .leu than 5-mches" and instead insert the following :-"the follow-
ing gauge thicknesses. .' . 
All outer 'hell' were fitted, not thinner than No. 16 B. W.G. (0.065 inches thick)_ 
Updraft generato;.&,-the lower end of .1tellfrom th, ·bottom to a point 12 incht<1 above 

the grade, or to the top of the gas outlet whichever is the leu not -thinner than No. 11 
B. V\'i. G. (0.120 inchee thick) remainder· of shell not thiDner than No. 16 B. W. G. 
(0.066 inche. thick). . 

, , 
Dou'lIdraft generatOrl . .. . ~  lower end of shell from the bottom to a point 12" inehe8 

ab""e the fire graIR, not thmner than No. 14 B. W. G. (0.083 inches thickl remainder of 
shelt not, thinner than No. 16 B. ~ G. {0.065 inchea thick). ' 

Gr08'· draft generator,.-The lower ell.d of shell from the bot.tom to a point 12 inchee 
above the· centre line of the _t.uye!."d. Ilot thinner than. No. 14 B. W; G_ (0.083 inchell thick) 
remainder of shell not thinner than No. 16 B.W. G. (0.065 inche8. thick". 

. (xii) I!l clause P.of Schedule II delete the words and figuraa "No. II B. W. G. (O.'lao 
!Dehes thick) .. '. , •• e88 than 4 bolts" and read ". inches thick", 
,(xiii) Add the following a8. a new claUBe to Schedule 11:- " 
. "11 Water ~  :-These shall be ~  of mild .steel ~  or copper sheet material of a 
~  not .thmner than No. 00 B .. V!. G .. (0.035 mchea thick) and IIhall be provided with 

atramers for mletl and outlets and SUitable ~  for ~  . ~ water lewl" • 

. By 'Order, 

M.. B. CHAKRABARTY, 

Fiftfl1lcia1. ,.4,,';,tfl1lt to the • 

Ohief Oom",'''iofter, 4imer.MertDara. , 



~ ~ . LBQISLATJVE ASSEMBLY, [28TH MAR. 1945' 
,'ELECTION . ~ MEMBEUS TO l'RE ·STANDING COMMITTEE FOn 
, COMMEUCE ~A . . 
"l"he HCII101Il'&ble Sir •• .ui.lul Haque (Member f.or Commerce and Industries 

8Qd Civil Supplies): Sir, with your permission, I would like to slightly amend 
thtl. motion standing in my namtl. ~  I may add, is in ~  with the 
d.tlsJre of SODle Honoul'able Membettl in this -House. 
Sir I I move: . • - , 
"That this ASI!.embly do pl"OCe\ld lo elel'l, in lIuch manner aa the H ~  the Presi, 

dent. may direct, ~  nou-ofbcial membll"S· to serve on the Standing ~  t.o ad v·iilc ou 
.ubjecta with-!o\'hich tbe Commel"Ce Deplutment ia l!oncoamed. '.. •  . 
JIl. ~ (The Honourable Sir Abdur Rahim) : The question is: 
"That this Assembly d8 procelad t.o elect, in luch manuer as the Honoura.ble the Preii-

~  may'din'Ct, nine non'oftioial nll'mbel'" to aerv .. on the Standing Conllnittce't.o adville on 
aubjecta with which the Commerce Deportment is conC'.ariled." 
The motion was adopted. ' . 
JIl. ADaDga KOhut Dam (8urma Valley cum 8hillong: N ~~ .  

Sir; I have got an amendment .  .  .  .  . -
JIl. Prefdd_ (The Honourable Sir Abdur Rahim).: The J:IonourJble Mem-

ber is too late. ~  motion has been adopted. "  , 

ELECTION OF MEMBERS TO THE· STANDING COMMITTEE _ FOR 
DEFENCE DEPARTMENT.' 

Ill. Bam OIauulra. (Secretary, DefeJ;lce Dep!'rtment): Sir, with your per-, 
~ I am going to make a slight change in the. motion that stands in my 

name. -,' 
, Sir, I move:,. . 
"That this Aasembly do proceid to elect, in luch manne" a8 the Honourable t.he Presi· 

dent. may direct, eight Don-official membera to serve on the Standing Committee to advile 
~ ~  Dopartment on subjects other than Civil Defence for . the financial year 
1945-46:" -
I know that there is a·· desire ~  by some Honourable Members to 

have the nW'{lber fixed at ten. I am ~  eight by way of compromise and 
I hope they will agree, consideriDg that for certain subjects, namely, civil 
dt'fence und air raid ~  there is already a. Standing Committee of the 
Legislatl1re on which thertl are ~ member,S elected by this House. 
Ill. H. A.. Satbr H. BIllIE Sait (West ~  and Nilgiris: Muhammadan): 

What is the scope of this Committee?· . 
Mr. Prelident (The. Honourable Sir Abdur Rahim): Let me put tlie motion 

first_ Motion moved:· 
. .~ tbis Allllemilly do ~  to elect, in such manner as the Honourable the Presi-

dent rna',' direct, eight non-official members to ser,'e on the Stnnding Committee to advise 
tbe Defence Department on subjects other than Civil Defence fol' the financial year 
1945-46." " 
111'. H. A.. SatbIr E ..... 8&lt.: There are two Committees already work-

ing. in this Department and dealing with certain matten. What are the oth';r 
subjects that this ~ will dea.l with? ,. .  . 
Mr. Bam 0haDdra.: It will deal with subjects lile amenities for troops; WE'I· 

fJ1re of troops, canteens, cantonments, requisitioning of land· for military pJlr-
poses, and so on: . 
JIl. JlaDu Subedai' (Indian Merchants' Chamber and ~  Indian 

Commerce) :' I h.8.ve an amendment on the subject, Will you let rna make a 
submission? The. Honourable Member has moved that he.-wantlt advice on 
subjects other than Civil Defence. He obviously considel'9 the advice which 
he will take from this Committee ~ matters concerniBg-the· .welfare amI 
amenities of troops. I want specmc attention to be given by-this Cemmittee 
to matters which concern the life of the' civil population ·throllgh. thtl aetivitios 
of the troops. '. .  , 
lIr. ~  (The H6nourable Sir Abdur Rahim):· I know ilhat, At the-

sUllie time the functions of the Commit,tee have been defined in ~ Notification. 
. I(t. Jlanu.Subedar: There are '3cat1dals in'the cont&ct·oftbe military ~  

\,hc civil population. There are hundreds of problems arising out of ~ . 

Unless I get an assurance I want your permission to move this amendmen&, 



I)'J'ANDJNU COMMITTEB FOR ~N  DEl'AR'UI.BNTp ~ 

JIr. :rrtIldeDt (The Honourabhl Sir Abdur Rahim):. The .Standing ~ 
tee may take up this question. 
Mr. lIIaDuBubedar: I have 'no assurance from the Defence Secretary. 
Mr. Prelid.tat(The Honourable Sir Abdur . ~.  The ~  Gov; 

ernment Member can give no such assurance. I rule that this amendment 1. 
out of order. 
Sir F. B. Jamel (Madras: European): May I ask my Honourable friena a 

question. Is his  Departme.nt rellponsible for policy relating to demobilisation 
questions? H so, will those questions come within the purview .of thisCbml 
mittee'l : 
)fr.· Ram Ohanlira: Demobilisatioli is' the .<,oneern of the Wa.r Department. 
Sir F. B. Jam .. : Since when;h1lS that transfer been made? Normally 

. speal{in6 questions and correspondence relating. to demobilisation have been 
dellolt With by the Defence Department. ..' . ~ 

Kr. Bam OhaDdra:' Demobilisation is tile concern of the Will' Department. 
Questions relating to resettlement of ex-services' personnel in civil life after die 
Wfll' will be dealt with by the Defence and ~  Departments. '. 
Sir F. B . .Jamea: 'J.'hen the question of the transfer of demobilised soldiel'f 

t·o (:ivii Ide .~ dealt with by the Defence Depurtment? I ~  that' the 
Hcconstruction Committee dealing with that Bubject-resettlement ot ~
absorpt.ion into. ~  life-wBs presided over by the Honourable Member. for 
l)efence. 
JIr. Ram Oha.udra: 'J'he question ot resettlement will be dealt with by 

Labour or DefeIlce Dep8l'tment. 
Sir F. :Ii • .James: Do I understand that-the responsjbility for one of the moil 

important questioJls. relating to the transfer to civil life of the ~  

que.!ltion of where the responsibility lies-has not yet b"een decided 'I • '. 
. )fro Ram Ohandra: It is under active cOnsideration at the moment. TheN' 
hove been some ~  . .  . . '.. ,.': 
. )fro JlaDu Subedar: I am nnXious not to be mlsunderstooa for seeking .to •. 
bring in my amendment. My complaint is this. The contact .of troop8 . ~ 
the .civil population ha.s created a large range of problems which may have been . 
illusttated by the questions asked in this House and with regard to these prc>-': 
blemsthe difficulty of the civil population-is that they are subjects as much 01 ; 
the Centra! Gov8l"nment as of the Provincial Govei'Dments. The Provincial .. 
Governmcnts act as the agents of the Ce11trl11 .Government for this purpose. In 
illustration is the problem {hub hilS 'arisen out of requisitioning houses to 
Bombay recently.! 
1Ir. Preaid8Dt ('rhe BonourableSir Abdur Rahim): If -the Honourable 

Member wants any information he can enquire. 
JI[r. KaIlu Subedar: I am anxious that the Committee to be ll.ppointeti. 

f>hould make it ita partiqular concern to get informAtion on ~  problems 
where tho life of the civil population is affected and to secure .redres." pot· 
merely by sympathy and ~  which' the Honourable the Defence Metn)er 
has always given us, but by specific instructions to' the Provincial Government 
eoncemed. I will take one case .  •  •  •  • -
1Ir. l'n.utent (The Honourable Sir Abdur 'Rahim):' You can get tb.e ~ 

formation "you want. You cannot make B speech on the general administration 
on this motion. 
The ~ Sir .dward B_thaU (Member for Railway" and Waf' 

Transport): On a point of order. The Honourable Member is dealing. w4h, 
soldiers under the ~  of the War DBpartment which does' not "riee out· of 
this Queat.ion at aU. .' 
~  ADaDga JIobaD Dam (SUnDa. VaHey eft't& Shillong: Non-J\fu}Hllllmad!\n):. 

I want to. speak a  word in support of this amendment. • 
Mr. 1'rtII481lt (The Honourable Sir AbdurBahlm): Order, oM-ere TIle; 

guestion ia:· - " . 
. "That. t.hil AlIeIIlbly do pfCleftd to 'elect, in lUt'h manner I\JI t.be Bonoura.ble the J'NIii,-
dent. maY' direct, eight. DOD-Oliclal member. to aerve on tM. . ~  Committee to, ~ 

. .. 
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. {Mr. Pnaident.] , 
t.1ae Defence Depal,'tmeDt OD lubj.ctl! other thAD Ch'i! ]itlieu<'e for the financial yOll: 
~  

t'he ~ . . was adopted, 
, . 

~ ~ (The Honourable Sir Abdul' Rahim): I. have to iaform 
.HOliO'urableMembers that the following dates have beer( fixed fol' receiving 
. ~  and holding elections, if necessary, in connection with the follow-
ing. Comnlittees, namely: • •. 

,. . Dy,t6 for Dominat.lon, Date for oleotion • 

• : Standing Committee for thel>epartJDeat of 
lommerce • 291h March. 3rd April. 

~ ~  ~  Committee "for the DeleDoe Depart· "  • 
" meat • '. •  •  •  ' • i  • ~  11. ~  April. " . 
. . ~ nominations for' both the ~  will be! received intbe N ~ 

~  "to' '12 Noon on the dates' menbonedfw 'the ~ '. The electiont, 
~  ,,:m be condbcted in accordance with· the Regulations' (or the holding. of 
.etecl,iODS by means of the single "transferable vote, will be held -in the Auiatanfl 
8ecretlri'8 room in thet·Council House, betWeen the hours of 10-80 A,.. _d 
1 P'.' t 

ELECTION OF MEMBERS TO THE STANDING COMMITTU 
.....: Fdlt INDUSTRIES AND OIVIL SUPPLIES A N~. .. " 
" -' '" ii' "  .  , # 

-IIr. ~~  (The Honoural:ile Sir AbdUl' . ~  . ~ haVE! to inform,· die 
A$s,pinWy that. up to 12 Noon 01'1 ~  the 22tii'l4arch. 1946, the ti_ 
mea fOr reCeiving noininations fOr 'the 'Standing Cornnrittee' ~ 

~  of'; Indust.ries o.nd Civil Supplies eleven nominations .. ere' receivecl. 
S ~ ~  three MemberS withdrew their' ~ . -As the ~ ~ 

~  candidates,is equal to' the number of vacancies, I -declare Mr. A.'{).. 
luskip, Mr. Govind .V, nelhmukh, Sardar Sant Singh, Maulana Zafar An 

~. ~~  A ~~ . .~~ ~ . ~  Mr .. Gauri Shankar Singh, .~. It. 
IIgfJrilaDl and Mr. SalYlu Haldar Imam to be duly elected,', ~. ..•. , .. , ," . . . .,' 

~  ~ ~S TO, TIO!:. ~ A~ N  ~~  ~.~ 
III. ~ (The Honourable Sir Abdur Rahim): I have also. to inform 
12'f[tf' "the AAaembly .... t-.the lptowing MembersMve been; 1ilected, ~ 

ON Standing Finalice Committee, ,namely, ldr:AbdlJI " ~ ~  "J.ir 
. . ~  Dr., Sir . ~ ~ Rai Bahadu,r 84' S.th ~ ~  

~ ~ ~  . ~ .  Mr .. E. L., ,c. Gwilt, Mr. Manti Subedar, .t. 
G, W.TY80n. Mr. H. A. 8atb&r, H. E-.k Sait, Mr. Sami Vencatachelam 
. ~  Major Nawab Sir Ahmad N ~  Khan, Mr. B. Das, Mr. Piare l .. al1 
({ureet and Lt.-Col. Dr. J. C, ~ .  ..., .,'. 

~ A  1[-OH', S ~ ~ . . N A .  :V:RAN'ts . FOIt, 1044-4li-contd. 
,,',. '" - DQ,\WD. No._ ... ~ . ::: .... '"., 
1Ir. t'IUkIeat (The Honourable Sir Abdur Rahim): The H ~  wfll now 

cled: wieh the ~  ..,.. .SupplemeDtBry O:raDts. 1. think ,that on ~  

No, ~  ).lOttIe ;inf9nnatioq-w_, want8(} by some HonouAble Membel'l'l. '  .  . ,:". 
. .~ ,11r ~. ,J.la4Ie(Home Memher): ~  Slt. ~
day' -I did not notice the word . ~  which is used here. .,It meana ordi-
C(\13' police,' Since"about 1941 the Govemment· of Indio. have subsiqiscd ,the 
~  .0 ensure t'hattbeir ~  ,are brought -\lP to thEt standtlr(l nece.RiUlry 
'for :·wnr. " The. amoUnt was ~ .  I9,l;t. ~  . ~  ~ 
flas t,pen a dispute· 'between tl'tP. Cenlral Government nnd the MndrnR GOytml-
mellt RS to the amount we should pay to the ~  'Government aml it 'b .. 
111m" been· Rettlpd. This' hRf ne('ess;t,ated the payment of ,two .sears Ilrl'eRN. 
" ... ·J1cy TlflHC"e we alAn pnv na the f)oliC!e Rct all agents of the Govemment "f 

~  !!'ill"''':nt:( the Government of Indio. propertJ, etc, We pay th(1 wllole ,coal; 
<>f t11is 'police. 



DEMANDS }:OIt SUPPLY. GRANTS }'OR 1944-45 2186 
Kr. T. I. Avtnaab!lj"pm Ohettiar (Salem and Coimblltore cum North AI'cot:; 

'Noa-Muhammadan Rural); I am glad. Sir,to know that the meaning of ~
agency Police' is ordinary police. The original grant was 2,15,98,000. What; 11 
the baSis on which they make this contribution to the police and may 1-also 
know what p()rtion of that amount has been spent on agency police apd may I 
also know whether the'y have considered the advisability, in view of the improv-
ed .situation to reduce this cost o( the police? 
TIle BQaourable Sir I'raacI8 Kadie: . There is no extra. demand for &genel 

police. I do not ·kno.w wh&t the total cost is. The basis of the Government of 
India's contribution was that the maintenance of law and order ill essential for' 
the successful prosecution of the war. Po.ice being a provincial lubject an( 
!'I.ar being a.Central subject it was considered fair-and necessary too-that the" 
, Provinces should be helped iIi. maintaining the necessary standard. TJae cost 
.bas been reduced this year. The proportion p"id haa been reduced this year! 
and the ~ b.rought. about by that redbctioIi has been set' oft ~ . the 
undal-estimate at'the actUal Cost. 
a. ~ ('I'be Honourable Sir Abdur Rahim): '!'he .question is: 
"That a BUpplementary sum bot exceeding Ri.· 6,69,000 be grmted t.o tboa ~  

~  ~  Council to Oefray the charge. ~ will come 'in ~ ~.  payment 'dunng t.Iw 
lear eliding on tbe 311t day of March, 1945 III respo.lCt of ·Police. • 
. 'The motion was adopted. 
. DBiI.ofb No. '86-LIGIITII0178U AJiD LIGHTSHIPS. 
fte ~ ., J...,....... (Finance Member):' I beg .10 _ve:! 
"TW 'a .uppl .... tMt .iifD· DGt exiletldiag &. 1,28,000· be gniDted ~ _ the ~ 

GeDetal in Couneil to dafray the chal'gea which wi!! come in cour'4! of ~  dW'!v. 
&h.e y.r ending on the 31st day of March, 1945 In reapect of 'Llghtbouses ...,J ·tlglft-, 
Ill' .,. . \  . 

, IPiir .. ~~  (The Honourable Sir. ~  .Rahim): The fluutien is: 
"fhat ",. iiuppll!tt1entarj ~ . 'eXcetic'ling . . . ~ ,be gr'IInted .tIt .tlle ~ 

Generbl in 'Couilcil to 'defl'ay ·tbe ebaqe. which will como in COU1'll8 of .... ~ .. ~ 

tlh'l'yt!ar ending on the 31st day of March, 1945 in respect of 'LighthoJlRII &l)d ~ 
. ~. . • 
The motion was adopted. 

, DillliANn No. 86-S17BVBY OJ/' INDIA. 

~  ~ ~~.~ ~~  1 ~ ~  d  b Go 
.. .l;Ilat·. aUppllllllentary ium )lot e"xcee nr ...... ,. ", grantlt tot e WrllOl' 

General" in Council 'to defray 'the charge. 'which wilt come ·in CO\H'se of payment.darW 
the ~  ~ t.he -31st/"day of 'March, 1945 in rupect of 'Sur:vey of lDll;......1 :, 
•• .  .  t (The' &nourableSir ,Abdur Rahim): ,Motionm..ed: 
"That a auppJn.entary l1QD·not exceeding ·Ba. 32,82,(K1O be granWd ~. . .~ 

Gencral in Council to defray the chargcs wlJich will CO!De in course of paY1p\)nt !1urilJC 
~ . ~~ .  tJie ~  ~  ,of. March, 1945 in rcspect of 'Survey of Inslia'. ,,' .. 
" ••..•• ~ ... : ... ~ ~ ~  cede«!-Diitricts ~ ~  
Non-MuhaDlmadan'1tUraf,.:" Sit," I 1tmnot able' to understand ·thlS ' ·item .• C 
*ptta of ~ .  'been appendN·'to-it. . ~  
~.  Rs. l,OQO and. Non-voted RB. 7,86,000. If the Defel'iCfY Department-hae not 
~  during'the ye'ar' doli many snaps: as -expected, 8m I" to.t8J&:e.'it tlliat the 
nu'mhc)r (.f"maps being less the' ~ ~ H  does ~  ~~  
deficit of 82 and odd lakhs hRS to bel!lafi by. a. .aupl)leuientary .demand? -. ' 
Xl. J. D. Tpo. (Secretary, Department .of Eduoation, Health .apd Lands): 

I confess it Is a bit startling 'wheJll a Depal'tpte1)t has a voted· budget grant of 
only HB. 1,000 and supplementary dem8!id ·is made which .comes .. up.,.to 
nearly ~  lakhs. It iSi hOwever; if the Hou&e-"'iU ~  me, only a.mitterotlf 
accountJD1{ arrangements. It does not represent any 'extra. oJl}>enfliture· over' 
what we anticipated in' the budget: ss n matter ~  :fact, there has been lea 
expenditure: We budgeted for a· ~  from the ~ S  Ra. ~ 
crore snd' Rlxteen tal.hs -for maps foupplJed but actually owing. to .changes.in the 
demand:fol' maps, for . operational Teaeons, I presume," wo actually 8Upp1ted· 
maps to the·extent of Rs. 34,·48 ]skhs less than We had expected. '. That . repre-
scnts a reduction or Re. 84·48 lakhli .in our ~  f"orr' the-Wllr' Department 
find it nlS') represents It similar saving for the' War Department. Tha-t. ja"mel-
tloned in the fl1'llt paragra'i>h of the note under this Demand. . 

C ~ 
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l'he leal poin,t however is that dealt. wit.h in ~ latv part. of the swne 1101&. 
which, shows ,libaii we are faced Wltb &0 b18 . ~ i.Juuk WlI.C,Y resu!tlIli from _ 
change in _ ~ w&O,Y in which the &ccounts are ~ . '  • 

\\'ba.t. u&oppened was this. At ,last yelU"s JUtleWlj ot'the l'ubPe Aceounta 
(;OlUnUttee tJle Auditor General drew a'ttentlQu, \.0 the wr:.traordlnarJ' -positio.u 
,that arose when &0 Department w!lich has &0 ~  oOWliuer&oble expOOdltW'8 OIl 
staff, uaatt:l'iltole;, and machinery, euded up the nnanl.:ia..l yell.rthen under review 
with a "minus" expenditure balance. 'l'ha't arose from the fact that . ~ 
tiurvey of lDdiu. i:.; producing to order a V8at uUllll>et: of JUaps for the Defence 
Servicefl which ure paid for by the War Departmtlnt at a 1la.t rate. As it. is IlD 
mter-departmeutal lllutter, inside the Central Government, to avoid swelling 
the bUd[pt i'l two l>t:purtulClltt;, we ilavtl been taking these rtlccipts /I:'; U ded4c1i 
entry in t4e Surv.ey of ,India budget ... In ordinary ~  maps are prodUCed as 
the Survey of India think they will be required by the Departments a.ud. ~ 

publio; they are put' into stock and receipts from sales of maps from stock are 
credited to a "revenue" head; but when the Survey of India, 116 in these days, 
does a speeiaJ. job of work for another Department, receipts are ~ as 8 
miilus entry in the budget of the Survey for that year. Now, ~ p'ractice, 
which, is in accordance with existing accounts rules, causes no trouble in peace 
time. But in ,war time the whole work of the Survey Department is production 
of maps for the War Department, and so we were ta)ting as "minUs ~ 
ture" very large sums of money in' exce'sa of actual. expenaiture. For the 
curient year we budgeted on the same basis 8S the matter had not been settled; 
but, as I said, the Auditor General had raised this point before the Public 
Acceunts Committee, and the Public Accounts Committee asked the A ~  

.General to look into it and see wheiher this was really' a suitable' arr"ngement 
iu'pJ;esent conditions, The .Auditor General has advised that we should for the 
period of the' present emergency credit all these receipts from the War Depart-
ment to-a revenue head and not take them as a deduct entry. The budget 
having been ,framed on the old system We have been sudd-enly' deprived of the 
recoveries which we had ~ from the War Department and which we were rely-
j.ng on to cover our expenditure when we budgeted for a m'ere ~  expenditure 
Df Re. 1,000. These recoveries have now all gone into a revenue ,liead-Miscella.-
neous XXXVI ,'7'and , consequently, we have got an, "expenditure of 
Rs. 86,26,000 against which we only have Rs. 58 lakhs vow. It WBB expected 
that the remainder would be· met lJy crediting recoveries as a minus expenditure, 
'As the recovery is now aU to be taken away and credited as revenue, th4S 
Gitlerenee that has now got to be found by a supplementary grant from this 
Honourable House is Rs. 86,26,000 less Rs. 58,44,000 e:lrea.dy voted, and' that; 
js Re. 82,82,000. As I said, it is not extra expendtture; it; is merely 0. change 
.'m the form of accounting. , " 

Mr. PnIklent (The Honourable Sir Abdur Rahim): I think it is desirable 
that in future'the,repo!$ should contain adeguate explanation on points like this 
, 10 that much time of the House will be saved, 

The ,question is: 
"'niat a lupplementary lam not exceeding RI. 32,82.000 be ~  to the Governor 

General in Couneft to defray the charI" which will come in reurM of paYJMllt durio,r 
, tile year ending on the 31st. day of March, 1945 in re1eed of -'8urvey of India' .~  
The 'mo6ioo was adopted. ' 

DJnr.UiJD No, ,U-ABORABOI.oOY, 

"fte JIaDOarabie SIr ","Ill, Bat.." .. : Sir, I move: 
"That .. .. ~  .IUD DOt ~ RI, 1,12.000, be /rranted ,to t.IM OOYISmor 

Oeeral in Couneil to defray the obar«u which wiD come In coline of paYIMmf, d11lilljP; 
tthe )'IlIIr ending on f,he 3ht day of Karch, 1946 in I'.8lpect of ~  

lIr. I'nII4I11t (The Honourable Sir Abdur Rahim): MotiOn ~  

'''That .. II1Ipplementary lum DOt ·.xeeedinlP: RI. 1,12,000 be graated to . ~ Gov.mor 
~  in (l.,uneil to defray f,be charp:el which will come in ,C0111'118 of paynl',>nt rl1J\;fll 
:the year ending on the 3bt day of Marell, 1945 in respect of 'Archa.,ology', .. 
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1Ir. T. S. Av1DaSh1liD.aa Ohett1ar: Sir, I find thut un A ~  '!'ruiuing 

Sohool haR beell liltarted from the 1sh ~  HJ(4. ,Jt is new Ilxpcuditure. 
~  ~  exp8uditure ought to have becn brought hefore the ::itllnding 'l"inanoo 
(-:?mmlttee. [.should like to know why it was ~ ~  before the ::itanding 
l' wance CommJttee. Secondly we ,.ould like to have some information about 
the school itself. . 

1Ir. I. D. 'l'JIIoD: It is a very ~  matte;, 'I.'he excavations ~  'faxila. 
have been goipg on for a very long time. The Director General of Archlflolog:: 

.h,lS t.) go thert.> himself to supervise the excavations. He decided to utilise 
that site to. train .tlie students, who however Bre not paid for by the Govern-
ment of Il;ldillo. They WAtch and assist in the excavations. Financially it is quito 
" emaIl affair. Probably almost the only' expenditure wlls-an officer for six 
'D?nths who was &pecially broughli to supervise the work and to Bssist the 
D1l'ecto! Gener:d of Archeology When he waS' there, and a certain am01111t as 
Trav81lmg. Allowance for another officer who worked in an honorary capacity. 
'{'he cost IS rlcattered about under several sub-heads and I am not sure what 
the total amount was-; but'it must have been very much ~ the limit that i:-; 

~  taken as a criterion, for bringing matters before ,the Standing FinaneI' 
I ~ ~  

Mr. T. S. Av2D .... WDpm. or.etUar: Is it a temporary school ~ 
Mr. I. D. 1'11Oll:- It is a temporary s'Chool. '. 
Sir K. B. liDaraJ& .e.de (West Coast and N\lgiris: Non-Muhamm.alian 

Bural): In the demands for grants ~ . 49,000 has been Iiet aplltli; for. explora-
tions. It is not known'where these explorations were carried out. I would 
like to know.in this connection who aettles the sites for excavations, whether 
these arC! Hettled by, the Member concerned or by any Committ,;ee for that; 
purpose. . 

Mr. I. D. '1"y8oA: Excavations in this particular case arc almost entirely at 
ranIa, but the general question where 'excavations will be ..carried out has bpea 
left in the past in the main to the Director General of Archreology. We have 
now anned tho Department aud the Director General with n. very influential 
and e-x:pert AdviSlory Committee on which thib' Ilonourable House is reprCS6l1ted. 
1 havf' not the least doubt that in future the excavation programme wilJ be 
considered by the-Director 'Genernl of Archreology in thp. light of IldviM given 
by this Committee. 

Mr. President • (Tbe Honourable Sir Ahc1m' RRhim): . TJ.w Ilupstion. is.: 
"That a lIupp)ementary lIum Dot exceeding Rs. 1.12,000 be granted to th\) Governol' 

General in Council to defray .tho cbarges whicb will come in cOllrse of payml'lnt dnrinJr 
t.he year cnding on the 31st day of March, 1945 in rCRpf'ct of 'Arehmology' /' 

Tho motion ~ adGj)t€'d. 
• ~~ AN  "No. 45--MEJHCAY. SERVIQflS. 

The Honourable Sir .Jerem.y Batsman: Sir, T move: 
"That a supplementary BUm not exceeding Rs. 1,12,000 be granied to the Governo. 

General in roundl t.o defray the charges which will. come in course of )Jaymant during 
. the vear endinlt on t.he 31st daf. of March,1945 in rWlnect of ':\ledical Servicl's'." 

lIr. Pre81aent (The Honourable Sir Abdur Rahim): The question is: 
"That II. ~  BUm not' exceeding Rs. 1,12,000 be g;aDted to thl) Governor 

General in Council to defray the charges which will· collie' in courRIl of pnymant durinR 
tlh(\ Yl;'lIf ending on the 31st day. of March, 1945 in respect of 'l\fedi<'1lI, Services'." 

The motion was adopted. ' . 
lIr. M • .Ananthasayanam Ayyangar: Sir, r want. to flRk f\ question. 
Mr. President (The Honourable Sir A ~  Jlnhim): Thf' motion hfi9 been 

put and rarried. ' 
1Ir. 'K. Ananthasayanam Ayyangar: Wldp :V0ll were rending, if, r' askuil, it 

~  be intelruption. "I'here must: be Rome intervnl. It if.; J'pa.11y. diffIe'lIlt for 
11R to intervene. I tell you honestly and frankly. " .. ,', 

IIl'.Preaident (The Honourable Sir Abdur Rahim): If the Honoumble. 
Member has anything to complain fI.gainst the Chair, he must bring,up " 
proper motion. 

.. Xl, K; ADanthaMYlJlam An'aDg&l:rrliere is no such thing. • 
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PIoI. B. G. Jt.aDia ~  cum ~  N . ~ Rural): " ~ 

aubmission is this. We do not want to make a complaint ag8lDst ~ (Jhal1'. 
I think we are entitled to make a suggestion and also to l'C?Cluest,. and the 
request is • . . . . . -. .. 

Mr. Prtalclen' (The Honourable Sir.bdur Rahun): I did not know that any 
Honourable Member wanted to speak. . 

Prof •. K. G. BaDp: You were going so fast, you did not; ,Uow any mterval 
at all between one motioo and another. It waS not possiple.to ask an:.' ques-
tion. .' '. . . 

Kr. Pruldent (The Honourablt.l Sir. Abdur Rahim): I paused, as usual but 
I did not heal' that any Honoumble Member wanted to speak. 

Prof. H. G. Banp: We could not makl5' ourselves heaM hecl1us'e of t.he fear 
that it might be interp1'etlld as all inteiTuption. ' 

Mr. Pruldent ~ H  oU1'able Air Abdur ~  Very well. Wf' will go 
OIl to the lIcxt deullma. .' .. 

EMAND No. 46-PUBLIC HEALTH. 
"l'b.e Bonourable .Jeremy Balaman: I move: . , . 

"Tknt .. Bupplementary sum not eXce\!ding R.. 4,52,000. be granted to ~  GovurnOl' 
General in ~  to defray tbe cbal'gca wbicb will CODle In colU'lle of p&yM"nt durinl( 
Ute year ending on the 31st. day of March, 1945 in ~ . of 'Public Health'." 

Mr. Prtsident'(The Honourable S ~ Abdur ~ ~  moved. 
• "That a supplementary lIum not.. cxceoading RB. 4,52,000 be granted to the ~  

General in Council..-to defray the charges which win come in courlltl of payml1nt dunng 
tbe ,ear eI1ding on tbe 31st day of March, 1945 in respect of 'Public He.alth·... . 

11:. T. S. AyinyhlliDpID 0heW&r: Just a question, Sir. What ill this 
Singur practice field 'I 

:Mr • .J. D. Ty8oD: Singur is a lat'ge village area, ~ milee out of Calcuttll· 
on the Serampore side, where "the late Mr. Surendra Nath Mullick founded 0. 
dispensary. The Government Clf Bangal; took' considerable interest in this area 
which is normally an unhealthy area; but they have recently made. arrange: 
ments with the Government of India for handing over the. health arrangements 
of a certain arca round SiDgUr to the All India' Institute of Hygiene Public 
'Health as a practice ground; and there they have fried out, I believe 'with a 
great deal of henefit to the inhabitants, an kinds of pub!te health ~  lllld 

'nursing and so on. . 
)[r •. T. S. AviD .... "mptaOlle\U&r: Have they any Buch practice fields in 

an:v other part of the coUntry 'I " ".- . 
1Ir. ;J. D. 'l')'IoD: No. because the All India Institute is located in Calcutta. 
Xl. PrIIldlJlt ('I'he Honourable Sir Abdur Rahim): The question is: 

,;'That a lupplementary lum not. exceeding RB. 4,52,000 be granted to the Governor 
General in Council to defray the oharges which will come in coune of p&)'JlNllt during 
the year ending on the 31st day of March, 1945 iJrreapect of 'Public HaIth'." 

The motion was adopted. 
DEMAND No. 47-AGJlIOULTURE. 

The BoDoura'ble Sir .Jeremy Ballman: 1 ~  
"That a Bupplementary .Bum not exceeding RI. 1,01,90,000 be granted to the Oovernor 

General in Council to defray tbe charges which wiD come in CODI'H of payui-ant during 0 

the ~  ending on the 311t day of March, 1945 in . reBpect of 'A.gricult.ure' . " 
m. PreIldent (The Honourable Sir Abdur Rahim): Motion moved: , 

"That a ~  .Ium not exceeding Rio ·1,01,90,000. b8 gt'aDteci to the Governor 
Genel'al in Council to defray t.be cbargea wbich will come inC01l1'H . of payurant during 

. th9 y.ear ending on the 31st day of March, 1945 in respect of • Agrieult.ure'." 
. Mr. 8rl, PraJrua (Allababad and Jhansi Divisions: .. Non-MuhaUlJDadan 

Rural): Sir, I should like to kno .... , jf I may, the exact position of the Mx:ui't 
menace at the present moment. I kn.ow that last year there was a great 

. dang$" from locusts Illld that the Government of India,. to my persopal know-
ledge, deputed Bome of itS' officers to the Jodhpur State to fight the menace;' 
and I understand that they did very good work. I am not .. 8U1'& if the "leuaoe 

• no more exists, and I should like. to know if Government q: jaking any further 
steps in that ma.ttel. ". 
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Mr. 1".1. AviDaaIlWIlgam Ohett1ar: Sir, I find that apart from the loculto 

menace fighting, the major portioll of the supplementary grant is composed of 
one orore, whioh they want to allot ~ the Sugar Fund. I see from the i»riglaal· 
provision for this grant that for the year 1948-44 Rs. 40 lakha have· ~  
J'ODtributed but for the current year nothing has been contributed. I . ~ . 
this money comes out of' the excise that has ~  leviea on the' sugar 
industry. . ... '. 
Mr. I. D. t'yIoD.: No. " 

.: ' 
JIr. T. S . .AviDalbwDpm Ohettl&r: May I know whether the fund haa ~  

spent by the Sugar Committee or how this GO'vernment is regulating the E'xpen-
diture of that amount? May I also know'whether this money is' spent tor the 

~  of the sugar industry or for the ~ ~  of the sugar efone 
agricultural industry? I 'find in the same grant, page 12D of the or:ginal 
demand, 8 seritls of grants for research in agricultural schemes. I would ·Uke 
to know whether ~  is proposing to make a similar grant .for the 
cultivation of ~  cane in this' country; and in this matter I would sugllesf; 
pne or two thmgs. One real, scheme for the development of sugar ilidnsto' 
is the proper utilisation of molasses and the waste produets of this ill du.rtry. 
Experiments have. been made,' I suppose, for turning ·out spirit out· of tliese 
~  . ~  I know whether ~ Gove:nment ~  taken any active "',eps 
m that direction aQd have succeeded m makmg .somethmg out of these m'olassesJ 
·1 know in Mysore a certajn percentage of spirit is manufactured out 01 
molesses and ~  were made in Bihar and United Provinces' we \vollid 
like 10 know how this money has Seen spent and how these industrie; have been 
helped by .this fund. ... . .. . ~ 

Prof. 5. G. BaDp: Sir, this fund is a very important. matter. I am glad 
this money is being set apart for it •. but.88 my Honourable friend Mr. Chettiar 
has asked, the most important thing is' for what purpose th:s money is goiug .to 
be spent ~ There was a time whon Sir James Grigg was the· FinaJice . ~  

.. he ~  to lay special stress on the development of marketing' facilities 'Jar 
sugarcane producers. so that their interests. 8S' against the interests of ~ 

manufacturers, may. be protected. In fact when he propoeed.· to doubM the 
'Iugar excise duty he promised on-the Boor·of this House with the ·conourrenee 
.; of his oolleague, Sir Girja· ShailkarBajpai, at that time, to ~  apart five ~  

of rupees per annum as a special fund for the developmen'·:and improvP.lDd 
of oo-operative marketing facilities for .sugarcane growen. We have no .. ;·baa 
.any opportunity of knowing from the Government what they· had' done ~  
.... money thus set apart for. that particular purpose, how mucJJ of it was ~~ 
· . utilised for the development of co-operati'ye marketing· ~  :and howmuC'i 
· w .. still outstauding and 'to what purposE! it. ·has been utili.tld. We would·lib 
~ know whether one of the· mo6't unportant objectives for. which' this fontt-was 
· set up will be the improvement of mlll'keting faCilities for peuan.flt· and .. esp80jallv 
jn i!he .~  direction. Only .. yesterday, ·my H ~ friend/To ~ 
Finance Memper was deploring the inability of our peasanfls·to organise ttl em-
selves in a co-operative fashion, so thStt they· could raise· theit' ~~ 

city in the marketing of their produce as against theee merchants and .~
turers. This iF; a very important matter. ~ hope the Honourable }'inance 
· Member before he leaves this oountry· will give some attention to this parti-
cular matter ~  see that this fund will be utilisedspeciaIl!, for this ~ 
~. . .. , 

:KI. G. Jt&ng1&h .alda (Madras City: Non-Muhammadan 'Urban): Sir; my 
friend Mr. Sri Pra.kan complained about the locusts. In every district, in 
-nery taluk almost, the Govetnment have .. ~ . agricultural farms with 
aom8 agricultural demonstrators ·.who ~ .in· charge' of· t1l0S8 farms.am. with 
lQIDe staff to advise the agrioulturfst ai1d. '8,lso 'the .hcirticulturists, as to .. how 
; to remove tbifo' troubhl of locusts. and ~~  i.,se6t ~~  .. 'But' ~.  are. h •. 
. complaints in the country tbat these ~  are-not-: at. . all' regularly 
·going totbe r,\ote when ~ arewlUlted, . ~ tbetii ;advice. ... 
. •• IftIldtllt (Tbe· Honourable Sir Abdur. Rahim}:· IJ.'be HououtlLb'te 

.Yember (,Annot.go ~ ~.  grieliana.efJ· 01( tld&mptlon.·'· ,  , 
• .' . ~ , .. I ' :. . ,': ' . • '. {l'! ~ " 
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1Ir. Q. Baugiah lfaidu: 'l'heHc are the grievances 

[2&ra .MA.R. ~ 

of the ryots ill "the 
, ~ . ~ 
Mr. PrelidlJ1t (Tue Houourabll.'l Sir Abdur -Itahim): This 18 not the oocaeion 

to ventilate gr:evances-like. those. , 
. 1Ir. Q. BanJIaIL hdu: 'l'hese are the faotB. 'I'he ~  ara complwning 
that the deUlOJ1stl'ators are not gomgto them regularly and giving tid v,ce and. 
when they go, t.hey c.b.arge them, instead of giving free advioe. 
JIr. Preaident (The HonoUl·sbl.,1 8:r Abdur HRhim): '£110 Honourable 

~ .  (Iaullot go into all that. , 
,Mr. Q. BaDaIalL .ald.u: I request the Honourable Member 'to talreproper 

. 8tepij to advisd the A ~  DepartIQent to ask the demoutrators of agri· 
., cultural' farmS' to go to the ~  often and given them p-ee advice in reap6Ct of 
these thinp,. . 

'w 'Srl E. B. 'liDaraJ& .e,de: I would like to know whether any contributioll 
WWl made f.9 thtl agricultural ~  where research is heing ca.rried 011 in the 
matter Gf the sugar industry. ", 
Mr. I. D. '.l"JIIOIl: Fir&t of all, Sir, a. regards locusts. We were warned 

"bout 2, years ago by the organisation whioh watches locuste, an orgauisatiop. 
jn which ltuBsill find the Middle East and ourselves at:,e vf!JtY ~  th3t aU 
over the Middlo East and' India we were entering upon a very serioU'l1 locust 
cyole-these pastS' come in cycles-and we were warned that for four or 'five 
. years we might expect a very ~ locust infestatiOD. I am .~  til say 
that with the co.operation of the provinces in wh:oh locusts perform their 

'. depredations and -the States simi!arly ~  'we have beeD able ~ ~  
" 'ast ~  years to wipe out out' own looustB,,80 ti(at there haa been praotically 
" no. ~  to the. khara crops in India ~ those years. The House U\ay 
, be interested to learn that last. year, JUBt 10 months ago, the Middle Easti 
~. Organisation ~  a rather elaborate post down on the borders 'o( India 
. nndlran with the idea of tr.ving out new methods of detJtroying the swarms  of 
locusts which lordinarHy at that time of the year sh()uld ,have passed from India 
along the funnel between the mountains of Afghanistan and the sea into' Iran 
and Arabia. Though ~ kept their orgnn:sation"for Borne months, no swann. 
materialised, for the fact was that they had been destroyed in Jndia. We 
hoped that after the 2i or 8 yearS" successful work that we had done in Illditl. 
W8 had cleared the dang.er period; but we have during the last, six weeb 
received a ~  waming . that organisations in the' North Eastern part of 
Afrioa and in Arabia are notnearlv as efficient as our organiBation hero and, 
further, that the season there hns been extremely favourable for -locust breed-
ing: we have in fact been warned to expect a big locust invaBion from outs:da 
'India thiS' year, It has not tW1led up yet but there iB no reason ~ suppose 
. lhat it will not come across the Red Sea in due course. We have ~ . to 
keep our locust waming organisation intact and to keep our maohinery, ",hich 

.. is ~ largel.V provincial, and also the States maohinery intact 'to meet 3ft 
invasion from 01ltside. though there iR practically nothing left of OUl' own locusts 
ill India. 
As reg-am!'! what has heen said 'about agricultural demonstrators if the 

Honourahle M .. mher will give me detailB and if they are in fact Central Govern· 
ment employees. I will look'into tho matt-cr but I rather think it iF! probably .. 
_ provincial matter.' ' 

Reference hus u"en made to the provision of one crore in t,hi,A suppJementnry 
Oema.no. I understand that the HonouJ'lthle the Finance Member will explo.in 
~. ~ House how that crore ar,i!1es hut Honourable ,Member!! have perha.ps 
tnixefl· that 'up with quite a different matter-the Sugar Exoille Fuud-:-waich 
was. ~  in the-Hme of Sir . ~  Grigg, 'as 1mB been mentioned. and 
perhaps' as the' matter has been raised I had hetter very briefly explain tha.. 
'Sir .Tames'Grigg did at that time say tpat the proceeds of, the fund would ba-
Ret. Mide for the improvement of marketing facilities, for sugar cane ... , But her 

~ not sav that the fund would always be devotM to that purpose and ItS .. 
matter of fM't about & ye8l' or 18 months later aU the Governments ooncemetf 

_In'1'6 ~~  !.hat the Central 'GovAmmenil reaerved the right after a period of 
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years-I think it was five-to alter the usc to which that fWld could be put, 
the morelW n·s 11 gOQa deal of work was being done by some of the ~  
the meantime of eRtahJishing mark(,ting facilities for canc. Now the proceeds 
of the Sugar ·Excise Fund go in the first pJace to keep up the Imperial Council 
ot Sugar Technology at ~  next {or prQPcrly co·ordinated schemes of 
sugar research Bnd cognate activities conducteQ ~  the' aegis of the Imperial 

~  of Agrioultural Research; /lnd the balance is' available for grants to 
Pro.vincial Govt"mments for schemes ancillary to the 1. C. A. R. schemes 
des1g'tled to test the results of those schemes in particular years. I wm leave 
the ~  .of. the one crore. for ~ Honourable the Finanee Member to <3xplain, 
heoause It IS Ul fact an entIrely dIfferent SUbject;. ' 

'l'he lIm.ourable SIr,Jeremy Baiaman: As regards the emergence of this one' 
orore fund, the positiop. is ·thnt. in the course of the year it was decided to 
increase the m:tximum price for cane aod that meant an increas(), in the ~  
mum prioe of sugar bub since the price for cane 'had already been paid in the 
previous season, if the maximum price for sugar were increased, it would J!'ive 
an uDcovenantedadvantage to the producers of sugar, to those at any rate ",ho 
would not ~ paid the new maximum for cane. In order to remove that 
uncovenanted profit from the pockets "Of the private producer, we leyied' 0. 
Ipecial excise ut that time and placed the money into a fund. We had not 

.decided exactlv what we should do with that fund at the time we made that 
levy. We had only made up our minds that it' is entirely unfair that the 
manufacturer of 'sugar should get away with that advantage. ' It has since been 
decided, and there is a note on page 15 of the Explanatory Memorandum to 
the General Budget,. that the fund will be utilised .mainly to finance schemes 
for the improvement of the sugar industry which the Indian Central SugarcaDe 
Committee is being asked to prepare for the consideration of the Government. 
80 that for the moment, the money remains in the special fund and Govera-
ment are awaiting the recommendation of this committee aR to the mRnner in 
which it could most suitably be employed. . 

Mr. T. S. AvblubtIlnlUD. Ohettiar: Am I to undel'stnnd that there nre two 
fundA whic_h are intended for the development of the sugar ~ 

The Honourable Sir Jeremy Baisman: There is the ordinary Sugar Excise 
Fund which contains 8. portion of the normal sugar excise collections and there 
ie this special and quite temporary fund which arosl') in the circumstapces I 
have ~ ~  . 

•• Piesld8llt (The Honourable Sir Ahdm' .Hahim): The question ic;: 
"That a Rupplement&ry Rum not exceeding' Rs. 1,01.90,000 he granted to tho Govemor 

General in Council to defray the charges which will come in course of pllym\'nt during 
thl.-l yeo,r ending ,on the 31st day of l\I1lrch, 1945 in re/4pect of 'Agriculture'." ' 

Tho motion was ndopted. 
DEMAND No. 48-IMPERIAL COUNcn, OF ,AGRIcut,TunAL RESEARCH. 

'!'he Honourable Sir Jeremy :a&isman: Sir, I ~  
"That Ii supplementary sum· not exceeding Rs, 15,000 he granted to the Governor 

General in C:ouncil to defray t.he charges which will come in course, of . ~ duriDg 
the yeur endmg on the 31st day of March, 1945 in r8llpect of 'Imperial CouncIl of .~ . 
tuml Research'." , 

Mr. President (The Honourable Sir Abdul' Rahim): Motion moved: 
"That '1], Bupplementary sum not exceeding BI. 15,000 be granted to the Gov8mof 

General in Council to, defray the charges which will com'e in course of paym9nt. during 
the year ending on the 31st day of March, 1945 in respect of 'Imperial r.ouncil of Apici1l. 
tUI'll} Research'." 

Mr. '1'. S. AviDashUingam Ohettiar: Sir, I find from the original demand 
that there are certain gra.nts for research schemes ~  out of this grant. 
I alsoftnd under the head, ugr:clllture, that there are mnny grants for ·,·esearch. 
I also understand that manv of -them are worked under T. C . . A. R'. Mav I 
mow why the&e have been ·cla.ssified separRtely'. Apart from this tecbll'ical 
point, the real point I wish to raise is this. The "onclusione arrived at after 

; research work made by this Council are all published in English. :r am nob 
. ~ whAthAr lI!l of them are published. I would sugger;.t to the Government 
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that it is high time that the.y be published in Indian lang'jages 10 that 'buy 
m!1y be useful to the onlinary ryots in the village. Attempts were recently. 
·made bv certain Governments to come into closer contact with the peasallw. 
A,a.it ~  most poople do not know what is happening. M&D;Y people tbink.; tba* 
the mOuey spent-on this Department is a huge waste. While I do not . ~ to go into the ~  .of that opinion, I suggest that ~  should be. ~. to 
broadcast the findings of researches made by tb:.s Department m ~  
languuges so that they ~ be useful, to the ~  and generally ~ all the 
.people in the country. 

Kr. I. D. t'y1OD: Sir. the I. C .. A. R., of course, has its own governing body 
which comes to its own decisions. But I will commend the suggestion of the 
Honourable M",mber to the I. C. A. R. that -approprjate literature in Indian 
Janguages should be disseminated in villages,. if in £net it haa not already been 
done. It may be that it is done akeady. 

1Ir. GoviDd V. Deabmukh (Nagpur Division: Non-Muhammaslan): ~ Bny 
annual reports published by I. C. A. R.'? . . . 
~. 1.D. TyJoR: Yes, they are published. 
Pm!. ... G. BaDp: May I know if there is any constitutional difficulty for 

'the Honourable the ~  Member to ~  the earlier practice of ~  
lump sum grants to 1. C. A. R. I think it was fornlerly five lakhs. I om not 
quite sure of the amount. 

TIle JlCIIlourabie Sir Jeremy Balsman: My impression is that the amounts 
which are provided from general revenues for 1. C. A. R. are considerably ~  

• :than five lakhs. The scale of expenditure is certainly not les8 than what ~ :WaB 
.in the days to which my Honourable friend refers. . 

Prof. If. G. Banp: My point is this. What I . understand to be the cSse ia 
that ~ have been made after I have been sent tp Jail. I underUood 
that thE' proce':lds of a particular cess imposed upon. ~  or 
something like these-&re being placed at the disposal of I. C. A. R.llJla ~ 
1. C. A. R. is expected to be dependent upou ita expenditure for thie .,evenue. 
Apart from this revenue, may I know whether there is' any ~ •• diftl-
eulty now for the Gllvemment of India to resume their former practice of 
making lump 8um grants from the general revenue.to i. C. A. R.?· 

fte JlOIlO1U'&ble Sir Jeremr .Iema: There is no constitutional dIfficulty 
~ ~ ~  the present· ~  C?f fipancing the' Council is preferred Ly f.he 

~ ~  Itself and by the partlCJp8tmg ~ . It is not DU!lrely a matter 
m which the Central Government is concerned, there are provincial Govern-
-ment., and also the people of the States which are concerned with this comcil. 
'DIe present. method of financing its activities has been considered to be mOle 
aJipropriate and to be an improvement on former. method. My Honourable 
friend may have a different view, but that ia a jnatber of opinion . 

•• Prelldellt (The HonourablE' Sir Abdur Rahim): The question is: 
"That a lIupplementary lIum not exceeding Be. 15.000 be granted to the OoveI'D!Ir 

General in Council to defray the chargell which will come in couJ'IIe of paym9nt durinR 
• the year ending on the 31&t day of March, 1945 in respect of 'Imperial Council of' Agricuk 

tural R_rch',;·" . ' 
The motion was adopted. , 

DBIIAND No. 49--AGRICULTURAL MARKETING. 

'!'he Honourable Sir Jeremy BllilmID: Sir, I move: 
"Tllat • nppJ.lD8Dtary IIDID not exceeding Ra. 16,000 ·be IJ1'8nt.ed to tbe Governor 

'General in Council to defray the chlftogel which will COJll8 in coune of p&JIII'Rlt dariDg 
;the ~  ending on the 3bt day of March, 1945 in ~  of • Aar,icWtaral Marbtlag' ... 

.Mr. PreIldent (The Honourable Sir Abdur Rahim):. ~  moveC:\ ~ 
"That a IlUppmnentary lum '!lot exceeding ~. ~ ~ ~ . granted too the O()'VerDDr 

"General in CouncD todafray the charges which will 00II18 m COIII'IIII •. of PJlll'lDt ~~  
the vear endinlt on the 3bt. day of March, 1945 in rnpect of ·,A,gneult.ural Mi*Ullng. 

Prof ••• G ..... : I wish to make a ~ in regard to this aleb. ~ ~  
reports of t.he Agricultural Market.ing ~  . are extremely useful In 
~  to the marketing of agricultural ~. The ~ of these reporte 

wiit'be a paying propoaitic:m. These reportR. or bnef summaneB. ~ N  ~ ~ 
. ".' 
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be tranS'lated ill as many Indian" languages· .as poss:ble and -made ~ to-
the peasante. IJ(now that some of these reports have already ~  published 
in some Indiall languages. But I shdftld like them.to be published in.as. many 
languages as Il,)ssi9Ie. Unfortunately to the earlier query of. Mr. Chettinr, 
there was no anS'Wer and I hope the Houfle will be fumished with. an ,!Answer to 
this aft well all the previous question. 

lIaulYi Jluhammad Abdul Gham (Til'hut Division: Mtihammada.,n) ~  
page 22 reference is made to Sann Hemp grading. scheme and eJtpendlturt. III 
connection ~ . What is this scheme? 

JI).' •. T.·S. AvinaahWngam 'Ohettl&r: May I lrnow of how muny Hrticles are 
tl!e Government of India tukn!{ churge for . ~  , 

. Mr. I. D. Tyaon: Taking the lust ques/,joll Drst. I atn afraid 1 cannot r.mjwer 
off-hand. I do not handle this work from Jay to day .. As "egard!; Sann Hemp, 
I may say it hus 8. very valuable market in U. K. If we are to secure that 

. market and keep it ufter the war, then it is necessary that we should maintain 
a d,finite standard of the product for export. Therefore we put up a Mheme 
under what we call the Agricultural ~  Act to grade Sanri . Hemp, 
certainly for export,. Rnd to .ensure that the standard is maintained., Tbia 
present Demand has reference to the Inspectorate set up lor that ·purpose.· . The 
present inspect,'rate is not good etlJ»lgh and we want to improve the qUI\I.ity 
of the inspectorate and it costs a little more money. As regards the publieaboll 
of marketing reports in Indian languageS';" I shall certainly examine the possibi-
lity of having them translated into more ~  than at present. I am 
afraitl I 'aid ~ catch the other point raised,-about classification of research 
8Qhemes . 

. 1Ir. Prul4eJ1t (The Honourable Sir Abdur Rahim): The. question is: 
"That a .• lppmmentary sum not exc:eeding R.. 16,000. be granted .to the ~  

General in Council to defray the chuge. which win coine in coline of paym"nt during 
the rear ending on the 31st day ,of March, 1945 in respect. of 'Agricaltural Marketing'.'} 

The motion was adopted; 
-DEMAND No. 51-CIVIL VETERINARY SEl\VICE. 

ft, Honourable Sir leremy Ballman: Sir, I move: • 
"That a s,nppleDumtary .um not exceeding Rs. 1,15,000 be granted to the Governor 

General ill Obancil to defray the charges which will come in coUl'le of paym\lllt dUring 
the ~  endinJ on ~ 31st day of March, 1945 in respect of 'Civil' V sterinary Serviee.'." 

1Ir. Jlrelldent (The Honourable Sir Abdur Rahim): Motion moved: ' 
"That a lupplementary Bum not exceeding B.. 1,16,000 be granted to the Governor 

General in Council .to defray the chargei which will come in courl8 of paym\Hlt durine 
the year ending on tha 31st day of Much, 1946 in reapect. of 'Civil Veterinary Services'." 

Prof. 1'. G. Banea! Sir, 1 wish to raise two points. I am. glad this. 
Imperia.l Institute of Veterinary Resellron ililbeing developed. 'I'ill now, the 
training 01 students ut this Instit.ute has not been developed as well as it ought 
to be. Far fewer stuijents have been taken so much so that the countJ:y has 
felt keenly the shortage of trained people especiaHy during t,he' last six .vears. 
Now they plIOpose to take only 24 students for next year, 12 for nutritional 
research aUtl 12 for poultry research. This number is far too small. I should 
like the Government to do all they can to jnorease the total number of students 
to be trained there and alsC) to give them facilities for boarding and lodging. 
Then, Sir, another thing that I should like to know is this. They say that' 
they are providing for an inorease in the number 'of. animale- required for the 
manufaCture of increased quantities of biologioal produots. I should like to 
know how they do it. Do they kill these animals in order to get somethlng 
out of them, or do they.simply keep them there and examine their oonstitu- -
tion or their lives and thus make their researohes? 
. Mr. J .. D. 'I"y8oIl: As rega.rds students I fiCceI't the reproof of my ~  

. able friend that we' hllve not trained enough Rtudents in the past, but we nre 
:trying to remedy it now. We fully realise the need for t1'8ining studenta a. 
both our Agricultural ~  our Veterinary Institutes. . . , .. ' , 

Aaregards the point about animals, it is' rather a technioal one. I know 
that so far R1! research is concerned animals do 'of oourSe sometimes dielABcause . . ., ~ 
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in reHUChyou have goi W try to give au aniwal the disaalSo that you uro 
tl')'in. to prevent i£you are to try out your ~  or ~~  and you ~  
of cOurse have as "controls" a oertain number whloh you mlect but on whIch 
"(iU do not try your serum and so naturally' there is 0. certain' wf!.st.e of .~ma.s in thE' latter oase. But I do not think in a mat.ter of manufacturlDl' 
vaociDe& and aera animala are aotually killed at all. I think ~  animRls 
may in ~ become a btt worn out but that they are retained ahve. 

JEr. Go9III4 V. DuluDuIdl: May l know-if the ,sera are first tl'ied on cattle 
or on guinea-pigs or some other animals? If the procedure is that th'" m..,.. 
ment you discover a' serum you injeot R oostly animal and it might mean a 
serious 1018 as you are not sure of the oonsequences. . 
111'. J. D. ~  Of course it; varies witlf t.he nature of the researeh. ~  

bave large quantities of pinea-pigs and other ~  animals ~  and al. far 
u they possibly oan, they try Vie stuff out on these. But there comes a time 
\vht.n they must try it on the cattle al)d poultry themeelves-pollitry, I may 
IIdd is now a very' important feature of the Institute. . 
1Ir. 'QovtDd V. Delhm1llda: May I know if there ill ... 
1Ir. 1'rtIlcl1lL\ (The Honourable SIr ~  ~  The Honourable 

Member oannot go on likt' that. .If there are any suggestions that he wants 
to .,Plake he should make them at one ~ There oannot be more than one 
speech. 

The question is: . 
"Tha' a IUpplemental')' lum not exceeding lb. 1,16,000 be granted to the OonrDor 

Glllera) in COUDcil to defray the c:b&rgea which will come in COU1'le Qf -paJ'Dl'lDt. during 
Use year enaing on the 311t day of March, 1945 in respect of 'CivU VdtriDM7 8eni.-'." 
J1le motion was adopted. , 

DBKAND No. 52-INDUBTRIBs. 
ft, JIoDoarabJe Sir Jeremy Baleman:' Sir I I move: 
"T., a IUpplementary lam not ~ R.. 46,tlOO be gl'Bnted ~ the Governor 

General in CouncU to defray the charge. which will come in COU1'I6 of paym9nt ~ 
the year ending on the 311t. ,daJ of March, 1945 in I'llSrect. of ·Induat.rt.· ... 

JIr. Prelidlllt (The Honourable Sir Abdur Rahim): Motion moved: 
"That. a lupplemeutaJy 11lID not. exceedinJ Ra. 46,000 be granted to t.ha Oovunot 

General in Council to defray t.he chargea which will corne in course of paym9llt. daring 
the 7ear endi_ng on tbe 31at day of March, 1945 in respect of ·Induatl>iee'." 
.. 11191 K1Jbammacl AbcliIl· GhaDi: Sir, on pnge 23 of 'the memoranda we 

find that Rs. 27,000 is going to be spent on the Indiim School of Mines at 
Dhanbad, of which-Re. 13,400 is meant for Other Chargcs ana Its. 18,600 l(lr 
Allowances, etc. Are these allowanceF! to be paid to the teachers or professors 
of that School of Mines? There is no ment:on of that ~. 

lIr .. SrI ~  Sir: 'Ye would also like to have some Information about 
the .lnd18n In.dustnal .Mlsslon to Australia. Hns the Honourable Member 

. ~  .. cd any JDformaboD as to what ~  are. doing. when they are expeoted 
haolc and whether the:r have been. prOVided WIth all possible facilities by the 

~  of Austraha to do their work? J should also like to have 6 rough 
estimate. [IS regards the expenditure on this Mission, beC81lllC that is not Bpeci-
fie;ully given. . 

Seth ~ A ~ H,1IOOIl (Sind: )Iuhammadan Rural): I also want to 
know how thiS delegation was oOlPposed and whether applicatioIUI \W'1'e :nvit-
ed from them . 

. ftc ~  ~  ••. At1m1 Huque (Member for, Commerce and Indus-, 
:nes and elVlI. Supplicq): . Sir, I a!," glad that this opportunity has hflell given 
.0 me to explam the POSition. It IS only about ~ fortnight back that Ireceiverl 
1\ IcUer from the members of the delegation frorq Australia, and T must say 
~  ,.they have been given. the utmost Rssistance,. help IlJld support in their 
~ ~. ~ tar as travel. IS concemed, they have gpt a special plane placed 
at ~  disposal. There IS an official photographer, 'jluhlicity ~ 
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have been specially made, typists a.nd office· assistants have been. given;. I\lld .1 
have seen that within three hours of their arrival at an .A1l:Itralian .port. ~  

hot,ographs ,vere Bashed throughout Australia .. In fact It 18. very mterestlDg 
~ see the manner ill 'which our delegates ~ been treated an the matter of 
(lomfot'ts and other arrangements.. . . 

As regards estimates of ~ . ~  ~  gonaat then' own cost, but 
there are certajn incidental expcJ).seR wIuch wlll ~ ~ about Rs. 5,000 or 
Rs. 6,000. Of coursew(J cannot. be sure about t,hese ~  expenBes. 

_ I do not know. whether a'pplieations are always ~  1D the matter o.f select· 
ing (landida.tcs for .these .delegations. We select thelll! and . ~ . 'We 
want to scnd ('el·tu.m spemal tYlw!'I of dekgatel'l. AftStrali!l .~  New Zealand 
ha\"'e'a certain character of their 0\"" in their industries and ugrlculture; and we 
try us far us possible to get-the benefit of advice from inen who ~ go and 
!lee things for ~. 1 lihall he prepOll'ed to place more ma.te,l'Isls when 
tha delegation comes back and we have a report from them .. 

Sri E. B • .TiDaraja llegde:Can We ~  11 report after their .return? 
~  Sir •• Azlzul lluque: If thnt is needed, I shall be glad t(. 

give it.· . 
. JIr. President (The Honourubltl Sit· AbdUl' Rahim): The que8tion is: 

"Tbu.t a. Ruppll'mcutnry sum not eX('ecding Rs. 46,t1OO .be grantl>d tQ the· Governor 
'GenerM in ~  t.(1 defray the dmtgps which will come in course of paynl'ellt during 
the yeal' ending 011 the 31st day of 1\lnr"h, 1945 iu respect. of 'Indust.riu'." 

The motion WIIS adopted. 
DEA1AND No. 53-SClEN'!'lFIC .AND INDUSTRlAL l1ESEARCH 

The ~  Sir .T1l,my B.aIIman:' Sir, I beg to move: 
"That a 8upplem9ntary sum not eX!'Ceding RI. 5,52,000 be granted to the Governor 

General in tlluneil to defray the ('harges which will come in coul'IIe of payD1\!ni· during 
the year ending Oil the 31st. day of March, 1945 in reepect of 'Scientific and ~  

'·JJ,eB88r&h' ... ·· - . 
JIr. Pr¥1de!lt (The_ Honourable Sir Abdur Rahim): Motion ~  

"Tha,t. Q supplementary Bum not exceeding RI. 5,52,000 be granted to the GOVet'IIM 
~  in Council to defray the charges wli1ch will come in course -of paym9nt durin, 

t.he year ~ on the 31st day of March, 1945 in respect. of S ~  and Industrial 
'Releareh·... ..•. 

JIr. T. S. Av1nasblliDgam Ohetti&r: Sir, in tpe note we fiudtbis: 
"To cml"r the increase in cxpenditUl'c resulting'- from' the eltp.·lIalon· of th!il activities 

.tlf the Council of Scientific and InduMh'ial ResI'ILI'('h the nOI'm£l1 grant. of Re.:]O lakha 
haB . been increased tQ B..!. 15 lakhs during 1944·46," .... . 

But on page 144 of the budget estimates for ~  I find that t.he sum 
provided is 20 lakhs, although in the two previous years jt was 10 lakhs. 1 
should like to know whether ~ is the 8amc thing BS the Conunittee a.ppointed 
by the Commerce Department tinder S~  Shanmukham Chetty; and.if so 
whether it is a temporary or a permanent body. 

~ . •• G. ltanp: Sir, I should like to know whether this .. Bureau g6115s 
· any income from its inquiries or its publications or fMm any other source. I 
· was given to understand. some time back by a friend that this more than pays 
· its own way. If that is so, it cannot be that Government provides for 20 
,lakhs in one big demand ond another 5 lakhs in a supplementary demand. If 
·this Council is to be provided with 25. lakhs I should like to· know how it 130m· 

· pares with the Imperial Council of Agricultural ~  which is not given 
~ same facilities Rnd which, on the other hand. is expected to pay its own 

·way by grants received from various Provincial Governments. and _. States and 
also from a Bort of special cess that has been imposed for the purpose, in order' 
that it may be maintained. Does this mea.n· that Government wish to pursUl" 
two diBerent policies, one in the matter of agricultural research and anotl1er 
with regard to industrial research? 80 far as industrial research is concerned; 
are they anxiouB to spend ·tnoney from the ~  revenues? Of course T 

. have no objectiori-that iB the right thing to do. But why should- they not. be 
anxious to do the same thhlg i}l regard ~ industrial l'eaeaph? ... •• • 
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ali Kubammad YamiD. Khan (Agrn Divit.ion: Mu.hoUlUle:dan. ~  ijir, I 

want to draw the attentoin of OOyerUllwnt to one thmg; ~  '8 holdmg ~. 
. the progreB8 of this country a great. ~  In thiS respect. It 11 

~. K, obvious that unless you pay. your SCientlsts dece',ltly, you ~~  
expect ~  to do proper work. J want to know on what baB1B are you pay. lUg 
to your ljest qualified scientists? People go to England; ~  ~  years 
there in doing researeh work; nnd when they.oome back to India! YOIl offer 
thllm two to ~  hundred. rupeei! per month 111 yo\,tr Resea.reh Instltutetl, and 
then you expect them to do good work. And you alBa expect'" to attract ~ 
'oualified people to your lDstitllteR. How is it poRBible? You Ilre prepared to 
pay hip ~  to men who sit in competitions. 
Mr. PnIldat (The Honourabh'! Sir AbdUl" Rnhim): 'rhs Honourable 

Member ih l:Ilising a gf'.ueral question of policy. 
Sir Jluhammacl YamiD Dan:' Sir, 1 am drawing .be attention of Govem-

ment to the fact that t,he ~  which have been allowed Rre very very in-
adequate, and I am suggesting-that it Governmont reaUy ~ to ~  the 
proper' tyPe of re!;@a.rch workers, they ~  be prepared ,to .81ve ~
iea--certainly not less than wha' an' ordmary graduate Without any specPl 
qualificatioDB who sits in a. competitive t'xllmination can get. The. presem 
scales Of pay for research workers are very discotlraging ~ . I hope the 
OoMnment will look into this matter, which, is very important because t1i. 
Progre8L' of a· country depends GIl th.) contribution which its research worken 
are able to make in the various branches of ~ . .  ' 
'!be JIoIUIian* SIr AnIIIIdr Dalal (Member fOI' Planning and I>cvelop-

moot): With regard to the point ra:sed 'by Mr. Chettint', beaides the teD 
lakhs grant which is received by the Council of ,Scientific and Industrial Re-
search. Mr. Chettiarmigbt remember that a lump IJUm grant of ohe crore Of 
rupees was approved of by the Assembly for the purpose of starting ~  

laboratoriea of diiJerent Idnds in the country nnd out. of that an additiona, I'ro: . 
vision of ten lakhe of rupees has been'mnde during the yeaL' unoor consideration. 
fQl" expenditure ,on t.he n.tional labo!'9.tories. We are proposing to <!st3blish 
abeui fi:vt'. SCieQ-t:fic laboratories: thtf National Cbemical LaborR.tory; ~  
.Natw,nsl Physical laboratory: the Metallurgical Laboratory.; tile Gla:;!; Be-
seunll\ laboratory:, and the Fuel lu.bol'lltory. . 

.~. or. I. ~ GJaI't.lar: 1R it nll under the . ~ Depart-
me1'1t? c. . ' 

• Jt6ao1lrabla Sir Aldllblr ~  The Council of BeieJltitie !Old Indus-· 
trial ~  is under the Planning Department. Agriculturnl' Resenrdl, baa 
betol\ kept by the .E., H. andL.Departmellt. •  . . 
.  . All ·regards tba point railed by . Prof. Ranga about the ~  
treatment, that is only a question of bow the expenditure ill met· B\!t I n).t,. 
aay that a suggestion has been made by a committee appoin'ted unller the 
,eh.unnanahip of Sir Spaumukham Chetty that 0. OOS8 ilhould be lovied I:llao,.oD 

~ ~ to meet the yery large expenditure 011 industdal . and ~  . ie-
'l.earc)l that might accrue in'the ~ . 'Illllt is a matter under ~  

but I beJw. ~~  my· H ~ .  fnend .will Rgree that. the ~~ ~.  
are now spendmg aD SCientIfic re&eAnlh m the· country .IS 0 mere ~  ¥!ct 
that yery iD:ueh ~ sums of money will require to be spent on ~ ~ .
~ .  part pIJI'U WIth the progress of the country.' • 

. Sir. I 'sympathize with the point raised hv ~  HonourQb1e fl'iend Sir· 
Muhdmmad Yamin Khnn, -regarding the ~  of. the salaries 'of ~  
wnrkE"1'8. ~ . ill a po:nt. ~  is engng:ng my nttention Rnd "'e hllp." to 
makf.l tome ~  10 thl8 regl1rd .. 

,At' regards the reveAues received by tho Council of Scit!lltific nnd ~  

~ . '.1' certain nmount ,is received hy way of royalty on the ~ ~  
Ilnd lnvertOTlS ~ bv the Council, but it, d()es not :il:noullt t.o ~ very' 
D?ooh nnd OUl' ~  .Is not. 80 Il1tJoo to, make moqey out of theBe ~ butdo 
~  0111' ~ .  research [01' general URe withput thinking 80 much ., 
-the monetary ~ . . 
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1Ir. '1'. S. AvlDIibIJlDI_. Ohlttlar: 'fhere, is a provision', .. 
1Ir. pfJlid.lnt (The Honourable Sir Abdur Rahim): The Honourable· 

Member bas already spoken. 
1Ir. '1', S. AYIDul!lJtq&ID Ohettiar: Sir, it is a very impOrtant point. 

Thexo is a provision for 20 lakhs already f\ml only 10 lakhs has been given. 
The Honourable Sir Jeremy Balsman: It was explained, by my Honourable: 

collea,(u& that what' we were referring to was the ordinary 6lUluai recuirlng, 
provision of ten lakhs. That bas been iRcreased to 15 lokhs. But in addition, 
to that, in tile year in question h'n lukhs hus been pl'Ovfded from the- oue, 
crore scheme for the purpose of these various research institutions, making the 
total 25 lakhs . 

. 111'. Prealdet ('fhe Honourable Sir Abdur Rahim): The question ~  " 
"That a lupplem1antary Bum not l'Xceeding R8. 5,52,000 ho granted to tl1.e Govern6r 

General in Council to defray the chal'ges which will come in course 'of paym1ant. dariag 
t.he year ending on the 3bt day of MarC'h, 1945 in reRpect of 'Scientific and Induatrir.1, 
Research'." . . 

The motion wnfl ndopte.d. 
, DEMAND, No. ,5'6:cc-BROADC'Al:I'rING 

The Honourable Sir Jeremy Baiaman: Sir, I move: 
"That, a ~  l!Ium not exceeding Rs.' 9,10,000 be granted to! the GoVerDOI'" 

(knel'al in Council to defray the charges which will come in courae of ~  daring:. 
~  yeaI' eilding on ~  31sf. day of March, 1945 in respect of 'Broadcasting." 

.r. Pruldent ('fhe Honourable Sir AbdUl' Unbin::t): ~ ~  
"That a 8upplem1antpry ~ not exceedini ~. 9,10,000 begrauted, ;to:.the",Govemol' 

(Jeneral in Council to defray th" chargee which will come in course ~  payment. during: 
.!\I' yl''Ll' i-nding' 011 the" 31st day of March, 1946 in reRpect of 'B1'OJI.dcut.ing'.", 

Mr. G. W. 'l'J1OD ~  European): In ~  to ~  ~  
gNltlt No, '56;linder partfl!A and B ~  ~  II, I should briElfly ~ 
dicit 'somo 'ihformation fJ,oom the Hououra,ble ,Member in cha..-ge., ,At the £Iam& 
tiiiie, 'I v:ould like 'top"b.y a tribute" sincerely ancl..gltidly,' to the l'ery ~  
impro\'oment in the '4\1ality of All-India Radio broadcasts from Delhi,both-as 
to'thelr power and '8a' to' their-contents., The PosItion, in the Provinces ho\\', 
oveds ClonSicfcrably different." I see here, under D.; a certain pl'9.¥ision is made 
fof'Broadcasting. Stations whiCh, {. presume, include ,the. provinces," Whut,l 
",;O\ild He to' impress' 'upon the Honourable Membe.r ,£ot: ~ ~  Rnd 
Broadcasting' is ,the extJ;emel:1' unf;atisfactory terms of service ofemployees,',in-
provincifti Bro'ddcasting Sta'tions. The rates of , pay and jthe , absenoo, of:'uny 
security of contruct, or .assurance of long-teJ;'JIl servicc,seemlf"to me to he"mtIi-
tilling' against ~  '8 ,relil broadcasting ',service, I should., like"to, hear-
what he has 'to say on that sQbject,. nnd 1iQ ask.,bim, ~ . . ~ . .  
is ~ ~ ~ ~~~ ~  of ~~  the ~  ,on-which employ,. 
nlent IS'offclred ~  should .not, be ,uqpl'Oved. _" ,;,;, ',' ' 

'K'.' B. A. Slthar' 'K. :&IIa.1I: Sl1t (West Coast and N ~  ,){uhammacial'): 
Sir, I have a cut motion 011 this Demand. hilt I am not moving because th(!l"& 
is &, ~ confusion about that. ., " '" , 

'sii·, I wnnt to invite, the . ~ .  of t,he House to the remarks made b'"-. 
the ~ .  Finance ~  on thi.. Demnnd:' " 

,."Tho ~  app-rowd. thl) ~  but desired to hne an ~  of ~~ ~ 
ing ~ . whole of the expenditure of thIS ~ ..  , , ",-

, ~  ~ this ~  been increasing. ,by, leapsiind 
bOllnd;;--the House knows ahout It. I want, to place the figUres before the. 
HOUHl'. Tho budget ~  .fD! 1944-45 for this depntiPlent.;'W8l\ ' 
Its, 5O.0n,OOO hilt ~  reVIsed estimate went up to' ~ . . The l1uclgeb 
estimates for this year is Rs. 93,83,000. These figures wOl sho\\' to the HOlI!lfll 

~ stagl!er!ng rllte ~ which- thi>; ~ ~  is expanding. We were, told' 
that ttlE' policy if; ,set hy t.he Depnrlment It.self.The, only, check that .~ in 
thifl House (![\n have is through t.ho Finance Department and the Finance De-
pltrtment is concerne.-l on! .. with rc-gnrd to the expend:ture. I want som., 
Ilheek ,,·ith .regard to p.'X.pnnsion also. Afte.r nll \\'here is this expansion tost,I)P?' 
'I'll!" expallRl{l1l has been out of all proportlOn and we do not 1I:now whether the, 
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exp&DSiQll is necessary and whether it is doing any good at a.ll.· In 8. previous 
report of the .Finance Oonwlit45ee it will be found that when this question of 
upansion came op before the Committee and a demand of Rs. 26 lakhs was 
placed before the Committee, one of the members declared 08tegot'ically that 
evt'l! ifn ~  that is demanded wus granted hilL reu.ction was' that he did 
not 4::xpect OilY better lJervice than at preseat.. 'fhat is a fact. The feeling is 
thut. 1\ grcut <leal of money is being squandered in this Depu.rtment. I wish t.his 
HOl,lde1iO ha.\'e some effective check so far a8 this expansion itaelf is concern.-
ed. 1'he Department, I believe, is willing to have some sort of enquiry heJd 
in1iv its aetiv.ties. I am not sure whether' they have . &greed. I think the 
HOUSE: will be' well advised in insisting on some sort of check and enquiry. I 
JUSt; wanj!ed to place lhese facta before the House and '1 hope the House will 
take note of it. . -

Pref ••• G. Baaga: ]'or a very long. time we have been demanding M 
separate broadcast-ing lllatioll for t.he Andhro.s but nothing has been done 
except holding out some sort of hope t.hat in the. post-war plans this would be 
inelu<lcd. ~  bas been cQDsumillg more Ilnd more tnoney and t·hey 
say they want mort!' because of the increased activities Of the Department nnd 

-80 on. But these increased ·activities do no\; 8eem to be' getting us Ilnywhere. 
The ADdhr8s are supposed to be .dependent on. the . ~  .station-lind 
the Madras station. But 'l'ricbinopQl.y is a. Tomil station IPld Madras is a 
bi-lingual station. 'fbere is no station at. ull {or the Andhras nnd tbeynumht:r 
more .thaD two crores of people. They deserve a separate broadcasting sta-
tion and we do Dot wut to wait till post-war times. . ImmtWiatc steps should 
be taken to have 8 s6parate station fo! them. The necesSary Dlaterials may 
be purchased und brought from abroad. After aU they Ilre making provision 
"for ~  many things in spite of ·the· paucity of shipping accommodation fInd 
shipping spaee. ]'or example the c,9nteII1pla.ted import of consumers' goodf\. 
I cannot associate myself with my Honourable friend Mr. Tyson in' the 
compliment that he has soQ8ht to pay in an indirect manner to thi8 Depal·t-
ment. My experience of the' radio services by this Department is very 'lialit.ed 
and therefore I cannot \'6l'y well say that their broadcasting service is .-cally 
as ROOd 88 it ought to be. Bu1;' we. know that there is u considerable amount 
of dist'ontent in tbe country about . the activities of. this Department. Only 
tQ-day and yesterday in the papers we find that tlie All India Hindu .... 

1Ir. ~  (The Honourable Sir Abdur Rahim): 'The H ~ :\Iem· 
~  cannot go into a.ll that now. . . . . : Prot... G. ~ Therefore, Sir, while not associating myself with JD3' 

Honourahle friend in paying any sort of compliment but . while associatil1g 
- ao-If with mJ HaaourabIe friend, Yr. Eaaak Bait, that there should be an 

etsrly oppcrtunity taken by this. Ho,use to appoint a Committee to go into thlC 
growth of, and tile mAnner in which the money is spent by, this Department. 
I request the Hon6urahle }.lernber in' charge of this to give a satisfo.ct()t·: 
Wlswer to our query in regard to the Andhra Broadcasting stat:on. 

Mr. Govbad. V. Dillbmakb.: I want to oppose this grant ~  no hrood· 
~ station has been given to my province though I have becD nsking for 

it for a number of years. '. • ' 
. SeUl Y1IIUf .AbdooIa JIuoooa: Sir, hopes were held out to us. . . • 

1Ir. Jllnll4ea\ (The Honourable Sir Abdur Rahim): .It is 1-15. The lIon-
ourable Membel' can continue his speech .a.er lunch. . 

The Assembly then ~ for Lunch till Half Pallt Two of the Clock. 

The. Asaembly re.assembled. after LunOh at Half Past Two. of t.he Clock. 
Mr. It C. Neogy (one of the. Panel of Ouirmen) in the Chair. .. . ' • 

b 1Ir. ~. (Mr. K. C. Neogy): The H~ will now reaume . ~  of 
t e nlotlOD under.Demand No. 56. . 
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Seth Yuaul Abdoola B&rOOD: Sir, hopes were held out to us on the floor of 

this House about a Brpadcasting Station for the P.rovmoe of Bind Bnd in the 
last Advisory ,Committee . ~ the Inforllt8tion Bud Broadcasting ~  th.e . 
Honourable Memoher ~ charge informed the Committee that he had m, his 
possession every thing exoept accommodation. He eaid ~ they ~  not 
get /lny suitable accommodation at Karachi. It was in reply to a question by 
Mr. Lalchand Navalrai or ... 

The BOIlourable Sia' Sultan Ahmed (Member for Information and Broad-
casting): I said, Sir, everything except equipments. 

Kr. T •. .s. AvtDubll1niam Ohet.tIIr: What is 'every thing without the 
llquipment? , ' 

Seth Yusuf Abdoola B&rOOD: I remember, the equipment in Madras which 
was being shifted was proposed to be transferred to Karachi.. That was what 
W!3 were told in the Adv:sory Committee meeting' and were also informed thl1t 
there was no co-operation from the Provineial Government. I wrote a letter 
to the Provincial Go"emment and I sent a copy of it to the Information ~  
Broadcasting Del'artment informing that the Provincial Government was will- , 
ing to co-operate and give every assistance in the matter but noth:ng was 
done. I may inform the House that in the meantime the Americans have 
built up their own broadcasting station at Karachi. They started it within a 
month and here our owh Government in India ... 

Ilr. Sri Pr&lra8&: How did they get the'lieoHse? 
Seth Y1I81If Abdoola Baroon: rou may ask the DepaJ:tment:- The Honour-

able Member says that it is, a military or d,efence broadcasting station IlUt I 
have never heard anything else except American, music programme from (hat 
station. Sir, I hope the Honourable Member will consider our case and ~ 
us a Broadcasting station at a. very early date. 'We have no station in that. 
zone ~  the Lahore station, although Madras has three stations, I hop':" 
the Honourable Member will consider our 'claims pl':or to any other, 

.,. Sam! VeDcata.chelam Ohetty '(Madras: Indian Commerce): Mr, Chair-
man, it is one of the many tricks which the Executive always plays ~  setting 
up a discus8ion on larger and larger expenditure with the object of avoiding 
cr:ticism with ~  to expenditure ~ ineurred. We were dea.ling with 
the supplementary grant for ni.e· lakhs" ten thousand under Broadoasting 'and 
we shlrted with the criticism that this Departalent has grown beyond all Vro, 
port.ioll and that theN was absolutely no check over the 'expendittlre of this 
Department. Nu doubt in the interval claims for this Province and that·, 
Province have ititervened and now I find that the Honourable the Leader oC 

,th€' Hc.use is chuckling at the manner in which the discussion ~  plo.ce. 
Just to pull it from, that !firection to its original direction, I must expregs my 
~ .  at the manner in which the expenditure is being incurred' by this 
Department and this is not the first time I gave expressIon to a similar obser-
vation 'Yith regard particularly to this Department. Moreover there are 
absolutely DO details whatsoEWer as to the extra. services that" are added to this 
Department in order that this additional staff became necessary and therefore 
additional, ~  was ~ . The ~~  which he has given is. 
far too meagre to gIVe us any Idea, of nay adihtlOnal useful sel'Yicc that has 
been done by the Broadoasting Department during the course of the year. In 

~  I think the, Honourable' ~ Finance ~ would welcome ~ oppor-
tllmty of }he advlC;e Rnd the aSSIstance of a committee of this H ~ in order 
to !1crutinise the . expenditure. of this. Department particularly. It is statecl. 
Ilpnrt from the dearness. allowance and honoraria that are given as a result of 

,a general resolution pQssed during the, year, there has bee1l an increase of stnff 
'itself .. How many persons were engaged, what is their pay and why hus'it 
-becomp. lleces8D;l'Y that ~ ~  people ~ ~ employed under this' Depal'l 
ment ? What IS the additional news servIce or even the music service that -is 
add,,11 to the present programlMs of the Broadcasting Department? I ",ish 
the Honourable the Leader of the House would .tnke the earliest opportunity 
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to explain and so fa1' 8S the claims' of /luch Pl'ovinpes as have J¥>t got broad-
casting stations are concerned, 1 wish to say that that is entirely a d!fierent 
matter and they would certainly be tmtitled to }lress for Buch ~ S  of 
'!It.at.ions when the time comes. . , 

llut since the questiQJl has arisen 1 wish to. say a few words with regard to 
the claims of the Telugu districts of Madras Province, for a ~  sta-
don. 'rhat was a ~  which WBIIl promised to ~  districts long ago, o.t 
any rut-e, 'Iliplultaneously , with the . installation of a broadcasting station at 
Trichy. My Honourable friend Prof. Rallga is not quite aocuratt in . ~  
that Madras should be made essentially a Tamil broadcasting l'tation. Nor is 
~  ill vogue. It is in fact serving all the languages that are prevalent in 
Madras Pro,-inl:e. It includes Malayalam, and Canarese also.' Telugu, 
'rami! Malayalam and Canarese programmes are being broadcast ~ Madra • 
• ~. I think that should continue as it is. If anything, until such time 
as the installation of a new broadcasting station in the Telugu Districts the 
balance may be tilted in favour of Telugu a little more ~  i, is at present in 
Madras. But if a separate station is given to the Telugu Distr:cts then I Lhink 
a perfect equality should be observed so fal' as broadcasting in Madras is 
concerned. It must t.ill then continue to be poly-lingual. To that extent I 
endorse the views of my H ~  friend Prof. Ranga. 

In any case, the' responsibility of the Honourable the Leader of the House 
to justify this increase in expenditure is very grave upon him and whatever 
niight be the observations made in regard to the utility of broadcasting stations 
in ~  province, it is his proper -duty' to eJ«plain to the HOllse most comin-
eingly that this additional expenditure was necessary. " 

PuuUt LaJrebmJ Kaata JIaltra (Presidency Division: ~  
Rural): Mr. Chairman, I want to say a word or two on this subject ... Some-
time ago in connection with a Resolution on broadcasting in this country I had 
-something to say which was purely of a technical nature. I feel that when 
the question of multiplication of broadcasting stations is now being considered, 
the Honourable Member in charge of the .Department should first of all aJ8tiify 
himself with the best technical advice in the matter. The one question which 
is of paramount importance in setting up new. broadcasting stations in differ-

('nt parts of the country is that in no case should this be done without a proper 
('.onaideration of tlhe sliiToundings of the locality, where such stationll nre 
~  to 00 set up. There are such ,technical matters as t,he receptivity of 

. the soil with regard to electro-magnetic waves. These are technical matters 
which should be very carefully considel'ed and the Juere fact that a particular 
.province wants a br9adcasting station should not by itself be considered 
a sufficient justiftcation for the establishment of it in that locality. 

Seth· Yusuf Abdoola Raroon iaid that he wanted a broadcasting station at 
Karachi. I do myself feel that every provinCE> should have a broadcasting 
station, '1 am in thorough sympathy with the demand, but my point. is that 
it might well be from a technical point of view Umt Karachi may not be suit-
able {or a broadcasting station while Hyderabad or even Sukkur may be. 
'rhere may be real technical difficulties. Those who are regular listeners to 

. ~  broadcasts ~  agree that;-Indi8ll broadcast transmitters are so operated 
ana electro-magnetic wave ~  are ~ in suca 8 manner that they 
-very often collide or overlap and the TE-sult is that you hear a station located 
in a distant' place, but not. one near you.' , 

Setll YUIll Ab400la BIrooIl: The station may be anywhere as-long as it is 
in Sind. • , 

~  ~  ~  JIaltra: My point is a purely technicar one. In It 
<!8se hke thIS t.he teehlllcal aspects must be thoroughly gone into. I am nly-
~  -of the opinion that the way its expansion has gone on in this country haa 
not been a success. That is my point. Thel'fJ may be 8 variety of considet'Ao-

~. !trst of all, the conditlonB of the surroundings where the broadcasting 
5tatlon 18 Bet up; secondly, the nature of the transmitter; for instance -1 t K. W. 
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transnutter might havtl served in the days gone by" but. the modern tendeilcy 
is to ha'Ve 110 -tJ.·ansmitter of " Ii. W. at least. We should be· ,thankful t.o the 
Honourable lilember in charge that he has provided the Delhi Station with Ii 
very powerful transmitter, I think it is the second most powerful transmitter 
in tht: Ellst. • 

An Jlcmourable .ember: It is the first. . 
P&ncut LaUbml Kat.- Malva: 1 was under the impression that it was the-

second. Before' you set up a broadcasting statoin in any pl'OlVince first 1)£ all 
make a thorough scientific survey. of the locality where you want to instal it •. 
Secondly, consider wl1at kind of . ~  you are going to put up. 1ft will 
Berve no useful purpose if you start ~  a low power tr.ansmitter. It is better 
~ wait for some time morEl before 'you can get a really powerful transmitter 
which can give efficient service. 

There ill another matter, whieh 1 want to stress in this cotmection. 1 
personally feel that it is time ~ Government. should provide adequate fsci-
li..ties for rural broadcasting. I raised lillis question on one occasion in the 
Public ACl;OUllts eommittee, and I am ~  thankful to Sir Jeremy RaismaD .• 
for his very sympathetic attitude in that conneotion. I publicly acknowledge 
it today. Now that he is going away 1 hope the new :It'inance Member will 
take the matter up and will help the Honourable Member in charge of this 
Depat·tment in finding moriey for this purpose. Rural broadcasting is of. the 
utmost importance. Rural folks· cannot aJlord to have expensive sets. 'rhese 
daytl the prices of radio sets have gone up so much that if is not within t,he 
means of most people to have them. 'l'his question will have to be seriously 
taken up. 

Allied to this is another matter which I also mentioned in the Public Ae-
~  eommittee, it is that the ~  should set.p extensive -and 
intensive research in the direction vi manufa·cture of cheap radio sets, so that 
they may be readily available to the rural populatioJf. The Depatrment 
shvuld explore all possibilities of manufacturing in India. cheap radio ·sets \vhich 
will be within the easy reach of people of ordinary means in this country. I 
will dgain stress that earnest attention ~  have to be paid to rural areas. 
Where people cannot afford to buy, ~  will have to provide free sets 
out of the vast sums of money which- we are spending iIi ,this. Department. 

l\ point was raised by lily friend, Mr. Sami Vencatachelam Chetty, and I 
think rightly. If a pl'Ovince like Andhra gets a station Telugu Will play an 
increasingly important role, but- that should 110t mean that all other languages 
should be shut out. Madras and Trichinopo1y stations will broadcast iii a.ll 
the four languages of the. Province. ~  long as ()anarese and Malayalees do 
110t get their own stations, their needs will also have to be catered for. There-

. fore, if you are going to have another s.tation in Andhra.-I may say I UIll in 
.sympathy wit,h the claims of Andhra-this matter will have to be kept in ..-iew. 
Evel'Y ~  st.ation in India is ultimately controlled by 'the centre, lind 
it should therefore be its policy that the broadcasting stations render Ilseful 
tiervice to the people of India os a. whole. 

With these observations I support the motion. 
JIr. Bam lfarayaa Singh (Chota Nagpur Division: Non-Muhammadan): 

.sir, I had no mind to take part in this debate, but when· I see other Members 
speaking for t·heir respective provinces I think I should not allow- my province 
of Bihar to go unrepresented. I was under the impression-that the Honourable 

. Member for Broadcasting comes from Bihar and Ito Bihar would have a. station,· 
·but now I feel, Sir, that! was under a false impression. I think he is not 
doing anything for Bihar, he inay be doing everything for other provinces. As 
regardlil the proposed broadcasting station at Pama when I put to him a ques-
tion, he referred me to an answer he had given to a previous question, and 
-also he complained of want of ·equipment.,> Now the sea. is safe and lots ~  
things are being obtained from all parts of the world, but so far as broadcasting 
-equipment is concerned, there is still the complaint that equipment is not 
~  in sufficient,. quantities. Sir, when I wall in jail I heard. that the 
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proposal to have a ~~  station at Patna had advanced f!or ~  but. 
when I was out of Jail I found that the progress ~  almost nothing. I 
therefore bring this matter to the notice of the House· and to the notice of 
the whole <;tovernment. and ~ . notice of the Honourable Member only. I may 
say one thmg more. Hanchi 18 also·. very important centre besides-Patna; 
and there must be a broadcasting centre there also. But, Sir, what is the 
use of so many broadcasting st3tions when the radio sets are not available. 
as my friend, Pandit ~  Maitra, has just said? So, steps ought 
to be taken to. ~  .. cheap radiO sets ~  to the common people in the 
frau/alBal; and If thls.lB Dot done all these radiO stations will he utterly useless 
for these people. WIth these few words I say that the radio stations at 
Patn .. and Ranchi must be established at once. . 
Ill. Sri Praku&: Sir, I am BOrry to strike a ~ note. because I find 

that everybody i&--fond of .the radio and evidently everl!body is listening in 
almost every morning and every evening. .  .  .  _  - . 
Dr. P .• ~ Banujea (Calcutta Suburbs: Non-Muhammadan _ Urban): No, 

• no; there are exceptions like myself. ' , 
Ill. 8r1 Pr&kua: I understand that the duty of the department is two-fold 
-to purvey news and music. I anI an old.fashioned man' and I am rather 
surprised that my Honourable friend the Leader of the House who has been 
~  the. greatest patron of Benares masic and musicians, should be in 
charge of this department and be hl!.ppy over it. So far 8S' I  know, Indian 
music is not only to be lieard, ,it has also to be seen; and I am really amazed 
that the Honourable . Members of this House, including the Leader of the 
House, should enjoy music that cannot be seen. Indian. music is not just one 
loud sound, like the European music. It has both sound and movement ... 
Mr. OlI.aIrm&n...(Mr. K. C. Neogy): Order, order: I am very reluctant to 

interrupt the Honourable Member, but he is perfectly Rware of the restricj;ed 
character of the scope of discuBBions on supplement.ary demands. 
lIr. Sri PrabI&: I aID opposed to the whole department; and I must give 

some reasons for my position. In any case I hope 'that the Honourable 
Member will take, steps to have television, because that may compensatE! for 
the loss to some extent. " -

The other. tbiQg is news. I will not in obedience to your ruling dilate on 
the previous point, though I thought it ~  an interesting one. I wHl now 
come-to the other part, namely, news; I have great objection to the manner 
in which news is selected by the department" 'rhe only purpose for which 
. I use my radio set is to get the news from Delhi in the night. I expect II lot 
of Indian news but I get nothing. I think that there should be more discri-
minution in the selection of news items. For inlltanee, it is a sad thing that 
the radio did Dot broadeRst the unfortunate news of the death of Mr. Xhedrm 
LaI, a Member of this House,. and it did. not also broadcast the news of the 
election of Sirdar J ogendra Singh in his place later on. .  . 
fte 1I01loarable Sir Salu.n Ahmed: It did. . 
Mr. Sri "PrabIa: If it did, it must have done it two or three days later, 

becolll'lP i;; ilid not do it that very night, becnusp r. was listening in that night 
particularly. In any case there are a lot of items of Indian news "rhich we 
expect to 'hear, but· we only get a summary of the war news which ~ 
have alresdy read in the morning, and in which very few persons are interest-
ed. I therefore think that there needs t-o be some improvement, and if the 
HonollrRble Member is expanding, not in his person but in his department, 
8t !!uch a terrific rate, I thinK that we have every reason to expect some 
improvement in the conditions 8S ~  8re. 
The Bononrable Sir Sultan Ahmed: Sir,' I am very grateful to Mr. T.vson 

and to the other MembeTR of the Houee in having treated me very kindly on 
~ motion. I entirely agree with Mr. Tyson that the terms under which 

peo-ple work in the department and. the termR whi.ch. are offered to ~  and 
singers aDd o'}her ~ are sClln<1Rlously low; ~  It II! !or .~ thnt the ~  
mPTlt went up f.() the FinnnM Depart.ment .!'1th cerf4tm proposals. It is not 

• 
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80 much tM 900stion of expansion as to try to improve the lot of those poople 
who ~  w?l"klll8 there, so that we may get the best results. As regards the 
-exprms\.)f1 In ~  ~ ~  I heard Mr. Essak Sait to suggest that lJ:B thera 
bas. been terr1fic expansion 1D the department it is necessary that some investi-
satlon should be ~ as. regards what is being done by this department. I 
have ~  no objectIOn ~ that but I do deny that there has been any 
great expo-nSlOn. What expansIOn has to be done is that suggested by the 
HOJlourable ~  here, which I think should ~  done. Prof. ··RangB. 

~  .8 statIon lD. the ~  area;' and Mr. Ram ~  Singh w" 1ts a 
-station somewhere m ):'atna-if not at Patna certainly at Ranchi. Mr. Yusuf 
Haroo!} is. ~ ~  alld is ;very angry with us, because he hilS not got 
a 8tatlOn 111 KarachI. .. 

. :Mr. LalcbaDd. NavaJrai (Sind: Non-Muhammadan Rural): I join hands with 
hlm. .  . . 

Tll8 HODourable 8lrSultan Abimed: .  .  .  . and Mr., N ~  has been 
·putting many questions ·before. .  . 

JIr. LalchaD4:.&valrai: Since 1986! 
Th, BollOUl'lIbie Sir Sultan Ahmed: .  .  .  . and now the Honourable Dr . 

.Kbare says "What about Nugpur?" I agree with all of them. I do think 
-ijIere is room for broa·de8sting stations, in all the provinces, subject t!) what 
Mr. Lakshmi. Knnta Muitra has said, that is, that we must examine the ques-
tion whether a radio station will be workable. at certain places or notr--all 
. those technical questions should be examined first; but I am in entire agree-
ment with all that has been suggested 8S regards the necessity of expansion 
of the Broadcasting Department, becadse I have heard nothing to justify my 
eurt.ailing· the Rl'tivities of this department; though I agree with Mr. Essai 
&it that some examination should be made whether we 'are going the right way 
orilot; and there I agree:· 1 he. ve no objection whatever; and with that object 
~ propose to place the whole matter before the Standing Finance Committee 
and will be prepard to answer any questions they like: any paper they wan. 
to see will be placed before them; any activities in the Department which they 
want to e:,umine will be open to them. '  , 

As regards the reason why we have not been able to set up different 
~  the answer is. very simple. Whatever my intentions may be, what-
ilver m " dE!sire8 may be, I am afraid in this matter there are others who 
bave prec:luded my getting my objectives. I will ~ say how, but a number 
-of equipments were lost; and in spite of my anxiety to have different new 
:stations equipped, I could not get the equipment and therefore. I am helpless. 
I will pot deal witb it for various reasons longer than that. I am sure flle 
House understands what I mean .. : 

The Honourable Sir .Jeremy Ba"man: That is where the war comes in, Mr. 
'Sri Prakasa. 
The BoIlourable Sir Sultan Ahmed: Thirty c:Jlses ~  down. in 1948; forty 

... . Mcsses went down in 1942; we have however been trying our level 
"P. . best; and His Majesty's Government are very anxious to let us 
Lave that equipment as soon 8.1i possible. • Someoody suggested that tb? war 
'Was .practically ovl!r. But, food will be coming; consumers goods W'lH be 
eoming capital guods will be coming; then nfter that, ollr priority will come 
in These arl! the difficu]t.ies which Government have to face; we ~ 

help it. After all, we cannot JlORsibly say that our equipment should have 
-Priority, over wheat, or over military needs and requirements and so on. But 
for that.· I think at· least in three or fom provi.nces we would,have hd radio 
stations by this time, including Karachi and Nagjlur and what is more 
impnrtant or most important, ~ . 

There is one point which I must really answ* and thail was the main pein' 
1 had to ~  with md that haa been raise(l by Mr. Chetty. Quite rightly he 
says· that I must 8atisfy the House as ~  t.he necessity for theRe ~ . 

which are covered by ~ wltole amounli of RI. 9,10,000. Out of this,.' over 
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Ro· 3,05,000 will be recovered from His Majesty's ~ op accounAl of 
the Far Eastern Bureau. Out of ' the remaining 6 ~  taking round 
figures--:-3,89,800 are covered by various items. Rs. 1,26,000 had to be paid on 
account of printing paper to Latin Press and other paper stocks. Then 'fihere 
is the increase of electrio energy in the Delhi st8tion and the electric. rates have 
gone up. There is albo the iuoreased hours of working. This cost Rs. 50.000. 
Theil the allowances come to 1,72,500. This is what you have sanctioned-the 
deamess allowance, the war allowance and ,all those thi1l8s. Then 'tht>re is fA 
smflH unaoullt spent 10r electric installktions in the Madras Bnd Peshawar 
studiOE-. Then there are some small amounts with respect; to cars and motor 

. ~. There are certain purchases of stores made in England.. That is for 
the electric' iransmitting station. The whole of this comes to 9 lakhs. That ~ 

Illy answer. 
Sri It. B • .JIDaraJ& Heade: With regard to the opening of new stations. I' 

understand fro:m the debate that to everyboc:\y the Honourable Member hal 
beeu saying that there was no equipment and that the question would' be, 
eonsidered when equipmellts were received. I happened to address him recently 
re.Barding the urgency of opening a broadcasting station 'in Karnatak for Gie 
Kannada speaking people. I also"received the same reply. May I know whether 
there is any plan with regard to the expansion and opening--of new Btatiou 
in different areas and whether the Honourable Member is giving priority ~ 
~. ' 
'l'he JIDDoulable Sir BultaD Ahmed: I have got the eviaence of Mr. Ram 

Narayan Singh that Patna comes last in everything. So far as Kamatak ' is 
concemed, I do not think it has been mentioned 80 far. The matter mal 
be considered by the Planning and Development Department. 
Srt It. B . .J1Dara1a .... : I have got your letter with me. 
'.l'Ile Kaaoarabll Sir 11IlWl Ahmed: That is true. I say that all the .. 
~  will be considered at the proper time. 
Xl. ObaIrmaa (Mr. K. C. Neogy): The question is: , 
"That a aupplementary sum not exceeding Re. 9,10,000. be graat.eci to the Governor 

General in Council to defray the chargee which will come in ClO1I1'Ie of pa111dtU dlll'iDg 
the vear ending on the &1It day of March, 1945 in reaped of 'BroadcUting." 
The motion was adopted.· • 

DBIfAND No. 5S-EIfIC;UtATION-IsTERNAL. 
The BDnourable Sir .Jerem, BIIaIIIl: Sir. I move: '. 

. "That. lupplementary aum not exceeding, Btl. 1,000, be granted to the Governor 
General in Council to defray the chargetl which will come in COUJ'le of paYD*lt during 
lin! ~  ending on the 311t day of March. 1945 in re1pecf: of 'Emigration-Internal'." 
Jlr. Ohatrma (Mr. K. C. Neogy): The questIOn is: 
"That a lupplementary aum not exceeding RI. 1,000 be granted to the Governor 

General in Council to defray t.he chargee which will come in courae of pa.JII19nt. duriag 
thle Yellr ending on the 31st. day of March. 1945 in respect, of 'Emigration-Intem!,l'." 
The motion was adopted. 

DDAND No. 59-EMIGRATION-ExTERNA.I,. 
fte Honourable IIr .Jerem, BallDllA: Sir, I move: 
"That. a lupplementary aum not exceeding Re. 1,23,000 be grant.eci to the Govarnor 

General in Council to defray the chargee which will come in COurH of paylll'el1t during 
the vear ending on the 31st day of ~  1945 in relpect of ·Emigration.-External· ... 
iIr. CJIIalniaaa (Mr. K. C. Neogy): Motion moved: 
"That a IUpplementary lum not exceeding RI. 1,23,000 be granted to the ~ 

General in Council to defray the charge! which win come in (lOum of payurent. duriJir' 
the year ending on the 3lat day of March, 1945 in rPiped ol 'Emigration-External'." 

Pailure ~~  cerlain Holde7' of Offi.ce 01 P7'o/it unde7' C7'ownfrom con,t1nuinq-
- a. M embe?' of Legi.la64A?'e • 

Xl. '1'. I. AYlnaODlnPm GJaMtIIr: Sir, I move: I 

"That the demand for a applementarygr&nt of a .t1UII' not nceediDi Re. 1.13;(0) ilt 
.~ of 'Emigration-External be reduced br ... 100." 
~  ~ the Government for declanng that the holder of Buoh ofBce a. 

t'he ~  matter of .the demand may continue to be Kember of the Lt,h-. 
latuh. 
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In this matter, I will discuss the principle underlying the cut motion. .1 

'hall not refer to the personalities involv.ed in the question. 
Tha BollOU1'ab1e Sir I'rlollcla Kudla: What are, you censuring the Govern-
~  for? , 

111'. T. S. Avinuhiliqam Ohatttar: You will understand it if you wait a 
littfie. The Government of India Act in Bection 26 very odvisedly'debarB people 
who hold any office of profit under the Crown from beiug Members of tbiB 
LegiBlature. We should not gooack on ~ very Bound principle. The Gov-

~  here is already weighted with 89 nominated Beab; and further they 
give emoluments to people and Bend them to Australia, ~ WaBhington and 
to every other place in the world. They have .. got any amount ,of patronage 
in their, hands, if they want to multiply, perBons supporting ~  in thiB 
HouBe. Now, Sir, they have ~ another way of getting, MemberB attached 
to them. His MajestY'B Government after the war made certain amend-
ments to their own constitution and by meanB of an amending Act, they pasBed 
an amendment to Bection 6SE of the 'Ninth Schedule of the UoveJ'nment of 
India Act to this effect: .. ' 

"Provided that an Act of the Indian I:egillature may declare any office in the ~ . 
of the Crown in India to be an 'office the holding of which, does not disqualify the holder 
thereof for election ai" or continuance ai, a ~  of either l·hamber of the Indian 
Legi.latur.e, and any lueh Act mav be mad!.' to have effect from any dale before the 
p!,_ing thereof, not earlier than th'; third day of September, nineteen hundred and thirty-
Dine." " • 

They paBsed thiB as 'an enabling section by which the position of those who 
entered war Bervice could b.e Bafeguarded in the Legislature_ Instflad of pasBing 
an Act of Legislature as BuggeBted 6y thiB -amending Act, the Government of 
India found it easy to pasB an ordinance. They have passed the Indi&Jl 
LegiBlature Prevention of Disqualification' Ordinance,. , ThiB iB a travesty of 
what HiB Majesy'l> Government wanted the Governmeut of India to do. They 
have taken advantage of the amended proviBions of the Government of India 
Act and then had a short cut aud passed an ordinance at the signature of the 
Viceroy and Governor General. ' What does that provide_ Section 2(c) provides: 

"an office certified by the Central Gowrnment to be an office created for a purpose con-
nected with the proll\3cution of the war, or to he an office to which, ;but for war condi-
tions, a member of the defence or civil services of the Crown would have been appointed." 

NtJw, Sir, lE:t me ask this question. IB this appoiutment of the repreBenta-
tive 1>£ the Government of India with the Government of Burma connected 
with the prosecution of the war? I dare say, it iB not., The prosecution of 
the war would not have been hampered if this gElntleman were 110t appointed 
to this office. This office did not exist during the first three 01' four yearB of 
the war. The war went on merrily and the Japanese were beatep off the 
borderB of India before thiRoffice was created. The war did not Buffer in the 
lew by the non-creation of this appointment. The prosecution of thf'i war did 
not suffer iu any way. Neither haB it improved by this appointt:l1cnt? '00, 
Sir, I submit this appointment shou!d not be conBidered 9s,',e connected 
with the 'proBecution of the war. I submit it is a miBuse, it is an abuse of 
law to have made this appointment and given exemption to the incumbent. 
This iB the \totification the Government iBsued:. • 

"In pursuance of clause (cl" -of section 2 of the Indian IRgisioture Pre\'ention of Dis-
qualification Ordinance, 1942, the Central Government is pleased to ,certify the office of 
the representative of the4lGowrnment of India with the Go\'ernment of Burma to be an 
office created for the pUl'rose connected with the pro8ecution of the WII r, " 

I aBk any sensible man who underBtands things to tell ,me if ttis, haB any- ' 
thing to do with the prosecution of the war. I can even l!1nderBtu)1d if the 
office. is to be held Bomewhere. in Rangoon .or somewhere in the midst of the' 
fighting line. This job iB held comfortably here in Delhi, it is a civil appoint-
mentand it has ~  to do with t·he prosecution of the war, it haB nothing to 
do .with the military or the naval service .. To make Buch an appoinment and 
to give exemption under the, Ordinance is something which ~  cannot under-
stand. I ... y, Sir, it is againsf the spirit of the Ordinance', the !pirit of the 
Government of Indie. Aet' and the spirit of the Amending Act. The Govh-
ment of India have made themselves a party to this illegalao\. I dare say 
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if it goes to a CQur1; of la"'-1 do 'not know whether it will go-it will be held 
, bY,any impartial judge taat un nppointment like this is not connected with 
the prosecution of tht' war. I S/lY, Sir, it is absol uMly wrong for 'the Gov-
ernment of India to l.Ilve given this exemption, I understand, Sir, on previous 
occasions there have been appointments made and 81wh exemptions have been 
given. At least, I kno,,' 'If one Honourable ~  of this House--I do not 
want to refer tn him bel'l1ll8e -he i8 not present 'in the HQuse-I think :it was 
the Leader of the Nationol War Front, though it WAS an employment under 
the ~  of India, yet it was exelllpted and held to be one conneoted 
with the prosecution of. the war_J "peak- subject to eorrection. I say, Sir, 
this practice must stop. If people want to take up appointments under the 
Government, let them do AO by all means.- we have not the least objection, let 
them take up these jobs at their sweet will and pleasllre, but what we demand 
is that; they should not be ginn the privilege of retaining their seat in this 
House also. J think it is J' clear miRuse of the powers vestt>d in the Govern-
ment,of India and this should stop. Sir, I ~. 

Kr. CIIaIrma1L (Mr, K. C. Neogy): Cut motion moved: 
"That tht! demand for • tlupplementary ~  of A 111D! nllt \'lX.-eeding Re. 1,23,000 in 

reepect of 'E,m,igration-E:derna\' be redul'ed by RlI. 100." 
".I'll. JIODowable Dr ••• B. Khare (Member for' Commonwealth Relations): 

Sir, at the outset, 'I WIlUt to tell the House thut I endorse the principle 
enunciated hy Illy Honoul'J'ble friend opposit.e who moved this cut motion. 
Rut, 1 submit, Sir, that this appointment is an exception to the principle. 
'rhe Ronom'uble Member said that the Government have got a lot of patronage 
in their handfol, that they can send people to Washington, they can send people 
to San Francisco, to Australia, Ilnd anywhere else, that they have got a large 
Brmy of nominated men behind them ~ why should they' take one elected 
man' and deprive the elected part of this House of one vote. Quite correct. 
But the facts are otherwise. This appointment has not been made with a 
view to exercise any patronage to seduce any person or to dislodge him from 
his sellt in the H ~ . That is not the essential purpose in moking this 
appointment. To substantiate 'my contention, I will point out to the House 
that Mr. Jamnadas Mehta, the incumbent of this appointment,has on'lnany 
occol;iQns, not' only spoken ogainRt the Government but al80 moved ClIt motions 
and deoll\Dded a Division and voted against the Government. Surely this is 
not patronage on the part of Government to invite him to vote against them. 
'!\fr. Jamnado8 Mebta is still functioning lUI fill elected Member of €bis House. 

JIr,. ,LalchaDd .ava1n1: But is that right to ,keep him like thnt? . 
JIr. '1". S. AvfnaabDlnplll Ohett1ar: I wanted 'to avoid personalities, J'ight 

or wrong. But the HOJ1'Ourable Member is entering into peraonalities. I only 
wlUlted to diMCUSS the principle involved in making exemption under the Ordi-
nance. 

ft. BOllD1l1'&ble Dr, •• B. Dare: The Honourable Member :aid that this 
appointment WRI! made with a view to distrihute patronage. I say it is noil. 
I want to clear (hat position. Then, Sir, it baA been questioned that this 
appointment hAS, been eoncerned with any purpose ~  wit.h the prosecu-
tion of th. wRr.- . T refute. this contention 0.1£0. The House is nWBre that 1\ 
large number of -tabourers are being recruited for purposes connected with the 
~  ml of the war into ,BurmA. TheRe labourers are ancilliary to the 
militllrv Rnd thev Rre recruite(l more 01' less lUI militRrv pt>rsofmel. There mltst 
be somebody in' charge of things connected with these labourers, to look after 
their intereAts and unless we appoint h man wao has been connected wilh 

,laOOur interests, it will be difficult to Qreate ~  in their minds e'Bpe-
dally 1mc1er war eonditions. It was therefore thought necessary to put some 
Jl'trltleman, to be in charJ!'e of this arrangement. " , 

.... .&bclul ~ (North.West Frontier Province: -General): But mliit 
be be .. Member of tliia HoU8e? -
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The Honourable Dr. W. B. Khare: He must be conversant with labour 

problems and Mr. Jallmadns Mehta was considered to be the proper person 
for that purpose. 

Sir MUhammad Yamin Khan: His duties are in Simla and Delhi and not 
at the front .. 

The Honourable Dr. W. B. lthare: His duties are to do his worle properly. 
IIr. Sri Prakasa: His lahoms fire here; but his labourers are there. 
The Bonoura.ble Dr. W. B. Dare: You, Sir, if I may remind the House, 

raised in the course of supplel!lentary questions the ~  of appointing 
~  officers to Malaya and other places and I more or less' allticipated ~  
desiJ:e of certain quarters of the House in making this appointment. I main-
tain, Sir, it. is not opposed to law, I maintAin,' Sir, it is no (tbuse of law, 
it is proper use of law, because when ft ~  Appointment is definitely 

• eonnected wit,h war purposes, -the Go,:ernmcnt could so declare under the ordi-
nllnce which they have passed. Therefore, T maintain that there is nothing 

~ in this appointment and, no violation ot any principle is involved in this 
rose. I do not suppose that anybody could make a fetish of it. 

I come to another aspect. This ameridment has been moved by my Honour-
1Ihle friend coming from Madras. J am bound to tell him that when the 
Congress Ministry was funetioning in MadrAs, the Premier wanted to have a 
certain gentleman in the Cabinet., hut that gentleman did not happen to be a 
member Of the 'legislature in Madras. So, ,the Premier got the Governor to 
nominate that gentleman to the 'Ppper House Rnd took him into the Cabinet 
nil a Popular Minister. ,I do pot see any diiferenee between that case and 
the present on.e, in essence, there iF! no_ difference. Therefore, I stout.l:v main-
tnin thAt no mil':l1F1e of powers or principlc is involved ill this case, 'Vhat is 
SII \1('e for t,he gander is SRuce for' the goose, and my Honourable fripnd should 
n(Jt mnkE:' an:" bones about it, nnd J do hope that with the explanation I 
have given. tif JIonourable Member will hllve the court,sy to withdraw his 
~ . , ' 

Mr. W. II. JOIhi (Nominated NOll-Official): Sir, 1 rise to support this out 
motion. What we are discuFlsing today is a question of principle, whethe,r a 
non-official Membt'r of this T.egislnture, _ after having arcept.ed an oftice under 
t,he .Crown should continue to be R non-official -Member of the Legislature. 
Al1lt ~ from t.he speerh ,of the HonoUTab!e Member in charge I must say 
that he has not given one single argument. to ",bow why B gentleman who haa 
been appointed an officer under the Crown should continue to be ft. non-official 
Member of, the Legislature. • '-
, Kr. 0baIrmaD (Mr. K. C. Neogy): Order, ~.  Honourable Member 

realises that the issue he bas raipcd is outside the soope of the motion and 
does not really concern Govemment, but the Honourahle Member biID.llelf 
who has accepted the Rppointmfollt. Government could llot possibly compel an 
elected Member to resign his seRt. 

Mr. Bhulabhal J. Desai (Bombay Northern Divisions: Non-Muhammadan 
Rural): J should like to point out that without that (rrtifinate undep the Ordi-
nance he could not possibly sit tht"re. 'rhe primary ~  is .this cert·ificate. 

lIr. J!t. K. JOthI: \Ve censure GO\'ernment for ;ssuing that notification. W. 
certainly are not against. our friend Mr. J amnadas ~  being appointed High 

~ H J" it'l" Burmll. Although I do not like the labour movement' to 
lose his services by -reason of this appointment, I congratulate the Government -
of India. upon hlll'ing secured such an able man for this job of High Commis-
sioner. ~ I cannot. congrntulate_ the Government of India ou having used 
their Ordinance for fI wrong purpose. The Ordinance was ~  for enabling 
people who, are doing war _ ~ to retain,. their seats hi the Legislature. .' But 
f.he l'ronourable Member has ~  anything as to whether the appointment 
of High COlllmil'!sioner for Burma was necessary for war work. And we really 
cannot imagine what connecti9D there can be between the pl'ORecution- ~ the 
war and this appoiuttgent. Personally I think it was .•. wrong ~  the Govem-
Int'nt of Indic! to. have issued ~ Ordinance nnd changed the constitution of 
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this Legislature. If the Government of India wanted to enable the Members 
to ~  .their. seats. they should have left it ~ the I.egislature itself. But 
they ISSued thiS OrdInance for· Il wrong ~  and wrongly changed the 
character of the Legislature. It. il> true .. tluit in England they have taken 
steps .t.o euable s&me ~  of. l>arliament to join ~ work, -but they _ have 
dOllt! It by an Act of Parliament Itself. I therefore feel that the Gov.,ernment 
of ~  ~  an ~ for a wrong purpose. Secondly, I ·bold that 
conditIOns 1U England are dIfferent from those in India. In England they 
haw conscription and. therefore some Members of Parliament are bound to go 
aud do some wllr work; snd an Act of exemption is eLaolutp,ly neceSBarv thete 
because of that cOl1scription.' It is true that during this war they have ~ . 
ed the use of this necessary exempt.ioll to some posts which have no connec. 
tion with ~ war. But. in India there is no such thing; there if! no conscrip.· 
. tion and so there was no need for issuing BUY kind of exemption at all. And 
~ auy exemption W8S to be given, certainly it should bave been given with the 
consent of the Legislature: Sir, I feel that the GovemRlent of India have 
failed in t.IJeir duty in not consulting this Legislature in the ·fint place, and in 
. the second .place they deserve to b", eensured for RJ>ul!ing the power which the 
Ordinance has given them,. ' 

1Ir. lI. A.. 8&tIaar lI. __ Ilk .Salt: Sif, at the· outset I want to make it olear 
that in supporting this motion we are not actuated \.y any personalities. Aa 
a Dla't.er of fact I am sure the HonourablE' Mover (Mr. Chettiar) also was no. 
actuated by personalliies at all. It i!' 8 question of principle, and 10 far a. 
that goes, I think my Honourable friend Mr. Joshi has placed it before t.he 
HOllse ~  ~  and very definitely. The question il!l whether we in this 
House will agree to Government enticin,; away our Members by giving them 
fat· jobs. It would ~ become all ~  for corrupti'ill in the hands 
of an irresponsible .,o,·ernment. In England l·onditions are· .ite different. 
'fhere are nulUV checks under which that (fo,'ernment hos to work; even t.hen 
it wall after soine years of war that the British Government tho1,lght it;· n8CeS' 
!lary' to have a measure passed in the British Parliament. And Mr. Joshi has 

~  rightly pOinted out that  that was done beC8'\lSEl thple was conscription 
therE'. Members of Pnrliament are just. as milch subject to those laws 8S any 
one else, and therefore it. was found necessary that rertain Members who ~ 

found ,·ery essential for war work shollld be 80 exempted. Here I do not; think 
Government have JIlade a ~ or ean mulm out a. case for ~  agmnst. the very 
JiUle demOcracy that obtains in this country. Mv Honourable friend has not 
made out a cRse that the gentleman " .. ho ~ been' ~  was the .only man 
aTRilable in this whole country. ~  with regard to the particular services 
that mfv Honourable friend is expectE'd to perform, the 1L>nourable Member in 
charge' will agree that there arean:v number of people who 'have such a. repre· 
sentative character, who are leaders of .18.'bour nnd ·1\·ho ClUJ perform these 
dnt,it's. It· is not as if there was 1\ dE:'nrth of perso!lnel that he should have 
gone in for this appointment. 

Then, Sir, I want to draw the attention of the House to the oblefntion of 
the Finance Committee. This is what is recorded on p!lge 24: 
"(i) The Committee approved the propoeal by a majoritr but felt that they, aho .. ld have 

Iltoen ClOIllulted before the appointment waa made. 
(ii) Borne member. allO laid that their apprd\.al of the pJ"OpoI81 did not i!Dply aMlroval 

of the conditions uneler whicll tbe ~  had been made." 

So from the very hegir:mlhg this r ... egislature and it. represe.ntati.ea on Oom· 
mitt"el! have made it quite clear, and as the House will remember, the press 
raised a big liue and cry aga4lst this; and we in this House feel that tht. aerWn1, 
is not .. proeedure which ahould be encouraged. . 

~  vel, strougly support t·his cut motion and I hope the HoulM wID 
.. vote for it. 
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Itrof ••• G. Bul,a: t:;ir, l' whole-htll:lrtedly support this put motion. I cannob 

at all agree with my Honourable friend Dr. Khare when he says that he has. 
not done a.ny illegal thing. I think he has certainly abused the IIl'W and the-
privit!-eges that the Members 011 t,hat side are able to exercil>e uMel' the law. 
Even today we ~  had 'news from l.ondon that Mr. Amery was not willing 
to send the Burma Government,-Ilnd alollg with that my'Honourl:lble friend 
the Indian Agentt also,-to 'Burma b(,cause in Burma today all 'operations ar& 
being carried on under the militlll'Y authorities, ~  therdore there could not. 
be' allY plul'{, for the civilian llo\"ernruent ill occupied Ub well us Uil0cc\Wied 
Burma. As such it cannot, possibly be a matter of military emergency that 

- my Honourable friend Mr. Jamnadl:ls ~ should be pu,nicularly asked for' 
and allowed to remain in this House l\'hile holding this office. I agree with Mr. 
Joshi when he says that tlie Government has certainly been wise in having .. 
la.bour trian .for this job. If it is merely a question of abilities, my Honourable-
frieud, Mr .. Chettiar, has- made it perfectly clear ·yesterday that there is one 
job here for which there are nO quulifications and that is the Executive Coun-
cillor'to job. Judged from thatt staudnrd, I ('un assure my Honourahle friend. 
Dr. Kbare. that Mr. J81llnadas Mehta is certainly as able as liny one of these:. 
gentlemen W'110 occupy the Treasury Benches. It is his misfortune that he· 
happens to be born in. a slave countr.\'. that he is too impatient to get a job-
and therefore he has come to accept this very smaH job. Otherwise if he had 
on\}' waited ,for his own proper time, he would ~ .  h&ve become in his. 
own time a Minister of.tl self. gO\'el'lling Indilt. ann that too a very nble 
minister . . . . . ' . 

TIle JIGaOurable Sir SultaD AJuDecI: Along with you. 
PlOt ••• G. BaDIa: But my trouble with Mr. JBmnadas ~ is this, and. 

that covers my H ~  friend Dr. Kbare also:. Dr. Kharc seems to think. 
that the constituency of Mr. JRmnadas'Mehta has not .suffered by' virtue ot 
the fact that he has accepted that job there and ~ .  here. J ... et him 
compare his speech on the Finance Bill ·this year with tile speeches t·hat this, 
gentleman has made in ~ Pjeviousyears IJlld you will find the difference. It. 
is a poor apology. His own constituency will not at all be satisfied with his· 
perf0rr:u.n.-e Oil this Finance Bill. There were occasions when my Honour-

. able friend, Mr. ,Tamnudas IVlehtll. eould -not go into the Opposition lobby where 
he was only too eager to go into thAt lobby 011 occayions when he was a free· 
man 8D,d a free Member of this Assembly. I can quote chapter anq verse in 
order to prove that his constituency has suffered and this country hos olso. 
!luffered in allowing an elected Member of this House t,o go into a Government. 
job and at the same time retaining a position here. It, is a very embarrassing 
situation. (Interruption.) I do not know whether it is embarrassing to the, 
GCVeJ'lJ1lJent at all, but it is . certainly embai'l'usl:ling to the non-official side of 
this Assembly. • 

Sir, it is a very easy gibe for people to say, ";You al'e always ready to 
oppose snything we do. because you are a.lways opposed 1;.:) our war effort". We. 
need not bring in:that question hert:. .'fhe question of ollr participation in this. 
war does not arise. The question is t,hat this is not really a war apP?int-
ment, but this is an appointment made in order to satisfy themselves and -ill 
order to assure themselves of the support of lPy Honourable friend, Mr. Jamna-
'das Mehta, who .also happens tct bc a non-official member of this House. They 
have seduced him and they have simply deprived hitn of the privilege he would. 
have exercised in voting against this Government whenever a ~  
Member of his standing would han thought it his duty to vote against the, 
Government by putting him in this very embarrassing sittfation. Certainly my 
Honourable friend, Mr. Jamuadas Meh.ta, Qii; won an additional feather in his· 
cap by making the best of both the ~  getting· a job under the Govern-
ment and .at the ~  time retaining his seat in this House. He, is in a posi-
tion to S&1 to o6her Members of this House, 'J".am able to oppose this Govern-
ment; I· am able to speak againet this ~  I am even able to mo;e a • 
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cut ulotion 88ainst this Government liS any other .'lon-ofticio.l Member can do'. 
I call ~  tell him and tell my Honourable friend, Dr. Khare,. also that they 
ha.ye not done the righ.t thing e1ther by the country ~ by themselves by this 
sort. of a joke. . _ 

The Jlonourable Dr. N. B. Khare: If it is 1\ jo);:e, \yhy tul{e it seriously? 
Prof. If.G. BaDp: It is a. ~  of patronage. Every Government exer-

-cises and enjoys a certain Ilmount of patronage, and then'fore it is nothing 
~ .  But there is n. way of ext'rcising patronage. Your way ,is abso-
lutely wrong and obuoxiotll': Hls(J. _ 

'!'he Jloaaarablt •• B. Khan: His far better than ~ Congress ways when 
,the,. were in o1Iice. I know it., . 

i'ro! ••• G .... : You go out of your way to insult the public' in. ~  
country to go behind the ·cOJlstitutioll of this ('ountry-week though It M • 

. undemocratic though it is-and you .1ome ~ inflict this insult upon us b, 
placing this gentleman here in lhis Houlle while ~ is a }laid employee of thIS ' 
Govtlrnmellt. Even ahler than llim and !\ lellckr ~  to himReli. there was 
Mr. Aney. once our revered leader. who came to accept' o.n office under this 
(:rowu. but what did he do:' You expected him; 11(' nccedeclto your expeeta-
't·ions; he resigned his seat; made way for another person . .' . . . 

lIr • .Tamu .... K. Mehta (Bombay Central Division: Non-Muhammadan 
Rural): No. no. 

PIoI ••• G ...... : That is right. Mr. A~  when he became an Executive 
.couneillor lOilt his seat. So long 88 Mr. ~  happens to be a paid employee 
-of this Government. he is in no WtlV' differ('nt from 1111 Executive Councillor 
.and he should havt' resigned his seat of hi", own accord. I! only hE had 
rememberd his past glorious dllys-:-ht' forgot that-it should have reminded 
him of his duty, but instead he goes out ot his way. Dr. Khare did not know 
.how to exercise his }>atronage. Why did you do it? My Honourable friend is 
88 good as ~  one of you. He could claim to ~ lIll honoured servant of this 

-Govenlment. this company Govemme}lt though it is, Instead of that, ~ 
,put him in thisuuen'Viable position by.going for him-an old colleague of ours 
.and an honoured colleague of our psr.t-in tliill manner. You did this. I say. 
-even on his behalf .. 1 have to censure you. 

There was a great man in Eugland;-Edmond Burke-who enunciated the 
principle that uo Job-man or place-man o)f Government shQuld be sllowed to 
.remain in the House of Commons or liny Legislature without first of all resign-
ing his seat and then again seeking the approyal of his coostituency to retain 
.his seat as a Minister. There were very bud days in 1760 and prior to that; 
there were very many men. like thes(' place·men. stuftini the House of Coin-
mODS. They pretended to be elected membE'l'B but they were in the secret 
pay of George thE' III and they v,'ere uiwllYs vot.ing in favour of the Ministry, 
'keeping out the elected members, thE' real representatives of the 
people. and therefore he wrote a book, Ii terrible condemnation of George III. 
known as 'Present Discofltent', and, he e·lUnciated· this principle ,that there 
should be no place at all for any pillce·huntets or f(lr any place-men in any 
-.elected legislature. In pursuance 01 this principle. this &alutary practice haa 
been pursued in England that no OllP. CRn accept lin appointment Under the 

'Crown unless he first of all reRignH . . . . . -
The ltonourable Dr .... B. DaN: Sir Sumuel Hoare while he was Ambne-

'udor in Spain retaiq,ed his seat in the House of Comm.Jna . 
.PrOf .... G. 1t&Dp: The' ~  is that you happen to he 0.' doctor and not 

:a historian I • 
Mr. 0halrm&1l (Mr. K. C. Neogy): 'I'he Hono.nable Member had better 

:address his remarks to the Chair. . . 
¥r. ~  No, Sir. How dare he address such remarks to you '. 
"frttf. ... G. Ban.&: There was B man called Bridgeman. lIe was appomt-

oed A. Minister by the man who died only yesterday, Lloyd George. He Bought 
l'e.election from his constituency. Three times he WII8 refused. Then Ll?yd 
George took advantage of .. lort of 8pecial privilege given to these, people durlDl 
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~~ ~ 0: the last wa;. ~.  it extended only for six months. Even before9 
thIs ~ ~  was overthlSi BrIdgeman, the unlucky, was obliged to resigu from 
the MIIDStry and go out of the House of Commons. That was the position soon. 
aftor the last war. -
Then I come to Sir Samuel Hoare. Now he is Lord ~ ~ . In his. 

cO'Se also advantage was taken of the war. situation, aa B result, of whioh he had 
to be ~  in ~  to keep Spain 0!l her good behavioUr. Necessarily England 
needed hJS servlceli but he wa,; too bIg a man for 1\11'. Churcbill. Mr. Ohurchill_ 
was very haP1>Y that this gentleman was got' rid of because he was hiA rival 
in the ~  ~  my friend Sir Sultan Ahmed. Be _ got rid of him. 
by thiS trick of his. He has ~  to geil rid of 8llothel· man-Malcolm. 

~. He haa ~  Y> Canada. ~  that was answered by rrry Hon--
ourable friend, Mr. Avmashilmgam ~  that po far 38 England is concern. 
ed, exceptional war circumstances do prevail. Therefore there may be an. 
excuse for those people, but there is none here. Here in India it is not II 
popular Government. It is a hopelessly nominllted Government. Therefore 
-there 1S all the greater reason why 110 elected seats should be robbed in this-
manner. We are poor already because of these seats. In addition to that cne-
more seat ilf to be lost to us. We do not-want to allow you to do this. That 
is why I am here on my feet to condemn you and censure you. --
Sir, we are told that this agent is expected to p.rotect our labour in Burma. 

What is that labour? There is uo Indian la.bour·in Burma no1[\", Our labour-
is being recruited fol" military purposes. This gentleman has -no oontr91 over-
that labour. 'l'hey are being iJI-treated. Nor do you have any -control-
(Addressing the Chair) Sir, I beg your ~ . Khare himself stated so in: 
answer to supplementaries. One answer was that he would look into the 
matter. Then. after hesitation, because he was eXE-ecting inspiratiod frbm 
these other Members, he said, .. Yes, ceminly we v41Jl" do that ", What is he 
going to do? I am afraid he does not know. This Government does not know .. 
If it does, it dare not do anything because it is under military  aaministratioIi. 
You cannot even date abuse them. Therefore, Mr. -Chairman, my Honourable-
friend Mr. Jamnadas Mehta eertnillly is a nice man. He -is extremelY.!1nxiou8, 
to go to Burma aUJ;llook after Indian labour if aDd when he is allowed to go-
into Burma ami IUltil labour isnllowed to go. there. Indian 
• labour iii there bllt it is bt'ing exploited by the military and ill-
treated and Ule conditions undel' which Our labourers are worldng are not satis-
fa.ctory. But neither Dr. Khare nor Mr. Janmads Mehta has the least possible-
power-they may use their influence-constitutionally or politically -to ~ 

the conditions of these people by making these military authorities behave them. 
selves properly. And what are these military authorities dcing? They are not; 
recruiting just that labour which was in Burma in the }>lIBt.and which would 
like to go to Burma. and which wallts its conditions of immigration .or emigra-
tion to and from Burma. to be satisfactorily settled by this Government. Ther 
are r.ecruiting helpless labour which was first of all rocruited for army purposes. 
from M fJ"1 ali aI', and who lor want of nourishment joiT!-ed the army. . 
The Honourable Dr. 1(. _B. Kh&re: All the conditions ,suggested by Govern-

ment for labo:ur welfare have been accepted by the. riilitary authorities. 
PrOf .... G. Ranga: So far we have gained one point. They have aecented: 

our conditions. But -what those conditions are' we (10 110t know. I do not' 
know whether -they ~ been 'Worked out at all in his department .• 
-The Honourable Dr, :R.B. ][hare: Certainly t.hey arel 
Prof. N. G. Rplga: _ I do not know when ·lle is going to do it. In the-

meantime we Ilre burdened with this loaded .dice. We lio liot want· Mr. ~ 
das Mehta to remain in this House as long. as he accepts a job. Rs. 2,500 is:-
nothing for him. I would like him to get a.s much salary ali, those gentlemen. 
Bu1l what our objection is to his presence in' this House. He will-ask me: 
"Look here Ranga, have I done no good., I have ~  a gO?d ~ . .Wlyf 
do you complain. I have made s good speech agamst the FlDance Member • 
Mr. lamDa4aa Jr. Kellta: Lhave never said ~ . 
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Prof. •• G. BaDp: He may tell me I 
JIr.-Badrl Du\& Jt&IUle (Rohilkund and Kumaon Diviaiops: N ~

madan Rural): You are not hearing what he_ said: . 
Prot. If. G ...... : He ~  kept on saying that. Otherwise he would not 

.tl'ead on dangerous ground and annoy the }'inance Member himself. 
'.l'he mmoarabJe Dr ••• B. Dart: Imagination running riot: 
Prof. If. G ..... : Quite right. Without imagination ~  will not be any 

-Commonwealth Relations 1 
Now, Sir, I WIlDt \e ask my Honourable friend Mr. Jamnadas Mehta to 

.. think of those glorious days of 1926 and 1980 and .:lot 00 give a sort of jocular 
·answer to us; not to use his very sharp parliamentary wits against us, becauSe 
we are not in a position to dismiss him. But let him first of all resign hiI 
position here in this House and then go to the Burma Gonrnment IIDd attack 
them,. telling them whe.t we &ll feel about Burma and the so-called blue-print •. 
There is plenty of work for him to £0 there. - There is enough, not for one 

.Jamnadas Mehta ~  such. For my Jndjan labour I 'want two Jamnad .. 
Mehtas: their wage conditions will netld another: their political dieabilitle8 will 
need a third. On top of it there is .my Honourable friend. Sir ViebaJ N. 
ChllDdavarkar. He is an industrialist, aud. industrialists have' ~ be protected. 
Their interests were jeopardised. They need another map. Then there are 
'the shipping companies. There are the Indian companies. They will deal with 
-our IIltm in tum. We do not want these shipping people to be discriminated 
against. Then why does my Honourable friend, when he is all alone, waste 
bis time here and waste India. 's time and remain here IUld make speeches which 
'are n<>i followed by bis votes? That is why I say my Honourable friend will 
do himself a very nice .urn and do the country the Sdme by no longer embar-
rassing my Honourable Mend, Dr. Khare-h1s friend as well as our friend-
by resigning ms position and giving the constituency the freest possible choice 
to elect a really electable Member to this House and in th-at. way no longer 
do any more disservice _ to this country that he himself unwittingly and wittingly 
the Commonwealth Relations Department have uone so fnr. 

Sir VltJial B'. Ohandannar (Domba v Millowners' Assoqiation: Indian Com-
merce): I appear to be like a reel rng to" my friend Prof. Ranga. All the same, • 
1 would like to sav a few words on thi!'o que!'otion. I agree that in principle 
the position tBkeb by my Honourable friend on the other side is ~  cor-
rect and from t,he point of '-lew of the future of the ("}\mtry I am nnXlOUS that 
this GovenJllIent should not set <in example to ~ Democratic Government that 
is likely t() follow by doing anything ~  will do ~  harm to the consti.tu-
'tion of the country. Alreadv I find the> news in the papers thst. the Smd 
GovernmE'nt are ~~  to ~ an Act e>rp-uting two posts of adviser!!. to which 

.tney are going t.o appoint the two Hind}.! members who. ha,:e ~ .  recently 
'kicked out of the cabinet. The GuvenJment of today which IS sitting 011 the 
front Bl'nC'h has to 18 v dowr. traditiollR whie], will stnnd in good st·end to the 
people who are going' to 'follow them and from that Tloint. of view I sm quite 
prepared to agree that tliis appointment is very very unfortunate. I am not 
'Prepared to go FlO faT with my friend ~  .. Toshi :lR to ~  ~ the measure 
nnder which the exemption wnR ~  WfiR ~ .  tn !ndIR. r ~  of 
some cases, at. least one case, where n parson holdmg n !'Ieat m the ~  
would h"ve 10llt hill seat, because he held It King'!! CC!mmi.,F..ion. I agree With 
Mr. Joshi when he !'laid that what Wtl!'l enacted by nu ordinance shoul<1 ~ 
been hrought before t.hic: Houlle .. A ~~  Bill !-hould ~~ . been brought 
before this House. 'My difficu1fy 1S thiS. If my r·reRllmpholl IS ~ . tha.t 
-when Mr. Griffiths wns appointed leader of the National Wllr Front., T am not 
Rure whether he :was in -receipt of 9' r,;nlnry . 

fte Honourable Sir' Sultan .A ~  No, no. 
sir Vlt.llal 1', Obandavarkar: The statement made hy Mr. CheWar WAS pot 

·(,hallene;ed. 
The Honourable Sir Sultan Ahmed: You cannot go ~  challenging every 

-statemen\ made. - -
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~ VWlal ~ ~  In that casE: this is ilie first &ppoint.lneot oJ! 

the ~ . Then.l think the Government ,should have thought twice, before 
makmg the appomtment .. 'fhere ~  no dispute regarding tht> qualities and ability 
. .of the llt'rISC]I (;ollctlmcd. Hut 1 Cllnnot agree with Dr. Rhare when he said 
that Mr. ~  Mehlll.·\.1 fre.ed?m of action was ~ unfettered. It 
cannot ue unfettered and even 11 It IS unfettered it is bound to give rise to & 
very delicate situation. :ijoth the Government and he become suspect. Mr. 
Jamnadas Mehta has ~  a great friend of mine. We have been assoCiated in 
various activities in Bomba.y. We hllve known each other for over 20 years 
and 1 k;'low .that he would not have cared to accept this appointment except on 
the baSIS that he ~  be . ~ .to continue to be & Member of the Legis-
lature ~ take part ~  labour actiVities. But whatevet: it is,taking a long .view 
of the thmg, the actIOn of the Government is very unfortunate and I do trust 
that bot,h the, ~  and Mr. Jamnadas ~~ will give their most care-
ful consideratIOn to thiS aspect of the question-whether from the point ot view 
of correct constitutional principles this unfortunate situation should be allowed 
to continue. I do not lhink that this is 11' matter for a',nsllring the Government 
because on merits they have made tr good appointment. 1 for one am not pre-
p9Ted to say that there is no c('nnection between the war and the Burma situa-
tion. 1 am not prepared to sllY tha.t, because a large number of Indians will 
be in Burma when the army of reconquest goes in. I think it is necessary to have 
all Indian custodian of their interests but it was ol)en to thtl Government to 
select a man who was outside the legislature and not to create this unhappy 
position, where their action is ,suspeot and Mr. Jamuu<ias Mehta's position is 
also open to suspicion. (Interruption.) Even if they had aprointed Mr. Joshi 
the trouble would have arisen. I know Mr. Joshi is a great friend of lUI' . 

. . Mehta. When he spoke he had no perRonal ~  in the remarks he made. 
I do tijlst that both the Government and my friend Mr. Jamnadas Mehta will 
consider their position. ~ . Mehta's disappearance from tbis House will be lI' 
great loss to the House but his relinquishing the appointment in Burma may 
~  be a great los8 to the Indians there. It is not a laughing mat·ter, because 1 
know sometbing of the work which Mr. J amnadas Mehta has done and is capable 
of doing. I hnve been associated with him in the tackling of many pro-
hlem;; ir, the civic sdminish'ntioll ~  the Cit.y nf Bombay and I know his oapacity 
nna I know his drive for_ wOlk Although I have diiJere(l from him yery often 
~  qave been cloRely IlS!;Oeillted 011 several activitie!; in the past. When I say 

this I speak from my own pen.onal experience. His disappearance from his 
llew position may prove a great lOSE to the Indians in Burms. but he lias got to 
make a choice between this H ~  and the Indians in Burma. and now that t,his 
discussion haA taken place, I hope the Opposition will not press this motion to B 
divisforl' . . . . , • 

Several Honourable Kembers:' No, no. 
Sir Vitbal If. Ohandavarkar: Y(m have said that you have nothing personal 

against Mr. Jamnadas Mehta. You hav£' nothing ngainst the selection of the _ 
individual conoerned. The only thing you object to 1S his membership ~  the . 
House. Give him the opportunity and give the- Government the opportumty to 
Tight. the situation. 

Mr. Lalchand 1(avalrai: I must assure the House that I have no ill·will 
against Mr'. Jamnades Mehta at all. I hope no one will suspect that ~ .  
exp;)'3ed the quesiion of Rs. 13,000 being wasted on the I"abour ~ ~  It 
is hom that point of view that I have got to say a few words on thIS very lmpol'! 
tant motion. It ap1>ears to me that this is a very important question on which 
~ pubhc mind has been much perturbed. ~  ,we allow elected Members who 

nre !;cnt hv t,he people and they, after obtammg t4e vote of that electorate; 
come here' to accept office under the ~  I think. we ~ be ~ so not 
only to the detriment of the interests of ~ country . ~ we Wl1+· be ~  ~.  
1\ vicious principle which °is absolutely agamst ~ ~  law. I ~~ It ~  
~  on al1 sides that Mr. Jamnadas Mehta s holdmg both pOBI.,lons 1A 
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againflt ~~  lu.w. Now we have under the  Government of India A.r.t 
a ~  68 E-which ~  down u general rule uguinst such ,a. procedure. 
It ~  !Dakes an except:oa, to which. 1 wiil aOlne later on bItt, the general, 
rule .IS th8:t If an· elected Member aC?E'pts ~  under. ~  Crown, he gets t.hero. 
by disqualified and he must ~  LIS seat ID the Leg.slature. I think even com. 
~  sense woulci suggest that. I think seH-respect would diotate that. That 
Illustrates that I come in one position, ohange, my colours and go and join an-. 
other and become nn enemy of the persons who elected ~ . There:1,I no doubt 
that under the ~  of India Rules there is an exception. But what is 
4 P. K. t!lat exceptIOn? . That ~  olJo,!s joti hunting'with the pennis. 

- SlOn of the LegIslature .  I 11m i3\'lug mv emphasis on tho word 
"Legislature". I know that ~  Rle, being-made, but the word .... legis. 
luture" should mean this House. If t·he Lesislature allows that by an Ant it 
tnay not ,be legally though morally wrong for him to accept the position. I find 
that it is not the Legislature that has allowed it. Mr. Jamnados Mehta is 0. 
member 6f this House, and I think this House should give him the permission, 
11flt that an ordinance should be made, which means an oTdinnuee ~  the Go v-
ernmenti of India. In other words, the ~  Government of India are givipg 
him ~  to have a job under them, not getting nny permission from this 
side. HellO,," bolds these two ,poSitions. With my Honourable friend, Mr. 
Jamnadas M;eht& we have had very cordial relations. He was in our Party, 
he went aivay from our Party. Long long ago Mr. Jamnadas Mehta was a mem-
ber of the Congress, trom ~  jumped to our Nationalist ~ from there he 
bas now gone to his blessed place, the Government. He is going out, of India. 
He 'lail.; ~ Burma which is a long way off. We do not know whether he will 
reach Burma or not, but he w!ll reach Simla all right. 
So then, .if there is any question of monetary neoe8s:ty, one can understand .. 

I remember once he said to us, he aid so in this House also, ti!,at he dRes not 
own any house and that he lives in a Dharamsilia in Bombay. Now if it is 
so-·1 dO"Dot ~  say so, he said so ",t one time-if it is true, I think he-has 
found a treasure now ~  which he can buy property and l:Dake himself bUPI)Y. 
I w:1l nM go into. all this any further. I -8m taking the oon8titut:onal point. 
It would be very graceful jf he would ~  forwRrd, chuck up the appointment. 
Bnd be true to -his constituency. .  . 
I do not want to sa,Y'-nnything more on this point. bllt I can not forget one 

~ . When I look at Honourable Dr, Khare I remtrilber his ways. He WAS 
al!>O in the Congress, he left the Congress" or mther he was turned out of the 
Congress, I do not know which. He came to accept office. I llscd to hear h:rn 
bere' bes:de me and throwing strong ~  at Government. Now .he come .. 
forward and say!' that Mr. ,Taml1adas Mehta hail done right in accepting the-
post where he will be serv:ceable, but what about the prejudice to ~ public 
interests? 'Is it not ldsing populo; side \"ete?, If he would have heen on this: 
flid.!. on every point .• we would have got his. vote. Now he does not. vote on out' 
a:de. Is it not against h!s own constituency? Without saying anything moro-
I will appeal whim thQt he should nobo have both Ihe positions. Let binl select 
for himself. let him not" be m:sguided by the Honourahle J.fember who is in 
churl(l' of what ure cal!ed CommQnwealth Relations, but they instead become in-
tiividual relations.' . . 
Iir. Sam! ~  Ohetty: I feel it my duty to make n few obser-

vations in support of the motion made by my Honourahle friend Mr. Avina· 
Aitilingam Chettiar. In doing ~  I do not feel any renl ntmess:ty to be apolo-
IJefic either to my Honourable friend, Dr. Kbare, who made this appointment" 
lll'to my Hono1Jrnble friend. Mr. JanmoQas Mehta. who had the-misfortune to-
accept if. Sir. my Honourable friend. Dr. Kbare, hill" );)'uctica!ly IIdmifted 
th .. , ahsurdity of the nppointment h;v his whole·heal'h·d endorsement of the 
views expr8l3sed by my Honourable friend, Mr. Avlnashilingam Chettiar.4 ill' 
support of this mot:on. In fact, the very resort to_ tItle Defence of India Regu·· 
l/ltrOllS in order to pas!! an ordinance to 'qualify fI gentleman who has acceptect 
II. vast under the Crown to retain his seat in the .LegiFllnture is itself a demon 11-
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-tration beyond dispute of the misohief and fraud that has been committed by 
~  on the very constitution. Sir, it is only a bad example for (}ovem-
ment to offer appointm,ents to the elected ){eJD,bers of this ;B;ouse and allow 
them to continue their seats in this Chamber. Apart from that, the enormity 
.of tho frslld which the Government have perpetrated on the constituenoy 
which elected my' Honourable friend, ;Mr. Ja;m.nadas ~  is too serious to he 
described. Now to what straits has this·Government been driven in order to 
make this appointment ~  still allow :M;r.· M;ehta to continue in this ~  

_ Is it tlmt the interests of the labour of Burma would De considerably endan-
gered but for the appointment of my Honourable friend, M;r. Jamnadas :M;ehta 1. 
Could nobody else in this vast continent be found who dOuld give the same 
help or· assistance to the labourers of ~  Or is it that this Government; 

. canuot carry on the administration without; the vote of' my Honourable friend, 
Jlr. Jamnadas M;ehta? They have got a ~  of persons lVho are prepared 
to vote for them, and who are obliged to vote for the;m., whatever may be their 
own indiyidual views. :In spite of it and although they must have become· 
accustomed to defeats and lost all sense of shame with regard to defeats,-after 

,all the defeats they have suffered,-,why should they add to the continuous and 
continuiU sbme that is heaped upon them by making a further depredation on 
this .~  by allowing that gentleman, Mr. Jamnadas Mehta, to continuo 
here though he has accepted a place under the Crown? 

Now, my Honourable friends Mr. Joshi and Prof. Banga, having regard 
to £heir assl)ciation with my esteemed friend, ;Mr. Jamnadas Mehta,could not 
really bring home a part of the guilt at least to ~. ;Mehta himself: I feel 
bound to say that in this transaction both the Government and !d:r. Jamnadas 
Mehta have got muoh to explain their oonduct. I do not believe that this 
ordinance would have been passed or this rule would have been passed, buil 
for the'request of Mr. Mehta that he should be allowed to retain his seat, even 
though he had accepted an office under the Crown. Otherwise, where was the' 
neceBSit,. for the Government to say "You have acsepted a place but you may 
also remain in the House". That would be an unsolicited favour that musil 
have been conferred upon him. 1; therefore take it that ;Mr. Mehta himself 
imposed it as a condition of his acceptance of the office that he must be allowed 
~ retain his seat. Why should ;Mr. Mehta insist upon that? If he thought 

hie services were useful in another sphere of publio administration, by all means 
the choice is entirely his, and he ~ have chuoked out the membership of 
this Assembly. But did he want to support this Government by not making 
that constituency open -for election· and allowing another Congressman to ~ 
in? Was he an acco,rnplice in that transaction with the Government to keep 
off an elected. member of that constituency from this side? Was that the· 

- understanding under which the O:overnment has allowed that gentlemen to 
. continue in his seat? If that be so, both are committing' a great fraud UPOD 

that constituency; and I desire if merely in self-defence that my Honourable 
friend, l{r. Jamnadas ;M;ehta, would say here and now that he did not cal'e to 
retain his seat here since he had accepted a place there, or that it. was at the 
request of the Government to accept that place and he would n01ithereby give 
up this seat and allow another man who represents the electorate to come into 
this Assembly and carry on. Therefore I cannot entirely exone\late my ;Honour-
able' friend ;Mr. Jamnadas M;ehta of being privy to this transaction, .hich is 
not at all creditabie either to the Government or to himself. ' 

Now, with regard to his own work in Burma, it ia rather very doubtful if 
he will be able to do much. I quite understand the honesty of intentions of 
my B;onourable friend, ;Mr. :Mehta. He might bejust surging with ideas and 
with proposals to bring benefit .and assistance to these atJli.cted. countrymen of 
ours in ~ ana 8O;me of those refugees who would like to go back to thafi 
country, when that country is recaptured. ;But!d:r. J amnadas . ;M;ebta having 
an uperience of publio lile for certainly more than thirty years mus\ have 
known by ~ be th':e limitiations under which this wonderful Governmenti 
is oarrying OD, the limitations under which he has go£ ~ carry on his work 
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, there. the iInpediments which are plaoed before him and all those ~  Bnd r 
1ibink prudence ~  have dictated to· ~ to retrain ~  aooepting II. iob 80 
embarrassing to himself and embarraBBmg to this cOUlltry. 

My ;B,onourable friend, Dr. Kh.are, does !lot appear to me aU to be serious-
:when he admits his defeat. ,ae has ~. II. few ideas alwl1Ys obsessing his head 
-they,appear to be in his bOMet. ~. . one ~  think /., heard it 
for the 6th or 7th time in this ;S;ouse-is ·tliat 110 Chief ,Uongress . ~ in one 
province went ouli of the elected ilOuP and nominated or requested the Uover-
nor of that province to nominate that gentlemen and made . J.Wn, ap:rin.ister. 
J)urely 1 do not think in his serious ~  ~  would Ill'gue the point that 
both ihe cases are analogous. l'his i& in quite a di1lerent oategory. 1 can un-

~  ~  instance beins.. ~  to his own ~  in the :mJ.ecu-
tive Oounoil.l'hat is a Possible ~ .  but what has the ~  
of Ply friend, ~. ~  to do with the nomination of a gentleman to a ;House 
ud making him a j:P,inister? Certainly;Dr. Khare is nominated and ~  

~  a ~  of tJie ~ ~ Qouncil or he was 1;Wide a 1(6JDber of tile 
ExeoQtive Qouncil and ~  nominated to this.1l9use; ~ is an analogy 
:which may holi good in" oomparing it with Dr. Rajan ~ ~. O. It.ajagopala-· 
chariar. 

Tile BCID01Ir&b&e Dr. lit. B. lDLIo: ,My point is that. ;H;e was nominated 
to the ~  Council by' ~  Governor Ilndthen was included in a popular 
~ .  . 

JIr. sim1 V8DC&&&chel&m Ohetty: J. am sure ~ th.e »ritish Members on 
the other side are aware of the practice in .the ;E:(ouse of Commons. If a 
pntleman accepts office or a place under the Crown, while he is a member of 
the ,House o.f Cominone. he .resigns his seat and that healthy practice ought to 
be c.bserved even in the limited powers of our oonsj;itut.ion. Unfortunately, he 
does not seem to have any regard either for ~  privileges of the ;aouse, suoh n. they' are, or fQl ~ ~  01 the ~  elsewhere, or'1ihe bona fid68 
aq.d good intentions of either the persons appointing .or ~  persons appointed. 
J]nfortunateiy, r;ny friend Ur. J ~  ~  has been .placed in a very very 
~  position. On this very' ~  I wonder how he is going to 
vote. Would he in ~  with the besli traditions of parliamentary prac-
iice, in conformity with his own cOncoption of how the Government should be 
carried 01;. Ilgree :with the observations made by my friend, Mr. Avinasbilingam 
Chettiar, and vote for jhe cut motion? Or will he, giving the go-by to all 
th08e concepts and all those high principles by which he stood 
SO . long, vote with the O:ovemment which appointed him ?  I know-
he is placed on the horns of a ~. .BureJy you cannot ask an 
agent who has . been appointed· by ~  to vote against 
it: tbat will be:: ingratitude and I am sure he will consider it to be ingratitude. 
~ what about the constituency which elected him and sent him ~  ~ 

about his own opinions and what about his own experiences? Wbat about his 
"own views with which he has got to disagree in ~  he does not vote with us? 
Now, Bir, ¢ all the constituencies, the labour constituency is .. very jealous 

master, Though on this occa8ion he· has been elected by Poona in place. of 
my Honourable friend Mr. -(ladgU, yet his aftUiations with labour are not yet 
divorced. . They still continue. I am sure this labour will have .. very watch-
ful eye on my Honourable friend Mr. Mehta. (lQterruption.) Thel'E'fore I 
am glad that this discussion has taken place. It has cleared a good deal of 
misunderstanding about the action of the (lovemment and the aotion of my 
Honourable friend ~. J&JIlIl8das ){ehta. Now we see that )fr. ;Mehta has 
been practically entioed away by the (lovernment, but I am sure <be is too old 
a man to be in the hands of the seducer for all time. I am sure he will set 

~ . it vell' soon. But I am sure nobody is going to leave him ,80 long .. 
. he IS m the hands of the (lovernment, because he is too old a hand for that 
purpose. At any rate :J: expeot that in ,the interests' of decienoy of parUap:l,8n-
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tary ~  and with a regard to'8eeing that the high principles of the CODS-
titutioo Should stand aloft without being injured in this olandestine mfUJDer, I 
hope that ;M;r, J alllnadas ;M;ehtD..:will walk into OUI; lobbies and I am sure he 
will do so. , 

JIr. t1h&1rma.n (Mr. K. C. ;N.eogy): The quest,ion is: 
"That thtl demand for a supplementary grant of a eum not exceeding Be. 1,23,000 ~ 
~ of 'Emigl'ation-External' be reduced by Rs. 100." . 

The mQliion was adopted. , . ~  
IIr. Ohainnan (Mr. K. C. ;N.eogy): There are amenWnents in the name of 

Mr. Essak Saito Does he wish to move them? 
. Mr. B. A. Sathar B. E88Ik S&1t: Ido not want to move them. 

[At this stage, ;Mr. President (The lIonourable Sir Abdu:t.. ;Rahim). ~  
the Chair.]· 1, .~ 
. 1Ir. PreSident (The HoJ!Ourable ,Sir Abdur Rahi1p): The question is: 

"That a reduced supplementary sum not 8Jtceeding Rs. 1,22,900 be granted to the GovjP'Dor 
Generlll in Counoil to defray the chargos. whioh will come .in course of payDl9nt duriD, 
the;r:ear ending on the '31st. day of March, 1945 in respect of . ~ 

'fhe Assembly divided: . 
AYE8--42. , 

.Ahmad Nawaz Khan, Major Nawab Sir. Kushal Pal Singh, Raja Bahadur • 
..Ambcdkar, 'rhe Honourable Dr. B. R.. Lawson, Mr. C. P • 
.Azizul Huque, The Bonourable Sir M. Mehta, Mr. JlIIIluadas M. , 
Benthall, The' Honourable Sir Edward. Muazzam Sahib Bahadur, Mr. Muhammad, 
Bewoor, Sir Guranath. Mudie, The Honourable Sir Frucia. 
Bhagchand Boni, Rai Bahadur Sir SeUL. Piare LaU Kureel, Mr • 

.()aroe, Sir Olaf. ~  The H ~  Sir Jaremy •. 
Chapman-Mortimer, Mr. T. Ram Chandra, Mr. . 

. Chatterjee, Lt.-Col. Dr. J. O. Richardson, Sir Henry. 
Daga, Seth Sunder Lall. Roy. The Honourable Sir .Atoka,. 
Dalal, Dr. Sir Ratanji" Dinshaw. Shahban, Khau &hadur KianOhulam Kadir 
Dalal, The Honourable Sir Ardeahir.. Muhammad. 
Dalpat Singh, Sardar Bahadur CapWillo Sheehy, Sir John. 
-Ghialuddin, Mr. M. Siva Raj, Rao Bahadur N. 
Gwilt, Mr. E. h. C. Spence; Sir George. 
Imam. Mr. Saiyid Haidar. Sultan Ahmed, The Honourable Sir. 
Inlkip, Mr, A. C. \' Sundare8&ll, Mr. N. 
Iamaiel Alikhan, .Kunwer, Hajee. - Thakur Singh, Capt. 
Jawahar Singh, Sardar Bahadur Sardar Sir. Trivedi, Mr. C. M. 
Kamaluddin Ahmad,- Shama-al-Ulema. Tyson, Mr. G. W. 
Khare, The Honourable Dr. N. B. TYlon, Mr., J. D. 
Krishnnmoorthy, Mr. ,E. S. A. 

NOES--56. 
'Ab(Iql Basith Choudhury, Dewan. Lakhichand, Mr;-- Rajmal.. 

Abdl'll Ghani, -Maulvi ~ . Lalchand Navall'ai, Mr. , 
Abd.l Qaiyum, Mr. Liaquat Ali Khan, Nawabzada llu1tammad. 
AbdullaJI, Mr. M. H. Maitra, Pandit Lakshmi Kanta • 
.AhBan, Mr. Muhammad. , Mangal Singh, Sardar.-
Ayyangar. Mr. M. Ananthanayanam. Manu ·Sllbedar, Mr. 
Ranerjea, Dr. P. N. Misra, Pandit ShambhudayaL • 
Chattopadhyaya, Mr. ~ ~~  Nath. Naidu, Mr. G. Ran,iah. 

~ . Mr. T. S . .AvlDaahllmgam.. Nairang. Syed GhuJam Bhill:. 
Cbetty, Ml·. Sami Vencatachelam. Nauman, Mr. Muhammad. 
Choudhury, Mr. Muhammad Hussain. Neogy, Mr. K. C. 
Chunder, Mr. N·. O. Pande,)\lr. Badri Datt. 
Daga, Seth Sheoda88. Raghubir Narain Singh, Choudhri. 
Das, Mr. B. Ram Narayan Sbtgh, Mr. . 
DaUa, Mr. Akhil Chandra. Ramayan Prasad, Mr . 

• Desai, Mr. Bhulabhai J. .. Ranga, Prof. N. G. 
Deshmukh, Mr. Go"ind V, Baza .Ali, Sir Syed. 
Essak Sait,,·-Mr. H. A. Sathar H. Sant Singh, Bardar. 
Fazl-i·Haq Piracha, Khan ..Bahadur Shaikh. BatY'&narayana Moorty, Mr. A. 
Gauri Shankar Singh, Mr, Sham Lal, Lala. . 
Habiba.r Rahman, 'Dr. .Siddique Ali Kha.n, Nawab 
Hans Raj. Raizada. Sinha, Mr. Satya Narayan: 
Hegde, Sir K. B. Jlnaraja. Sri Praklla, Mr. 
Hosmani, Mr. B. X. Srivastava, Mr. 'Bart Bharan PruaiI. 
Ilmail Khan, Bajee Chowdhury MaJiammad. Subbarayan, Bhrlmatl E. r..adha BaL' 
Kailash Bihari Lall, Mr. Yamin lqlan, Sir HuhlUllJllad. • 
Kriebnamao1iari, Mr. T. T. ~  Abdoola Hal'OOn, BiUa, _ 
I,ahiri Chnaclhury, Mr. D. It. Zafar· Ali Khan, Jlau1aDa. 

The ,motion wa, ne.Uved. :1 
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DB.IIAND No. 6().-..COMAlll:KOUL IN'J.lBLLlGBlfOB AND' STATISTIOS. 

Be BOIiourable Sir " .. my ltalam": .~~ .  move: . 
"That a lupplemeDtary aum not exoeediDg Ba. 1,000 be Ifanted to the Governor ~ 

General iD Council. WI defray the charglll which· will come in ClDUrBe of paymlUlt. dlll'iDa 
the ve&I' ending on the 31et day of M1&rcb, 1945 in relpect. of 'Gommerci&l InteWpnC8 aDa 8&atl.tic.·... . 

Mr. Prelid8Jlt (The HOllourabJe Sir-Abdur Rahim): Motion moved: 
""That • IUpplementary lum not. exceediDg Ba. 1,000 be granted to tb8l"GovernGr 

fJeDeral in CoUDCil WI defray-i.he charges which will- come in courae of, pa:yuumt. duriJII 
\he lear _diD, OIl the 31et. day of Marob,.1946 in rA "'-. of 'Commercial ,I.Dt.ellipnC8 aDa • 
Sta&U&iCl'." , . -a---

Mr. T. S. AYiuIhI'tnpm OhItUar: Sir, juat one word. 'TlUs demand 18 
No. 60 at presont. In the Budget it was No. 59. I found some' difficulty in 
trtlOi'lg this. I find a lump SWll of one lakh provided in the Budget. May I 
know what is it for? There it is said: "lump provision for the Governmem of 
lDclia, Administrative Intelligence Room". lnthia connection, I want to say 
ibat the atatitical department of the Government of India should improve. 
If it is to be unproved it must be hom the point of view of the g09d d the 
people: I know with regard tb food and 'other things, there are no re!iable " 
.tatisfiica of any sort. We are aaked to provide, for lump sums and we must 
.va the right to expect a good system of statistics. 1 hope Govel'Dmeut wUl 
eyoJve a good s,stem of statistics which will tell people where they stand. 

fte a.ouable Sir x. AsInI Baque: So far as the last point is' concerned 
.. I have said,. I have already taken steps by getting together all the statisti-
~ of' the diiierent departments and trying to find out hoy; we can l'eshape 
our statistical policy and statistical methods. I do hope t.hat I will be able ~ 
have a report in the course of the next two or. three months. AU the IltatiBti-
~ of the different departments ·are now meeting together. I have ~  

'laken steps in that direction. As regards administrative intelligence room, I 
pve explanatiolt' durin, ~  Budget disouaaion that i1; is exactly for jihe purpoI8 
01 plaeiDg at the, disposal of all the departments and such others who may be 
iD.j8rested in aU the materials in an intelligent form. This is being attempted 
iD one place where on all' economIc problems which anybody may possibly think 
of atatiatic& could be got readily at band. . 

Jlft»1 ••• G. :Baa&a: I want some information about t.he appointment vf t.he, 
_ Economic Adviser to the Government' of. India. No details are given ht>re. 

The' ECOllOmic Adviser', Sir Theodore Gregory, was brought ~ thia country-I 
remember the occaaioo-on the understanding that he was not to be the 
permanent incumbent of the wet. I do Dot know whether Government .. 
.... jnking of mnking this pO&'t permanent. It it;. is to be a perm8J:!.ent one, then 
this House haa oeriainly strong objection to making Sir Theodore Gregory the 
permanent inc.uinbent of this particular post. In fact on that occasion, tlUs 
Bouse censured Sir J ameli Grigg , . . • . 

'.nit BoD01Ilable Sir ,Jeremy . ~  There is nothing about the Economio 
Advi881' in .the Supplementary Demand. It is only in the main demand. 

Kr. PrIIldent (The Honou1'8ble Sir Abdur Rahim): ThE.' Honourable Mem-
ber cannot go into all that. 

The question is: 
"That a 8upplementary 8QIJl no' exceeding Ba. I,OOO))e granted to the Governor 

GeJ!eral in Council to defray tho cbarges whicb will come ill courae of paymu' ~ 
the .,_r ending on the 3llt day of March, 1945 in retpee:t of 'C(lmmercial IntelliflllC8 and 
ltatlat.ic.'," " 

The' motion was adopted. 
DBMAND No. 61-CZNSUS. 

'l'be JloDoursble Sir Jeremy Ballman: Sir, I move: 
"That a lupplementary lum not aceediDg Ra. 3,000 be granted to the Governor 

General in Council to defray tbe - chargee which will come in coune of PJJIII'!nt during 
the year ending on tbe 3ht day of'March 1946 iD ftlIrect of 'Cellau'." 

- JIr. Pr8114ent (The Honourable kir Abdur 'Rahim): The question is: , 
"That a lupplementary awn not exceeding RL 3,000 ' be gtuteci to the Governor 

General in Council to defray the charges wbicb will come ill coune of paJlHllt· dorm, 
the l!8f "nding on the 31... day of March, 1945 in rureet. ot ~  ~  . 

The motion :was adoptecJ. 
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DF.MAND No. 64-MlscKLLANEOUS DEPARTMENTS. 

TIl. BOIlourabl. 8Jr Jerem1 Ba1sman: Sir, I move: 
!'Tbat. a lupplementary sum not exceeding Ra. 10,00,000 be .granted t.o t.he ~ 

General in Council to de£l·a.y the charges which will come in cou1"1le of payment ~ 
t.he 1!llr ending on the 31st day of March, 1945 in relpect pf 'MiacellaDeoul Dltpartmenta'. . 
. Kl'. Prelident (The Honourable' Hir Abdur Rahim): Motion moved: 
"That a ~ Bum not ~ RI. 10,00,000 be granted to the Governor 

'081)(11'81 in Council ttr defray tbe charges which will come in courle of payll19Dt ~ 

Che ~  ending on the 3lBt ~  of March, 1945 in rellpect of 'MilcellaneouB Dapartmenh', . 
Mr. T. S~ AvlDasblUDgam Ohet.tJ.ar: The explanation given on pltge 27 is: 
"Due to .the aetting up of additional Provincial and Regional Labour-tlupply com· 

omitteee, Lahour .upply depots and labour supply bureaux." ... 
I find on pS1ge 12 under the Dema.nd for T,ahour: 
"Creation of the Directoraw. of Unskilled Labour. Supply for co·ordination of tbe work 

·of the provincial and regional la.bour _uppty committees and 1.he labour supply depots." 
I think, Sir, there is a. repetition. I should like to. know what is the 

diflerence between the two. 
'!'be EOJlOUlable Dr. B.  B. Ambedkar (Labour Member): That demand was 

qUite different. It WOf;' for the pay of officers, it refers to the IIBlllries of officers, 
'while this is (Juite n different thing . .' This ill on Ancount of opening of certain 
labour supply committees, htboul' fOupply bureaux and labour supply depots, 
1l'bis is toe cost incurred in !'egard to workmen and that refers only to salaries 
()f officers of the Se.cretariat. 
JIr. T. S: A9InashWnpm Oh.et.tiar: I will read it again: 
"Due 1.0 t.he setting up of additional. Provincial and Regional Labour Supply CGm-

aitteeB ..... " 
"!'he Honourable Dr. B. :a. Ambeclkar: This is for co-ordination, . that ;9 done 

in the Secretariat. 'I'he item on page 12 refers to salary of officers working in 
the Secretariat. while thiFl demand refers to work done outside the Secretariat. 
Mr. PrtIldent (The Honourable Rir Abdur Rahim}: The question is: 
"That a Buppl!'mentary 8um not exceeding R.. 10,00,000 be granted to t.he Governor 

GaD!'!"al in Council t-o defray the .. harges which will come in COO1"1l8 of payment during 
-t.he year ending on the .3bt ~  of March. 1945 in respect of 'Miacellaneoue. Dapartmenta'.'" 
The motion was adopted. -
, DEMAND No. Ss.-.:.:MrNT. 
The BODourable Sir .Jeremy <B.allman: Sir, I move: 
"That a supplementary sum not exceeding -'Rs. 10,80,000 be granted to the ~  

Ueneral in ('-ovncil to defray the cha.rges which will come in course of paymant during 
-the year flnding. on the 3lat. day of March, 1945 in respect of 'Mint'." 
Kr. Pr8lldent (The Honourable Sir Abdur Rahim): The question is': 
"That a supplementary sum not exceeding RI. 10,80,000 be granted to thei Gowrnor· 

-General in Council. to defray tlie charges which will-come in course of paym9nt during. 
-the ;Y'ear ending on the 3bt day.. of March, 1945 in respect _ of 'Mint"" 
The motion was adoptea. • 

DEMAlto-n No. 69-SUPERANNUATtON ALLOWANCES AND PENSIONS. 
Tbe BOilourable Sir .Jeremy Baisman! Sir, I move: 
That a ~  Bum not exceeding Re. 12,00,000 bI3 granted to the Governor 

-General in Council to defray the charges which will come in COU1'se of payml'lnt during 
·the year ending on the 31st day of March, 1945 in respect of 'Superannuation Allowancell 
..and' Pensions'." -
Mr. Pl'.e81dent (Tlie Honourable Sir Abdur Rahim): The_ question is: ~ 
'I'bat a ~  s':m -not exceeding. Re .. 12,00,000. h9 granted to the ~  

General in Council· to defray the cbarges which 1!'lil come m ~  of p!lym9nt .:tdl1l'll1g 
the year . ~ on the 31st day of March, 1945 In respect of Superannuation Allowances 
. and Pensions . 
. The motion was adopted. 

DEMAND No. 70-STATIONERY AND PaINTING 
"!'he' Bonourable Sir .Jeremy..Baisman: Sir, I move: 
"That a ~  8um not exceeding Re. 62,81,000 be granted. to the Governor 

General in COQIlCil to defray the chargc8 which will come in course· of paymut dDring 
the vear ending on the 31st day of March, 1945 in reepect of 'Stationery and Printing'.'. 
Mr. Prealdent (The Honourable Si: Abdur Rahim): ¥otion moved: _ 
"That a lIupp19mentary som notesceedlllR RI. 62,81,000 be granted to the Governor_ 

General in Council to defray the charges which, will come in, COU!" of ~ . durin, 
ihe year ~  OD the 3ht day ot. Marcb, 1945 10 respect of Stationery and Prmtmg'." 
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. JIr. '1'. S. Avblubnmpm OhettJar: Sir. I had·a cut motion down in Illy 
name but-I will not move it; I will have Q discussion without moving that cut. 
hl the note we find that part of it is due to the adjustment in respect of ~ 

lease stores. We had (f COuple Qf days back an elucidation ~~ the ~  

Member as to how the' lend-Ieaie arrangement is wOllking. He gave us Iln 
. aocount and said that the shipments that they.,got uuder tbe lend-lease systenl 
have no dollar ~  and consequently no sterling value and coDs.equently. no 
rupee value. Then how. does he· adjust this amount fElr the' articles .. hat he 
receives ·uude, ,ease-lend arrangements'? .On page 5 of his budget speech die 
.finance Member 'says: . 
"The total amount of .appliea and aervicea expected to be' JIlIlde to India. under Leud-

Le!uM arrangements· lip to the end of 1944-45 ill now BMtimated at. roUghly 515 crore.. and 
the value oftheae .appliea and l'ervices which India, but for Lend-Lease. wollld pave 
.had to provide at her own upense ill now aBl8II8d at.,approsimatMly Be. ISO .erol·ea." 

Without having the vplues ·pllt upon them I should like to know .how he 
arrives at'thes!) figures. Wbat is the price he pays for t;4cm? Today' Ul r.,ply 
to a question the Railway Member gave us, figures of the prices of wagons I\nd 
engiDe& that he receives from the. U. S. A. But accprdingto the Finance 
Member they do not coine' with any ~  attached to them., Then how do 
they price ~  thillgB? Then, in return for these lellse-Jend Bl't:cles we &upply 
theJll with a bt of things. and I should like to· know whether these lend-lease 
· oreration8· are worlrin8 to our advantage. In the House of Common9, on a. 
dillcull6ion of these lend-lease operations it was said by 'some one that it ill) not 
~  to ·mr.ke these calculations, apd significantly added thRt it' is :lot 
· Clesirable. .~  the British Government is making a hu·ge· profit out of 
these transactions; But I am not concerned with that; I ~  con'cemell with 
IndIa. I shoulc} like to know if any calcuiations have ,.been made with ~  
· to these lend-Jease arrangements and whether Government have made Ilny 
estimate of the prioes of Iirlicle8 they are getting. If they have ~  it. I 
~  like to know at what rate they have made it. 1 understood the RRil-
way Member ~ say today that the coSt of wagons and engines that come from 
. the U. S. A. is more than ave times the cost before the war. How do 'tIl!"'! 
arrive at that figure? I should furfher like to know whether they have ~  li!t 
and account of all the article8 that the;v' are supplying ~ this country to the 
u. S. ~. . :!hat is the price of the gOO(ls that they are 'supplying and nt ~  
-rate they have calculated them. I presume it is all at controlled rate!'.'. And 
as far as I ~  even from the H0l1se of Commons proceedings, the price 
.. t,hBt the Amelican8 are quoting for post-WRl' articles is one-third of what they 
· are quoting today .. So what is the rate at whieh weare paying for these nrticles 
and bow do they arriu at these figuree?· T hops the Honourable Memher will 
give a reply'1o "these'pojnts. . .. . 
Prof ••• G. BaDp: Sir, this is s ve.ry important matter. Unfortunatdy it 

"t.as come'up he fore this lIouse at this late hour and so it cannot be taken up 
.as seqously'as it ~ . My Honourable friend haS' not been able to give us 
much infonnation; when Honourable Members took him to task he l>8ul he 
was not in a better pOSition himself beca\lse he was not supplied with the 
necesssry information when. the lend-Iesse operations ha4 begun and when ,the 
~  supplies began to pour into India. It was onl, later on that the 
A ~  began to tell him that these were not intended to be free ~ ~ but 
that 1}wre was a price list abta<1hed to these sliipJDents. Now we want to know 
this. When they placed thetl.'orders abroad, did they compare tae IH'ice lists 
at all between these competitive countries, ~  and America? We'should 
like· to know whether there· is any sort of competition at all between England 
and America and whether they took the trouble of placing their orders-even to 
the extent thal in wal' time the necessary competitive market does not prevnil-
in that ma,rkell which offers them better goods and. if possible, cbeaper goods. 
~ do not lmowwhether there fire a.ny. principles that are 8uggestetd for Lhe 

fSwulnoe of our purchasing mission in. America in making their purchases there. 
My Honourable friend has just now said that tho Arnericani are qUOt.iIlCl' post-
~  . ~  at one-th,ird the prices which prevail to-day. I do not lmof ~  far 
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that is correct but I do ]mow one thing that in regard to agricultUral' goods they 
passed a law which _ has made it incumbl1nt upon the American Government to-
maintain 80 per cent.' of the war-time -price level ~ agricultural goods for two 
years after the' war is over. If that is any sort of guidance at aU in regard to 
industrial goods also I am afraid the post-war prices of industrial goodS' also ure 
'likely to be very high, may be fOl'bidingly high, 80 far as India is concerned. 
Some scientific, detailed and serious inquiry has got to be _ made into this 
matter,. and' at least our future Finance Member may be left with .. ome 
guidance from the pres'Elnt Finance Member if at all he is capable of leaving any: 
guidance-.:.-with the information that is there at his disposal, because :we d«;) not 
know how much of information the Honourable Member has at his disposal. 
Therefore I hope ihe Honourable Member will take this House into his cd· 

~  and gi,:c us some reliable and detaijed ~ ~  ~  that it may be 
pOSSIble for thIS House to at l(\ast fOl1X1ulate an oplDlon on thIS matter and then 
be in a position to pursue it 'in future. 

The Honourable Sir_ .Teremy -"iSlD&Il: Sir •. I submit that a goo:d deal of Lh.·-
dillcussioll ~ been irrelavant to this particular demand and has -dealt rather 
with ~ general question of lend-lease and reciprocal aid, which I endeavoured 
to deal with, in my reply to the debate on the consideration motion of the 
}t'inance Bill. However, I will slly this. We are not alwayS' in a difficulty 
about obtaining information regarding the prices of lend-lease goods. There are -
certdin good; which we have actually purchaEied;we hav.e not obtained them' on. 
lend-lease and St· ,,:e know the -prices attached to ~ . And there are certain 
goods reg8rdiug which the question 88 to wIrether ,they will be lend·lease or 
will be paid {Dr is not always finally soettIed at the time when they·. are 
despatched. So the question of price is known. On the ~  hand, it is quite· 
true, as the Honourable Member said, that there have been many Lend-Lease 
consignment8 1-0 us of which we have hnd to make the best estimate we could 
of their value. . 

What. I should perhaps explain, Sir, -is the· method of accounting in the 
Government of· India for this' type of trunsaetion. The position is this: The 
cost of reciprocal aid is charged to the defence estimate and therefore the parti-
cular head of account which should be the beneficiary of ~  is also i,he· 
defence estimate. Therefore when we ~  Lend.Lease goods, when we pass 
them on to I'rovincinl Governments 01' to Commercial Departments or paying 
departments, we charge it to them and I'Rise 0. credit to the defence estimatee. 
In this case, the Stationery and Printing Department -has to serve many. depart-
ments,. includiilg somr- paying departments, and ~  it is necessary to 
·charge the S't:ltionery and Printing Department with the cost Qf these Lend· 
Lease typewriters and so on, and theI. in tum, of cour6"e will pass the debit 
on to the departments to whom the goods are actually supplied. That is the 
reason why thif:i part of the Supplementary Grant has become q,ecessary because 
at an earlier stage this method of accounting had not been settled upon. Once--
it is decided that a credit musi be afforded for Lend-Lease goods to the. defence 
estima.tes, then it is necee.sary to raise these debits. -

l'tfr. T. S. AvlDashfltngam Ohett1ar: May I know: ••... , . , 
• • IIr. President (The H ~ Sir Abdur Rahim): The Honourable Mt\.lllber' 

has already spoken. .. 
111'. T: S. AviDybUing&m "Ohettlar: Sir, it,is a very impi:>$.nt questiou. 

May tknow who is the person . . . . . . . 
Mr. Prl81dent ('l,'he Hf?nourable Sir Abdur Rahim): The. Honourable-

Member has made his· speech and it is not pOSBible to go round and round. 
The question is : 

"That a 8upphmlentary Bum not exceeding &.62,81.1000 be ,granted ,lo the Governor-
Genetal in Council' to defray the charges which will come -in coune of parm-t 4Iu:iDc; 
the year ending on the 3bt day of March, 1945 in respect of, 'Stationery aDd ~ . ", 

The motion was adopted. 
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DEMAND No. 71-MISCELLANEOUS. 

TILe llODouable Sir "eremy Balsman: Sir, 1 move:. 
C!That a Bupplementary ~ not exceeding Re. 2,09,55,000 be ~  to the Gove1'llor 

General iu Council to defray t.he chargea which will come in courle . of paymllnl. 4i11rins 
~ year ending on. t.bll ~  ~  of March, 1945 in respect of 'MiBcellaneoua'." 

1Ir. ~  (The Honourable Sir Abduf Ho.Wm): Motion moved: 
"That a Inpplementary sum not· exceedinlJ RB. 2,09,06,000 be granted to the novernor 

tJeneral in Council to defl'ltoY the chf,rgeB which will CODle in cow'le of paym\Nlt dlU'iDi 
f,he year ending on tlr.1 31lt dltoy of March, 1945 in reapect of 'Milc:ellaneoua'." 

_ JIr. !'. S. tAvlPMbtllnpm OheUiar: l:)ir, this is composed of a uugtl ittlm ~ 
expenditure-payment to ~  UNll.RA-lWd then, t:iir, thsre is payment to ~  
FerDlane!lt Foo:l and Agricultural Organisation of the ~ Nations. In thia 
connection, 1 woUld like to dn",' the Mtte.ntion of the 'House to ~  promise tJi'at 
.. as made by the Member in charge of this Department. 1 l·efer. t.o Sir Azizul 
Huque. While moving a motion for the acceptance of this organisation by the 
Legislature, he made certain promises to ,.this House. I aIll 89rry he i& not 
lIere when ,·this matter is being discussed. He made a promise that if ·and when 
~ House appl'Oves of this organisatiOn and 9n India joining that ~  
be will later on bring a Illotion before this House to fix the amount ot contribu-
tion which this tountry is to pay to that organisation and more than that he aid 
that the method of payment which this country cbooses to make will be decided 
i.e., ~  kind or in cash. He· went furthor and said that if he baa 10 
make the payment in kind, he wijl COD9Ult the industries and ille trading 
int.erest.e in· thhi country, ~  -then consider in what wa.y the payment is to be 
made. N ~ I will just read u few lines ~  hia speech: , 

"I do Dot aay that. t.bat. il the amount which I IIhall bring ~  the Legialat.ure; ib 
Bouae will have the fnneat .opport.unity to decide what should be t.he amountr- of contri· 
bution at. that ltage. BIll. that. fa rooghly my pancmal guUI." 

In all tUncel'ity he owes it to himself to table a UellOlutioIl in this HoUse 
giving the figure which he thinks is good enough for contribution by this country. 
That has not been done. The Honourable the Finance Member in his speeca 
makes a passing'reference-I will not 6ay passing ,reference-he makes 0. refer· 
ence ~  it has been decided to contribute 8 crores of rupees to UNRRA. Is it 
honest to take decisions Jlt the baQk of this House when there is a specific proD$e 
made on the floor of this House· tuat this will be put before the House? 

'!'be ~ Sir .JeremJ Kalma: I know. , 
1Ir. !':- S. AwpaebUmpm Ohett1ar: Of course you know, bul; you ·forget. 
The JIoD01Uable Sir .JllimJ ItailJDlD: You have forgotten. 
Mr. T. S. AYi'p8Ibnm,Ul OheUiar: He goes on: 

"l.'hen t.he queation coma .. to how much we should pay ~  in wbat lhape. As 1 Mid, 
that l'ill depend OD the extent. to which oor loppliea Dlay be available. And WJaDJDiDg 
thu Vie contribute about 8 or 10 C1'Ol'8II of rup.. or 7 million pounda, we, ma7 ptq • 
Uua whole of the 7 million poundl in foreign credit 9r pay only 7,00,000 poundl in foreign 
credit.and the rest. we can give in aupp1ie.. A. I Mid,. theIe are mat... wbiola. CIYI 
OD1y be dilcuued after I am able to conlult. the trading and induatrial orpailatiou to 
lad ont wltet.ber t.here i.e a }M*ibility of IUppliea boaing available, what. are the bWIp 
... we can .p .... that we want to spare. That il DeC8ll&l7; &Dll I ao DOt want. to take Uaa* 
nepoDIibility on me wit.bout CODIDlting the trade and commercial' inter." . • • . ." I 

And now, 8"lf, I find in the explanatory memorandum to the Budget ~  
thia money is expected to be sent itl kind. Here it is said : 

·!lDdia'. oontribDtiml to U. N .• B. B. A. baa been bed at 8 Cl'OnI of which a lAUD of 
Be. 1.10 i.e likell ~. be ~  t.biI' year main1y tofinaDCl8 IUPfliea required from IDcJ.ir,. 
The balance iI beiq provided in the. J;j.8xt year's budget. • • • .' - . 

fte "'1II'abl.e Sir M. Aailu.l Buque: That does not mean. that paymen( 
baa been made. -

1Ir. '1'. S. AylPMbl1lppm CJhetUar: I 'do not S&y that you have· paid all ~  
al.Dount; you have only pa.id 1'10 crores, but you have fiad ~ . ~ 8. 
crOrea of Np'eea ~  ~  this House. 
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Seoondly, 1 want to know ~  you have consuJted -the trade ihterests and 

WOllt bUlJPlies ~  are going to send from this country. I know t,hat cloth and 
textiles have been sent out of this country to the great detriment of the dvilian 
popula.tion of this country. He may come forward with any explanation, but. 
the fact remains that we have suffered ahd I want to know what'supplies he 
wants to send by wily of help to U_ N.R. it A. The Government of Indio. and 
some of our friaude are more anxious to please and help other p!,ople outside the 
oountrythan the poor people of this country. Sir, I want to know whether he 
consulted the t,rading interests, what are theartic1es that he has sent, and why 
he 'did not ~ this matter before this House' in the form of a speQifie. Rep-oIu-
tion. -

Prof ••• Q. Buga: This is a very important matter and we have much to 
aay. It ia already five o'clock. Can we take it up to-morrow? 

Kr. Iteatd .. t (The Honourable Sir Abdur Rahim): The Honourable Member 
can continue hi' speech to-morrow. 

The Assembly then adjourned till Eleven of the' Clook on Thuraday, .the 29th 
March, 1946. • 
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